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LOK SABHA

Wednesday, November 27, 1963/Agra-
hayana 6, 1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPeaker in the Chair]
ORAL ANSWERS TO QUESTIONS

Access to Govi. Records by
Ex-Minister

+
Dr. L. M. Singhvi:

AL Shri Sivamurthi Swamy:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question
No. 350 on the 28th August, 1963 and
state:

(a) whether Government have since
acceded to the request of the former
Minister of Mines and Fuel for obtain-
ing access to Government files, papers
and documents for the purpose of
writing a book on Qil; -

(b) if so, on what grounds and cor.-
siderations; and

(c) whether Government had secru-
tinised British and American prece-
dents in this connection?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir, but specific approval of
the Government of India will be
necessary if the author wishes to quote
any material from Government papers
or files etc.

1520 (Ai) LSD—I1.
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(b) Much of the information is
already available to him and Govern-
ment consider that the publication of
an authentic book on a subject of
great importance for India will be in
the public interest.

(¢) No, Sir.

Dr. L. M. Singhvi: Sir, before 1
address my supplementaries I would
like to rise on a point of order, because
the question in part (a) is “whether
Government have since acceded to the
request of the former Minister of
Mines and Fuel for obtaining access
to Government files, etc.”, whereas
the answer is that it would be neces-
sary for him to obtain the approval
of the Government. We want to know
whether the Government have acced-
ed to the request made by the former
Minister?

Shri Humayun Kabir: Sir, I can
only repeat what I have stated. 1
have said in my answer: “Yes, Sir,
but specific approval of the Govern-
ment of India will be necessary if the
author wishes to quote any material
from Government papers or files ete.”,

Dr. L. M. Singhvi: In that case, Sir,
we would like to know whether there
are any Indian precedents in the
matter and whether this would be
considered a precedent for future?

Shri Humayun Kabir: There may
not be any precedent. But, as I have
said here, a good deal of the infor-
mation is already available to him. A
lot of it is public and whatever is pub-
lished he can certainly utilise. But
if he wants to quote from any official
document of the Government, specific
permission will be necessary, and this
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sometimes has happened in the past as
well,

Dr. L. M. Singhvi: Am I to under-
stand that a specific list of documents,
papers and files has been submitted to
which the former Minister wishes to
make a reference?

Shri Humayun Kabir: The prospec-
tive author concerned has been asked
to let us know what particular docu-
ments he would like to consult.

Shri Harish Chandra Mathur: Is it
not a fact that, apart from ex-Minis-
ters, all those who are conducting
research and study have been given a
free access to Government documents
until and unless they are withheld for
security reasons?

Shri Humayun Kabir: I stated that
1t has happened in the past also.
When they are public documents which
are nol of a secret or confidential
nature we have given access to them
and we propose to do so in the future
as well.

Shri Tridib Kumar Chaudhuri: May
I know if the author of the proposed
book is Shri K, D. Malaviya, the
former  Minister, or somebody else
who is writing in collaboration with
Shri Malaviya?

Shri Humayun Kabir: That ques-
tion, if I may submit, does not in
any way concern us. Shri K, D,
Malaviya asked for permission to refer
to certain documents, and subject to
the conditions I have stated he will
be given those facilities. As I have
earlier stated, we have given certain
facilities to others as well.

Shri Hem Barua: After the Minis-
ter was removed from office and that
too on the verdict of a Supreme Court
Judge on charges of corruption, what
are the specific grounds on account of
which permission is sought to be given
to him to go into these secret docu-
ments? The Minister just now said
about security and secret documents
and all that. What are the specific
grounds for allowing him to go into
those files?

NOVEMBER 27, 1963
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Shri Humayun Kabir: All the
assumptions of my hon. friend......

Shri Tyagi: Sir, I rise to a point of
order, My hon, friend has made a
wrong interpretation. He said that
the Minister was pushed out of office.
It was not so. He resigned volun-
tarily. It was not also because of
charges of corruption.

Mr. Speaker: Let the answer be
given.

Shri Humayun Kabir: When I was
interrupted, Sir, I was saying that all
the assumptions of my hon. friend
appeared to be incorrect and were
wrong and unjustified. Therefore, the
rest of the question does not arise,

Shri Hem Barua: May I submit. ...

Mr. Speaker: Now he is applying
as a prospective author. There, are
we to see what character he has? The
only thing is, care has to be taken to
see that there is not anything which
it is not in the public interest to dis-
close to him. Therefore, those pre-
sumptions and inferences were not
justified.

Shri Hem Barua: May [ submit that
the hon. Minister has not expressed
the idea in so many words? Sir, it is
you who have expressed that idea.

Mr, Speaker: I have also heard the
answer.

Shri Hem Barua: He has said that
the author is Shri K. D. Malaviya and,
secondly, he would be given access to
the documents and all that. He has
categorically stated like that. On the
basis of that....

Mr. Speaker: Government have to
determine the question after a list of
documents is received. The list is yet
to come. That is what he said.

Shri Hem Barua: No, Sir. He said
that the author will have to seek per-
mission only if he has to quote them.
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Mr. Speaker: He has further stated
that he has asked what documents
are required by that person.

Shri Humayun Kabir: Yes, I have
already said that.

Shri Indrajit Gupta: I would like
to know whether Shri Malaviya has
asked, or if he has not asked if he
asks in future, for access to docu-
ments, papers or files, secret or other-
wise, which were already accessible
to him when he was a Minister—if
that is so—we would like to know
whether the position is this that in
fact he is asking for access to papers
to which he had already access when
he was a Minister,

Mr. Speaker: He is arguing. Let
him ask what he wants to know.

Shri Indrajit Gupta: If I under-
stood the Minister correctly, in his
original reply he has said either “a
good deal” or “a great deal” or some-
thint like that. So, a great deal of
dovuments were already accessible to
him. !

Mr, Speaker:
argument,

Repeating the same
Shrimati Savitri Nigam.

Shrimati Savitri Nigam: Is it a fact
that this book which Shri Malaviya
is intending to write is going to be of
much use to the Ministry of Mines
and Fuel and to people who are
already engaged in this work?

Shri Humayun Kabir: It may be
80, but I cannot say about the future.

Barauni Refinery

Shri Bhagwat Jha Azad:
Shri Mohan Swarup:
lShri E. Madhasudan Rao:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question
No. 349 on the 28th August, 1963 and
state:

(a) the progress so far made in the
setting up of the Barauni Refinery;

+
Shri P. C. Borooah:
212,
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(b) when the first stage of this
refinery is likely to be commissioned
so as to put the Noonmati-Barauni Oil
Pipe-line into operation; and

(e) the depreciation that has
already accrued to the Noonmati-
Barauni Oil Pipe-lime since it was
completed?

The Minister of Petroleum and
Chemicals (Shrli Humayun Kabir):
(a) and (b). Civil works for atmos-
pheric vacuum unit No. 1 have been
completed and those for unit No. 2 are
nearing completion. Civil works for
the coking unit and the thermal power
station have also been completed. It
iz expected that the first phase of the
Refinery, comprising one miilion tonne
distillation capacity will be ready by
April 1964 and the Second phase with
an additional million tonne capacity
by July 1964.

(c) The matter is under examina-
tion.

Shri P. C. Borooah: The first public
sector oil refinery at Noonmati was
delayed for a considerable length of
time for want of water. Now the
second one had been suffering because
of excessive water and had to be
shifted from its original site. What is
the cost involved in the shifting and
to what extent will it delay the com-
pletion of the construction of the
refinery?

Shri Humayun Kabir: I think this
question is a little too late. As I said,
the first unit is nearing completion.
Out of about 2,400 tons of total erec-
tion work, 2,385 tons have been com=-
pleted and only about 15 tons remains.
So, it is rather late in the day for put-
ting that question.

Shri P, C. Borooah: May I know
why work on both the units namely
construction of 750 miles of pipe-line
and of the Barauni refinery could not
be co-ordinated?

Shri Humayun Kabir: Because they
were taken up at different stages,
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there has been a little delay. Even
according to the original plan, the
first unit was to have gone into opera-
tion in December, It may be delayed
by three or four months but we shall
certainly make every endeavour to
see that the schedule is observed.

Shri D. N. Tiwary: May I know how
many times the date of this refinery
going into production has been
extended?

Shri Humayun Kabir: Ag I said a
moment ago, according to available
information, it was to have gone into
operation in December 1963. It is now
expected to go into operation in
February-April 1964. It may be even
in February but I am taking the
farthest line.

Mr. Speaker: His question was how
many times it was extended.

Shri Humayun Kabir: I would
require notice for that.

Shifting of Capital of H.P.

+
Shri Vishram Prasad:
214 Shri R. G. Dubey:
Shri P, R, Chakraverti:
Shri Sidheshwar Prasad:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Central Government have received a
proposal from the Government of
Himachal Pradesh for shifting its
capital to Mashobra; and

(b) if so, Government's reaction
thereto and whether any assistance
will be given by the Centre in this
regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). Such a proposal was
received some time back, but on fuller
consideration of all aspects it was not
pursued.

NOVEMBER 27, 1968

Oral Answers 1626

oft frsr wET@ ¢ F STAAT STRAT
g o v awg o f g7 o &
T ?

U WERA T8 WTTRI qAT
KT ZR1 ! WE HIE A9ES G )
SEr 91 qgi g |

&t fqm wEw@
ST 3T AT TR E
st gorere: faoreft 91 ardT &t
agi gfaar 731 4 A @i fr FTRr
B AT 91 | 3T @91 FAA § RIS
KIS SATET EIF e AE 47 | &9 fag
sarer fEmn man R stgr € ad @
Shri Kapur Singh: I want to know
whether there is any prospect of Simla
being readopted as summer head-
quarters of the Punjab or of the
Government of India; if not, where is

the objection in letting Simla be deve-
loped as the Himachal Pradesh capital?

eI Cice

Shri Hajarnavis: So far as the last
part of the question is concerned, we
have accepted it, namely, that Simla
will continue to be the headquarters
of the Himachal Pradesh Government.
As regards its being the summer
capital of the Punjab, I cannot answer
for the Punjab Government but I
believe that they do move. As regards
the Government of India, that hardly
arises out of the question.

Shri D. C. Sharma: Simla is under
the administrative control of the
Punjab and it is also under the
administrative control of Himachal
Pradesh. May I know in what way
the Government is going to solve this
problem of dual control and delimit
the administrative functions of the
Punjab Government and of the Hima-
chal Pradesh Government?

Shri Hajarnavis: There is no ques-
tion of dual control. Simla does form
part of the Punjab and naturally,
therefore, the Himachal Pradesh Gov-
ernment does not exercise any control.
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Mr. Speaker: There is delimitation
also. There is the Himachal Pradesh
Simla and there is the Punjab Simla.

Shri Hajarnmavis: I cannot exactly
answer the question but I do not
believe that any kind of conflict or
controversy has arisen at any time,
and if any such problem arises, it is
solved by mutual consultation.

sitwo ®Wro fa&dt : fawraa w3w
FY Y FATAT FT AT WA FT FA A,
IR 70 F & fqg g 7 @
F1E 741 w77 fan @ 7 w1 o9 AT
FX § gATE faw @Fd, afz afy, @
TH 9T WL T TS AT I AT G
g7

TE-eT At (st w): @@ R
s fafres & o 30w
gl @t AR ag diFem gar @ faadt
SETT & IARI, TAHT T Fwar @
F8 frod = & 77 A gawr dR3fe
fafeen #t fa=w o @1 Ew
3 & M | IAH TEH AT A bae
& forar mw ar

=5t fagmar ww@ : femmas w3
#t g7 4 fumar ¥ T9aAT gEd
ST FT T AT # 47 7 am FTor
q?

St ART ¢ IH a9 T aEAE
TRHA F1AT 4T WY F gRAT 4 R 3H
TE o 9 avAE 5 31 A | AT
A AT §E AN I+F THAET T
i agr sman feany M, sgr &=
g0, 31 SREIF gAY e /T fA

Limited Competitive Examinations for
LA.S.

+
Shri N. R. Laskar:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:

*215. { Shri D. C. Sharma:
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Shri P. Eunhan:

Shri Maheswar Naik:
Shri 8. N. Chaturvedi:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 38 on the 14th
Aupgust, 1983 and state the decision
taken regarding the question of start-
ing a limited competition for the
Indian Administrative Services which
was under consideration for some
time?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
In view of various objections raised
and difficulties pointed out by the
State Governments, it has been decided
to defer the scheme to hold ‘Limited
Competitive Examinations’ for the
I.AS, etc. for the present.

Shri N, R, Laskar: When the Gov-
ernment have already had consulta-
tions about this matter with the Chief
Ministers as also with the Chief Sec-
retaries of the different States, why
have they not yet come to a decision?
I do not know what is hindering this,

The Minister of Home Affairs (Shri
Nanda): The position ig that this has
been put again and again to the Chief
Secretaries of States and to the minis-
tries here, This matter came up be-
fore the House earlier also and it was
explained that there were certain
objections. It was found that there
was not enough measure of agreement
to bring the scheme into operation,

Shrl N, R, Laskar: It has been
stated that the Chief Ministers rather
Chief Secretaries differ on different
points of this scheme. What are the
main points on which they differ?

Shri Nanda: They think that they
will get a better supply of the neces-
sary personne]l through direct recruit-
ment than through thig method. There
are other objections also.

it fory wroraw ¢ 5@ wfagifET
® & ¥ qTHTT T FT &7
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faqeg @7 F 711 w1 & AR FT TF
T F1 HAAT g odgar ?

weqA WEAG : 1T &1 qrar ?

=it fra Ao 7z St sfaarfra
FIA 4 4, AT{ o Yo THo ATAT |

st g A fafa ag 2 1%
mq 73 qfewa g @qr g 1 s A
T qA "gF g g fFogad ane A
£3 ¥ izq 1 afFw e a
Hq |

Shrimati Savitri Nigam: How many
more officers who have got some expe-
rience and background are needed for
the IAS if they come out in this re-
cruitment and if this recruitment is
accepted by the Home Ministry?

Shri Nanda: It depends upon the
requirements at a particular time,

Shrimati Savitri Nigam: I weuld like
to know what are the requirements of
the Home Ministry.

Shri Nanda: When this was exam-
ined by Shri V., T. Krishnamachari,
they were, I think, about 266 or some-
where near that figure. But then later
on the requirements would increase
because of the need for replacement
and the additiona]l requirements.

Shri D, C, Sharma: Obviously, it
appears that this brain child of the
Ministry was put forward without con-
sultation with the State Governments.
May I know why such an immature
scheme was put up without consult-
ing the State Governments and why
it has died such an unnatural death?

Shri Nanda: It has a noble Pater-

nity. Tt is the creation of the Pay
Commission.

Shri Harish Chandra Mathur: Does
the hon. Minister realise that his
counsels are confined only to some
vested interests in the L.AS. who do
not present the interests of the
lower strata and that it is all over the
world that people are permitted to
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take such limited competitive exami-
nations without any difficulty?

Shri Nanda: ] indicated a little
earlier that personally I felt a certain
amount of sympathy for the scheme
when I looked into it. I alsp went
into the whole record, Various ob-
jections had been raised ang various
difficulties had been pointed out. I
would like to have another effort to
be made.

Shri Vishram Prasad: May I know,
Sir, whether the Government is con-
sidering to have any special recruit-
ment for the I.LAS. if so, upto what
date and how many persons will be
taken?

Mr. Speaker: That is a different
question altogether.

Shri A. P, Sharma: The hon, Home
Minister has just now stated that he
has got personal sympathy in the
matter. May I know how long it will
take for his sympathy to be materia-
lised into action?

Shri Nanda: When I have given an
indication of my intention to do some-
thing about it, the hon, Members
should be content with that,

Shri Heda: May I know whether
it is a fact that in spite of the
orders from the Home Ministry that
in the case of scheduled castes and
scheduled tribes candidates be given
as much as 15 per cent quota, even
then the quota of the scheduled castes
and scheduled tribes was not fulfilled

in the last two years in the IAS
examinations?
Shri Nanda: 1 am told .that this

information is not correct.

Closer Integration of Jammu and

Kashmir with India
+

Shri Hari Vishnu Kamath:
Shrl Prakash Vir Shastri:
Shrl Bhagwat Jha Azad:
Shri P. C, Borooah:

*216 { Shri Mohan Swarup:
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Dr. L, M. Singhvi:

Shri Vishram Prasad:
sShri Raghunath Singh:
Shri D. D. Mantri:
Shri Ram Ratan Gupta:
Shri Swell:

Shri P. R. Chakraverti:
Shri Sidheshwar Prasad:
Shri D. D, Puri:

Shri Bade:

Shri Kachhavaiya:

( Shri Gulshan:

Shri D, C. Sharma:
Shri Hem Raj:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any measures have
been taken or proposals mooted since
October, 1962 for further integration
of the State of Jammu and Kashmir
with the rest of the Indian Union;

(b) if so, the details thereof; and

(c) whether the repea] of Article
370 of the Constitution is under con-
sideration in consultation with the
Jammu & Kashmir State Govern=
ment?

The Minister of State in the Minis-
try of Home Affairs (Shri
Hajarnavis): (a) and (b). (1) An
Order of the President under article
370 of the Constitution was issued on
the 25th September, 1963, applying
to Jammu & Kashmir State entry 26 of
the Concurrent List (List III) in tka
Seventh Schedule in respect of legal
and medical professions and other
consequential provisions of the Cons-
titution.

(2) A proposal to apply to Jammu
and Kashmir entry 24 of the Copcur-
rent List, in so far ag it relates to
welfare of labour in the coal-mining
industry, is under consideration.

(3) It has been decided that repre-
sentatives of Jammu and Kashmir in
the Lok Sabha should be chosen by
direct election as in other States.
Effect will be given to this decision
after the termination of the present
emergency,
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(4) It has also been decideg that
the Sadar-i-Riyasat and Prime Minis-
ter of Jammu and Kashmir should be
designated as Governor and Chief
Minister respectively. Legislation to
give effect to the proposal is expected
1o be taken up during the next
session of the State Legislature.

(c) Article 370 of the Constitution
occurs in Part XXI of the Constitu-
tion which deals with temporary and
transitional provisions. Since this
Article was incorporated in the Cons-
titution, many changes have been
made which bring the State of
Jammu and Kashmir in line with the
rest of India. The State is fully in-
tegrated to the Union of India, Gov-
ernment are of opinion that they
should not take any initiative now for
the complete repeal of Article 370.
This will, no doubt, be brought about
by further changes in consultation
with the Government and the Legis-
lative Assembly of Jammu and Kash-
mir State. This process has continu-
ed in the last few years and may be
allowed to continue in the same way.

Shri Hari Vishnu Kamath: In view
of the fact that considerable sections
of public and political opinion in
Jammu and Kashmir are now in
favour of complete integration of that
State with the rest of the Indian
Union, what are the circumstances,
factors and causes which are still
stalling such a happy consummation?
Is it reluctance on the part of the
Union Government or resistance on
the part of the Jammu and Kashmir
Government and Assembly or some-
thing else?

The Minister of Home Affairs (Shri
Nanda): There is no question of
either reluctance or resistance. To
the extent the public opinion, as the
hon. Member points out, favours the
movement in that direction, it will
certainly be reflected in the attitude
of that Government, And no such
question as the hon, Member has in
mind arises.
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Shri Harl Yishnu Kamath: Is it TETET - eI
a fact that Pakistan has protested _ ¥ g W e "

against even the recent rather meagre 910 39° fama faaa fag smad,

changes that have been made in this  Sffd FT9HIX ¥ q=q7a gam= 547 F&9
respect, and if so, has Pakistan been AN R ¥oF g & SCI
firmly told to mind its own business, 3 ) T &

that Jammu and Kashmir is an inter- F % #21 ¢  dfaum #r e 360

nal and domestic affair of the Indian WAt 8, A IH T W9 FOHIT A
Union and that Jammu and Kashmir

State is as much a constituent State SESERAT §W a I“ﬁ ‘G":HT g §
of the Indian Union as any of the  [% % &I arFaeqi # & & &1 &g
fifteen other States of India? E T AT T F1 i.—.rﬁ-;.ﬁ ECaE

Shri Nanda: That is perfectly true, & ar< ® a7 Sfaf#ar § ?
that is, the latter part of the question.
Jammu and Kashmir is compietely

and fully inegrateq wth and is part tﬂmﬁz‘: ATFATT T2

of India. Therefore, no other ques- el i ] T gFTen 7Y freaq #7148
tion arises. Nobody else has to say

anything about this matter. q@% | it [T qEFAs & gﬁ;ﬂ
g r

Mr. Speaker: The question is whe- - T(.::_T i ﬁ..’ i %fﬁ
ther a protest was made, and whether 3 gq 3% 91T TRl 2 !‘f" | SF
any reply was sent to Pakistan. The g aF AU TNT &, IR FB AR
hon, Member has used the word farar a1 B 91T 2w ofgd G 'Gz"ﬁ Tifed
‘firm', and he wants to know whether b i = =
any firm reply has been sent. These  W1X & ¥aTX foam ai f¥ 7@ &% ge%
facts might be given as to whether Ercd 1—@-% | TEAT T § fr Taw =15
ﬁerh :trutested and any reply Wals sent aga wamaT T T@ qg"[ a | @Y A AT

) . _ # o 32 oF A A a frw frar

Shri Nanda: I have no information N fr A o = & e
with me about this. a s H ‘Tﬁﬁ \:‘*?IT & gl

Shri Harf Vishou Kamath; Will he &0 (! oot wv oy fie wrwdie &
get the information and give it to the TEA ATl *T‘ﬁ?ﬁ?ﬂ H H_E'.'T %_' er ELind
House later on? The hon. Prime &3 &I noam® 7@l & | #4 At T &
Miister i here and he ey maKe 3 g e Faeg 812, ar o o

5 Brtae I} ;st 4 Dtdeter of Y T THE a9 47 7, @ TE g

e Prime Minister an ster o - 2

External Affairs anq Minister of EEngIl '_ IRE FWH A ‘-‘@Hflq"””
Atomic Energy (Shri Jawaharlal BN 1 TfFT  IEET 19T 3o H EAES
Nehru): So far as T know,—it is a FITF‘_EF"T;T?I r 47 21 OF Tl
little difficult to keep trace of the i ﬁ_q = _f;m;? QT
numerous messages that come—no 1 I % GUAT AT & WX forer FwX
protest has been made to us. The  &[THFM &1 A% g, THH! fABIAT FT
protest has been made to other people ST T1fET, JY fF W % are 2
in publie, not to us, e rﬁaﬁﬁﬁaﬁ f,_ S g'

Shri Hari Vishou Kamath: Have  J¢7 #fig aivg & | @gf W< ame?
they protested to the United Nations? arx mwfadt F1 7T @@ T &

S TETTAC Tedt : Wi & FAW a9 F gedre T@ g

SOE FAT AF ;A | T F

forme #<3 T F §Y a9r ¥ Ay wHa st @il FHC ATl T AEAT

S § 9 o faez Hew R A § ek gl A @y w7
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W FERE : HIET, WIS |

it FATETeTE AgE ¢ ATl |

oft TETITEC e A I T@
T g

oA WEEd AT A9 FT IO
HT ™7 |

st TR e T wged,
AU T R |

weaq Wy : & wwwar g ww
F SE T SETE W7 AT | W X GET
a1 5 Fav sme fafves aga ¥ Fa
a1 & ag o faws foma fam s,
MegiAsgfFgdwd w®aw
IR T § A T I9 1T B goEA
qHES T |

ot FETEAC TrERt AT I 97
ar fF qum T F awew W F 39
fen &= @it W g ¥ wEr ]
fF aTT 390 TR § WX I F g
FT #1% GaTet A2 & | & AT WTRAT §
& 71 99 F A Tu™ AAT Sff F WK
FER & faari # 39 ofwdT g
o & @ awlt A qges B
a%g &1 aFI=q AT 9T |

&t WATEY WA AFE : W F T@ATA
a1 g fafaeee g & mir 2 fam
T um g 5 oara e, SwifE
Fifezzgm # famr mv 3, zifeaeer
AT AT 1 @ €, SR A
o9 3G "9 ¢ 5 o7 & 98 74, fear
T g1 AT § agd A At § | qg i
T g AT @ | wit @ A i &
fax g fafaee T & Fer fF oar
garArEr g | & I caw T wwwa

Shri S§. Kandappan: May I request
that the answer may be given in
English also?
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Mr. Speaker: Yesterday, I think
probably the hon. Member was also
present, I had requested hon. Mem-
bers just to allow this to coniinue
for some time.

Shri S. Kandappan: Yesterday or
the day before . . .

Mr. Speaker: The whole thing
could not be done overnight, Iie should
give me some time.

Shri S. Kandappan: I am very keen
on following the answer. So, I re-
quest that the gist may be given in
English.

Shri Tridib Kumar Chaudhuri: As
this is a very important question, the
gist of the answer might be given in
English,

Shri S. EKandappan: The hon

Prime Minister may give the gist of the
answer in English,

Shri Ranga: He did not speak in
Hindi, but he spoke in Urdu, and,
therefore, we were not able to follow
it.

Mr. Speaker: Could the hon.
Prime Minister kindly give the gist
of the answer in English?

Shri Jawaharlal Nehru: Article
370, as the House will remember, is a
part of certain transitional provisional
arrangements. It is not a permanent
part of the Constitution, It is a part
so long as it remains so,

As a matter of fact, as the Home
Minister has pointed out, it has been
eroded, if I may use the word, and
many things have been done in the
last few years which have made the
relationship of Xashmir with the
Union of India very close. There is
no doubt that Kashmir is fully inte-
grated ., . .

Shri Harl Vishnu
fully.

Shri Jawaharlal Nehru: No, I re-
peat that it is fully integrated. The
fact that there may be some special
matters attached to it does not come

Eamath: Not
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[Shri Jawaharlal Nehru]
in the way of integration at all, and I
gave as an jnstance that in Kashmir
citizens of India other than those of
Kashmir are not allowed to buy land
or own property. That is an old rule
coming on, not a new thing, and I
think that it is a very good rule which
should continue, becuuse Kashmir is
sutn a delectabie place that moneyed
people will buy up all the land there
to the misfortune of the people who
live there; that is the real reason and
that reason has applied ever since
British times and for the last one
hundred years or more.

Shri 5. M. Banerjee: The ex-Prime
Minister of J. &, K. has bought land
there.

Mr, Speaker:
State,

Shri S. M, Banerjee: But he can-
not grab everything,

Mr. Speaker: That is not the ques-
tion we are discussing.

Shri Jawaharlal Nehru: I am
merely giving my opinion that it is a
good rule and that in Kashmir there
should be strict restrictions on the
buying of land by people from out-
side Kashmir, because otherwise the
people who can afford it wil] buy land
very largely, prices will go up tre-
mendously there and the local people
will suffer.

The House will remember that we
have some such restrictions in regard
to NEFA angd other places; outsiders

/ cannot buy land. This is so even in
other districts, the hill districts of
Assam. This is to protect them,

So we feel that this process of
gradual erosion of article 370 is going
on. Some fresh steps are being taken
and in the next month or two they
will be completed. We sghould allow
it to go on, We do not want to take
the initiative in this matter and com-
pletely put an end to article 370. The
initiative, we feel, should come from
the Kashmir State Government and
people. We shall gladly agree to
that. That process iz continuing,

He belongs to that
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Shri Nanda: If you will permit
me, I will answer the question about
Bakshi Saheb. I thought I should
make the position clear.

Mr, Speaker: That is not at pre-
sent relevant.

Shri P, C. Borooah: Have any steps
been taken to elicit public opinion in
Kashmir on the question of abroga-
tion of article 370; if so, with what
results?

Shri Jawaharlal Nehru: Normally,
an elected Assembly is supposed to
represent the people. One does not
take a referendum in such matters.

Shri Swell: Has Government’s
attention been drawn to a statement
of Shri G, M. Sadiq, in an arlicle in
the Hindustan Times yesterday in
which he has said that the move to
abrogate article 370 is made by vested
interests for political purposes? If
so may I know the reaction of Gov-
ernm-nt to that statement?

Shri Jawaharlal Nehru: I have
not read Shri Sadiq’s arlicle. But I
have talkedq to him and I know his
views. It may well be that some
people with vested interests are inte-
rested in that move. But that is not
the entire story.

Shri Sham Lal Saraf: May I know
if the present law in that State per-
mits a person who is not a perma-
nent subject of that place but comes
from outside to purchase land and
start industries, with the permission
of the State Government?

Mr. Speaker: That can be found
out from the law.

Shri S. M, Banerjee: The hon.
Minister has said that there will be
di-ect elections to the Lok Sabha
after the emergency ends. There are
no signs of the emergency ending.
When are such elections likely to take
place if the emergency continues for
another ten years?
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Mr. Speaker: 1 would make a
request to the hon, Member. It has
been replied to that that article 370
is losing its strictness and certain
steps are being taken. An illustra-
tion was given, In those illustrations,
one thing is picked up and it is asked
when elections would be held. That
does not come directly within the
question.

Shri §. M. Banerjee: My intention
is only this, that we want elected
representatives in the Lok Sabha, not
that they do not represent. But as
we know, crores have been given to
Jammu and Kashmir....

Mr. Speaker: He 1is going into
something else. We are not concern-
ed with that, in the question,

Shri Sham Lal Saraf: May I clarify
mv question? Even today there is
provision in the law giving permis-
sion to people living outside the State
to purchase land. Some misunder-
standing has been created by some
persons here.

sStegEm @ T A9 & fme
HeTg F T FTHIT FT AT FOHR
F gt oftag F g7 T ST F WA
¥ faeam anfed, w7 T9 A7 #7 T FY
STEIEH 6T 97 WX ggf $1 AFL
F 39 9T Mifagt serd § ST T2 ®
FER A W odFg § o faEr
frar & 1

ato aptd ;o d@re ¥ fasre
T FTAT 4T | T@g WY G 9 §
fr foidee qT @1 & w&r fa=re
far

s vgET ;I A ¥ T R
T FTEaTE 7

ot AT AgE : foEeTw
TET, 39 T A GHT, W I9 h1 afae
Twr T fEar @ |
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st ¥ : #7 °9g A9 E9 @ fEowd
agt 9T eo g ¥ AET FY TEAHT
fezeafow &t ag awdt o1 @ §,
o1 gafau g # sgEers a@ar
o faaet ot 7 wiw 1 & fF aro
3vo F1 wfawm H & frwmr &7
=1few | FT IW TEEY H qIE W
q W FTOHIT AT OFEHT HT A
grgETE war § R o gt & faum
T T I WEATd 919 FOT 90 fF
T 9T &1 WX @ q a6 fHar g
U 5HH FTg gaa fFar @ ?

oo wgRT : @ & fagy fry
&1 v fear we fF wmar ogr § F
XA AT AT @ § F 7w 3w 6y
wwE fagr e ar "I agEr o

St TEATETIE A ¢ Tl 3
T F1E §IATT A & | WFALC AT
o wafa AT @ T AT FTeR
AW A | AR T S S A oA
W fafaeex agE & &%) & g3 v
& 9 F at ¥ gw 7 A Ermteme
G AT 9T, A AT IT AT aTH & @
gt o |

ot ¥F : ¥ FaER A Fwr o4y,
# 7 atyar ar f5 s e smoEm
fear wr | AR W EREmA 0w
CiEECil o

WS WERD ¢ W9 A ST FET agr
&1 8w ¥ aWaAr § |

stag : & @t fieldy & S g0

st e ey T F e
FARLH T FIEIT ¥ OF HAT A
e gt fF s ST #1 wr F ETY
® AR ¥ faar fear 9@ 0 w\@r oAg
T qCRIT F Aifew # v &, w7,
NaEREFMRAFTMFIEE ?

W WA § &7 ar ¥
fear wmar
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Shri Kapur Singh: I would like to
know whether Government considers
that there is anything whatsoever in
article 370 detractory of the status
of Jammu and Kashmir State as an
integral part of the Union of India.
If that is not so, what is the precise
reason for frequent recurrence of
this agitation for abrogation of this
article? This is what I cannot under-
stand.

Shri D, C. Sharma: You will not be
able to understand it

Shri Jawaharlal Nehru; I do not
know how to answer that question.
Broadly speaking,—I am not quite
gure of the wording of article 370—
we are supposed to carry out any
changes in consultation with the
Jammu and Xashmir Government
and the people there. ‘That is one
major thing.

Dr. L. M. Singhvi: In view of what
the Prime Minister has said, I am
not asking for any comprehensive ex-
planation, but I have only this to ask
whether Government have fixed any
time-table for extending the scope of
legislation in the Concurrent List of
the Constitution to that State.

Mr. Speaker: He is asking what he
does not want to ask?

Dr. L. M. Singhvi;: I want to ask
this, He has not spoken about this,
and that is why I wish to know in
this respect.

Shri Jawaharlal Nehrn: There is
no time-table.

Shri D. C, Sharma: Is it not a fact
that the people of Jammu and Kash-
mir and the people of India are by
far and large satisfied with the me-
thods by which Jammu and Kashmir
is being integrated with India, and is
it not a fact that the agitation which
is carried on there against this is
engendered mostly by political par-
ties in India who send their volun-
teers and men there in order to stage
demonstrations?

Mr. Speaker: Only the first part
may be answered

NOVEMBER 27, 1963
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Shri Nanda: In regard to the first
part, I agree with the Member who
has asked the question,

Shri P. R. Chakraverti: In view of
the proposed change in the nomon-
clature of the head of State to that
of Governor, will he continue to be
nominated or elected?

Shri Nanda; The rest of the provi-
sions about nomination and abpo
ment of the Sadar-e-Riyasat will
apply to the Governor also,

Shri Hem Barma: May I know if
the attention of Government Las
been drawn to a recent statement
made by Mr. Shamsuddin, the new
Chief Minister of Kashmir, to the
effect that it is open to the Indian
Parliament to repeal article 370 if it
8o desires; if so, may I know whe-
ther there is any constitutional pro-
vision like that, or whether Govern-
ment propose to do it without a re-
ference, which obviously means to
the State Assembly there?

Mr. Speaker: He is asking about
some legal aspects.

Shri Hem Barua: What Mr. Sham-
suddin has said contradicts what the
Prime Minister has said. Tre Prime
Minister says that it is open to the
State Assembly to suggest the repeal
of article 370. But Mr. Shamsuddin
says that the Indian Parliament if it
so desires can do so.

Mr. Speaker: Therefore, Mr. Sham-
suddin might be asked in the Jammu
and Kashmir Assembly whether the
statement that he has made 1s cor-
rect because it contradicts what the
Prime Minister has said here.

Shri Hem Barua:. You have sug-
gested that Mr. Shamsuddin might
be asked in the State Assembly.
Under that inspiration that you have
given us now, I am asking the Prime
Minister here about the contradiction
in that statement.

Mr. Speaker: I am not allowing
questions on legal information.
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Shrimati Renu Chakravartly: This
protective provision has now been
utilised in certain ways that give a
handle to further corruption. So, do
the Government intend to review
how far this article is going against
the introduction of wholesome and
very good legislation which applies
to the rest of India, for instance the
labour laws and the other laws which
are checking corruption?

Mr. Speaker; He has already said
that they are being applied now.

Shrimati Renu Chakravartty: They

are not being applied automatically -

in the same way as they are applied
to the rest of India. Leave out tha
labour laws. Still on the questicn of
corruption and control of prices and
all those things, there are whoiesume
measures which apply to the rest of
India automatically but which dJo not
apply to Jammu and Kashmir be-
cause of the provisions in the Cons-
titution.

Shri Nanda,; Regarding labour.. ..

Mr, Speaker: She had left out

labour.

Shri Nanda: There may be an in-
correct impression there. Part of
labour legislation is being done, not
the whole of it. That is true.

Shri Hem Barua: Even the jurisdic-

tion of Election Commission is cnly
partially applied.
Shri Nanda: Regarding the oiner

matters, the State has the power of
legislation and it is makinz laws re-
garding those very matters which we
have here. Anything that is whole-
some is gradually and progressively
extended by  mutual consultation

and agreement,

WY ¥ : WO WA ST 7 Fgr
yor oftug & foreaa &1 grfas
T T fadT 74T | ZH T AT T HT
T qF ? '

qerR wgEg : & AT 95 &
waEre Fe & ag & e |
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sted: & qg qg 5 @ S
LR E0 ) S
weIw WEa © 919 43 9 | A/
T T W FTETE # Q% @
ART §, T FT WA AT AGT W@ |

0il Exploration

+
( Shri Yashpal Singh:
Shri Bishanchander Seth:
Shri B. P. Yadava:
LShrl M. S. Murti:

Will the Minister of Petroleum
and Chemicals be pleased to state:

(a) whether it is a fact that a
committee has been set up to survey
oil exploration of new areas in the
country;

(b) if so, the names of the States

to be surveyed and allocation of
money made for this purpose; and

217,

(e) when it will submit its report?

The Minister of Petrolenm and
Chemicals (Shri Homayun Kabir):
(a) No, Sir.

(b) and (c¢). Do not arise,

Y grave feg < FaT # AT FFAT §
fis gererge forer & ot a9 &1 @ror F7
F9 E guT a1 q¢ fw Sa w7

Shri Humayun Kabir; This juestion
relates to exploration in new wreas.
Therefore, that question does not
arise.

&t g oy 807 3 S EETA-
qx @ ¥ Jer &Y @11 & AT 7 w1 T,
399 & gafeas & F q@y 97

ot gagn wfax c @ F AL A
WT FEC AT FOT AT § FI0= AT
@ aa ¥ a1 ag qa @ g fr fee
7§ STl 9T & A WIR | WeryY
fad # & & g1 T ], a1 97 ™
AT § AE W |
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Shri Warlor: May I know how far

©il exploration in Cochin basin and

Cauvery basin have progressed?

Shri Humayun EKabir: Seismic sur-
veys which have been started by
two parties in Cauvery basin will be
continued. This will be extended
gradually to cover differcnt parts of
the basin where prospecting ‘highs’
are indicated by the gravity magne-
tic surveys.
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Shri P. R, Chakraverti: I would
request you to advise the Minister to
answer Question No. 231 also which
deals with oil exploration poley,
along with this question. It is the
same question about policy.

Mr. Speaker: 2317 I do not follow.
Dr. Govind Das.
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Shri Humayun Kabir: At present,
four major surveys are being carriad
out; the geological survey in tie
foothills of the Himalayas, the geo-
physical survey of all the sediment-
ary regions covered by the alluvium,
thirdly, seismic surveys in the Cau-
very basin to which I nave just now
referred; and fourthly in the Kutch
area certain surveys are being held.
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.Scientific and Industrial Training in

does not arise.

Scientific and Industrial Training im
Japan

-+

Shri Onkar Lal Berwa:
Shri Bishanchander Seth:
Shri B. P. Yadava.

| Shri Gokaran Prasad:

*218.{ Shri R. G. Dubey:

| Shri Yashpal Singh:
Shri M. L. Dwivedi:
Shri S. C. Samanta;
Shri B. K. Das.
Shri D, J. Naik:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Japanese Government have asked
the Government of India ‘o send
students who will be given nractical
training in scientific and industrial
fields;

(b) if so, the reaction of the Gov-
ernment of India to the proposal;
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(c) when the first batch of stu-
dents will be sent; and

(d) the procedure for selection of
the students?

The Minister of Education (Shri M.
C. Chagla); (a) No, Sir.

(b) to (d). Do not arise.
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Will the Minister kindly repesat the
answer?

Shri M. C. Chagla: The answer to
(a) is “No, Sir.,” The answer to (b),
{c) and (d) is “Do not arise.”

Mr. Speaker: (a) No, Sir, and (b),
(c) and (d), Do not arise.
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Shri M. L. Dwivedl: I read Lhe news
in the newspapers sometimne back.

Mr, Speaker: That question does
not arise. (Interruptions).

Shri M. L. Dwivedi: It may be
possible that these men mught Dbe
sent in future,

Mr. Speaker: We are not concerned
with what might happen in future,

Shri S. C. Samanta: May [ know
whether there is any mutual exchange
programme of students 'vith Japan at
present?

Shri M. C. Chagla; Yes, Sir; from
the year 1958, since the inception of
this Ministry, the Governmen. of
Japan offers every year iwo to three
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scholarships for Indian aationals for
postgraduate study and resezarch in
Japan, to promote cordial cuitural
relations between India and Japan.
QOur policy is to utilise such offers
which are made by [riendly foreign
countries, The result of this has
been that one or two scholars have
been going to Japan and that is how
this misconception has arisen of what
appeared in the newspapers.

ot wgam : W1 fa=rgt s A
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LCAN!
Oil and Natural Ges Commission

+
Shri Bishwanath Roy:
Shri Rameshwar Tantia.
Shrimati Renuka Barkataki:
'ZIS.J Shri Bhagwat Jha Azad:
| Shri Surendra Pal Singh:
| Shri D. D. Puri:

Will the Minister of Petroleum and
Chemicals be pleased to siate:

(a) whether it is a fact that Oil
and Natural Gas Commission is plan-
ning to shift its headquarters from
Dehra Dun to  Faridabad (near
Delhi); and

(b) if so, the reasons therefor?

The Minister of Petroleumm and

Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) Does not arise.

Shri Bishwanath Roy: In  view of

the fact that the activities of the
Commission have been poiug on  in
different distant parts of the cuuntry,
may 1 know whether there is any
proposal before Government for
selecting any other central place for
the office of the Commission?

Shri Humayun Kabir; No, Sir; as I
have said, the Commission has cettled
there and it is going to stay there.
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Statute of Swami Vivekamanda

Shri C. K. Bhattacharyya:
Shri Sidheshwar Prasad.
*220.  Shri D. D. Puri:
| Shri Vishwa Nath Pandey:
LBhrl Balgovind Verma,

Will the Minister of Education be
pleased to state:

4
[ Shri P, R. Chakraverti: .

(a) whether his attention has been
drawn to the proposal to erect a
statue of Swami Vivekananda on the
Vivekananda rock in Madras by the
Vivekananda Centenary Celebration
Committee; and

(b) if so, the reactions of Govern-
ment thereto?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) It is for the Government of
Madras to decide whether the eiec-
tion of the statue of Swami Viveka-
nanda at the Vivekananda rock
ghould be permitted.

Shri P, R. Chakraverti: Is it not a
fact that the Devaswam Board
directly administered by the Gov-
ernment of Madras gave perunission
to set up the statue and also a fool-
bridge?

Shri M. C. Chagla: As [ zaid, it is
entirely a matter for the State of
Madras, and I do wnot think we
should interfere with their discretion
or with any decision they may arrive
at.

(Shri

Shri P. R, Chakraverti: Is it not a
fact that a board was set up there
and it was then removad by some
fishermen on  certain objectionable
grounds? May I know whal steps
Government took to see that this was
set right?

Shri M. C. Chagla. Government of
Madras?

Shri P. R. Chakraverti: Yes, under
the advice and direction of this Min-
istry.



1651 Oral Answers

Mr. Speaker: The same answer is
to be repeated then.

Shri Ranga; Why should it be
treated as a matter entirely for the
State Government, in view of the
fact that Swami Vivekananda is aa
all-India personality and .he whcle
of India is interested in this matter?
Surely the Government of India can-
not dissociate itsely from ail respon-
sibility with regard to this matter.

Mr. Speaker;: The lon. Member
must realise that the statue was being
put there in the State itself,

Shri Ranga: Are we to understand
that the Madras Government has
raised any objection to this and, if
so, what is the view of this Govern-
ment in regard to this matter? We
do not know anything about it. We
were not told that the Madras Gov-
ernment is not in favour of raising
the statue,

Shri Bade: The Madras Govern-
ment referred the matter to the Cen-
tral Government,

Mr. Speaker: This question can
arise whether it was referred to the
Central Government.

Shri Bade: Yes, Sir,

Mr. Speaker: He knows much
more than any Government, but the
difficulty is even when e is noi 1e-
quired to do so, he is throwing out
all that knowledge. Was any refec-
ence made?

Shri M, C. Chagla: T ¢go not think
any formal reference has been made
to the Central Government.

Shrimati Renu Chakravartty: What
were the reasons adduced by the
Government of Madras for objertng
or refusing permission to set up this
statue on the rock? Was it purely
due to safety for the statue or any
other reason?

Shri M. C. Chagla: If the hon
Member wants an answer to that, we
will get the proper answer from the
Government of Madras  But, is it
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really fair for us here to question the

discretion of the Government of
Madras?

Mr. Speaker: The hon. Member
wants to know whether the Central
Government has that information as
% what were the grounds on which
they have rejecteq it?

Shri M. C, Chagla: Officially, Sir,
we have no information,

Shri Hari Vishnou Kamath: Hszs the
hon. Minister's predecessor in office,
who is now seated on his right . . ,

Mr. Speaker: He may be seated to
his right, left or in the front,

Shri Hari Vishnu Kamath: Has he
been correctly reported 'in the Presa
as having expressed some sort of op-
position to the erection of Swami
Vivekananda's statue on the historie
rock at Kanyukumari; i so, on what
grounds was his opposition based?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
Sir, may I answer that question?

Mr. Speaker: Yes,

Shri Humayun Kabir: I am in a
way thankful that the hon, Member
has raised this question, because I
know a great deal of uninformed and
some ill-advised talk on this matter
has been going on. This matter doecs
not concern the Government of India
and the Government of India have
nothing to do with it. No official ad-
vice was ever asked for from us and
no official advice wag ever piven.
About the question of the beauty of
the place, that ig an entirrly diffcrent
matter within the jurisdiction of the
Government of Madras to decide on
any consideration they like. We have
no standing on that matter,

Shri Hari Vishnu Famath: Sir, I
rise to a point of order. My questiom
was whether he expressed, as report-
ed in the papers, some opposition to
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the crection of the statue on the his-
toric rock at Kanyakumari; if so, on
what grounds was that opposition
based?

Shri M, C, Chagla: Even a Minister
{s entitleq to have his own personal,
individual views.

Shri Hari Vishnu Kamath: 1 can
also have my views as 'you can have.
I want to know on what grounds was
his opposition based?

Shri Humayun Kabir: I have said
that there is no question of any op-
position  from me. Therefore, that
question does not arise.

Shri Hem Barua: Tlere is some con-
tradiction,

Mr. Speaker: order—Dr.

Aney.

Dr. M. S. Aney: May I know whe-
ther that particular rock is not in-
cludeq among the sites protected by
the Archaeological Department?

Shri Humayup Kabir:
knowledge.

Order,

Not to my

Dr, M. S. Aney: Will they do that
now?

Shri M, C. Chagla: We will consider
that suggestion.

Shri K. C, Pant: May I know whe-
ther this Vivekananda <Centenary
Celebration Committee is an official
committee or a private committee?

Shri M, C, Chagla;
official committee.
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() @=% ® s fafam fawrfor
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g5 o9t

(&) fagwor @ wew av W=
famr mar @ [T & vem o
Ffed weqr LT-1938/63 .

() fawifooi av fa=re fear o
@R

[(a) No, Sir, The eleventh meet-
ing of the National Council for Rura}
Higher Education was held in New
Delhi on 20th September, 1963.

(b) A statement is laid on the Table
of the House, {Piaccd in Library, See
No, LT-1938/63].

(¢) The recommendations are under
consideration.)
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st fagsa sramx : faaor § Tamm
mr @ fr g3 B9 w1 Trow awE
Fr=merd s mar 2 1 & o ST R
g & # Tor avardi w1 g g §
®TE qA 7T 2 77 AR R afz a2,
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Shri P, R. Chakraverti: May 1

know whether any target date has

been fixed by which all the States
will have thig institution?

Shri Bhakt Darshan: No target date
has been fixed, but I think that they
woulq be coming up quite early,

Shri Sham Lal Saraf: May I know
whether it has been decided to have
uniform system of education as far
as rural higher education is concern-
ed and, if so, what steps have been
taken ipn that regard?

Shri Bhakt Darshan: I do not think
that it is connected with this question.
This meeting on rural higher educa-
tion was held on the 20th September,
when the whole question was consi-
dered. I have not got all the details
with me just now.

Shri Sham Lal Saraf; May I know
whether any time limit has been fix-
ed by Government to introduce uni-
form higher secondary education all
over the country?

Shri Bhakt Darshan: As far ag our
information goes, these institutions
have been very popular,

st et < oft qFT a9 ¥ w4 ag

9T AT AT T R T fawifor o
THAE fauTT #2 T 8, ¥ a% 39 0%
faot gY 73w Y 3w art ¥ fapaer
fa=ea 2Y s

ot W T T OgETE A oW

g WY Y 7 F g7 & W o 97 wikeray

& @y favrT faar s )

AGRAHAYANA ~ 1885 (SAKA)

Oral Answers 1656.

W wgE A Fare fegEt
fafres me7 fFar 373 4, it o=
wr St F FeAr ww a7 famr )

st wETIRT SR : FAT § S
e g g dw-adia g # @
g% ¥ fau 3% faog ofw e
wrad ¢ afxer, A ag fwrt £ 7

|t aEe : Of0 ¥ oA AR
AT TH AT AiAE A § AfET yeAw
=T ¥ T F1 JrT A7 Frvrn oy mar

4

5T frsma WA oY STHET S A
aamar f& 397 g3w ¥ fag-r @y
Ffaae g § g wraTaETE T
E & famagi &7 geq7 fFa=r gri,
o & o7 WO ¥ AT A G AT w
®ITET ZT AF 7

ot wer TR I RW Fouw
farerrera srTeT ® e fqamdts F am
¥ oz & f xqfad § oF gm0 faarg

TaTgETy § wqrfad F@A F1 fAeEe

foar @ T &

Shri Jashvant Mehta: May I know
whether Government have issued any
directives that those studemts who
have passed from the rural higher

education institutes wlll be eligible
for recruitment to Government ser-

vice?

Shri Bhakt Darshan: Strictly speak-
ing, this does not arise out of this
question but as far as I know, they
are recognised,

oft g ferg : T F moiwew
zfm ¥ fao feaen sifass & a2 &
& farwe faw & foo w1 wtw
g7

st W TR a4 faeT w7 O
g IO ORT AL IW TT & a8 § wiwd
RCUR
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All India Education Service

+
Shri Sidheshwar Prasad:
Shri Bhagwat Jha Azad:
Shri P, Venkatasubbaiah;
Shri Kolla Venkaiah:
Shrimati Renu Chakravartty:

.222,

Will the Minister of Education be
pleased to state:

(a) whether disagreeing State Gov-
ernments have since been persuaded
to agree to an-all India Education
Service; ang

(b) whether in case o disagreement
continuing, there is any alternative
proposal to meet the situation?

The Minister of Education (Shri
M, C. Chagla): (a) Discussion on the
subject are still ontinuing,

(b) In the event of disagreement
with State Governments on the for-
mation of an All-India Education
Bervice, alternative proposals will be
considered,

Y fergaae wag : FAT § ST TAFAT
g7 wog 7 W 3w oTwE &
o | W HAEH A 7, 97 (4T g4
qEl B FFCE WL IT WAAMT
X F & o0 FF7 aTHT F1 AT
§ Fa1 qary fag g 7

Shri M. C, Chagla: We are negotia-
ting with the various States and 1
assure the hon. Member that we hope
to persuade the States to agree to this
proposal of an  All-India Education
Service. But discussions are still go-
ing on and I propose to take up this
matter as soon as possible. Certain
States are agreed; others have ex-
pressed some doubis; still others have
more doubts_ but we hope to carry all
the States with regard to this project.

Mr Speaker: If it is possible, the
thon. Member might be told the speci-
fic points of disagreement. Probably
he wanted to know as to what were
the principal or specific points of
disagreement,
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Shri M, C, Chagla: I cannot say
what the specific points are, but ag you
know, generally the States want to
retain the appointments to these ser-
vices with themselves, They would
rather have a State service than an
All-India service. Our attempt ig to
prevail upon them top accept an All-
India service,

WRITTEN ANSWERS TO QUESTIONS

Inquiry Committee on National
Laboratories

*213, Shri Shree Narayan Das: Will
the Minister of Education be pleased
to refer to the reply given to starred
Question No, 1129 on the 1st May,
1963 anq state:

(a) when the Committee appointed
to appraise the research work done in
the National Laboratories is expected
to submit its report;

(b) whether the Committee has
made any interim recommendations;
and

(c) if so, the important features
thereof?
The Minister of Fducation (Shrl

M. C. Chagla): (a) First meeting of
the Committee was held on 4th
November, 1963 They are now visit=
ing the National Laboratories. The
overseas members are expecled to be
in India in January-February, 1964. It
is rather early {o slate the time by
whicdh they may finalise the Report.

(b) No, Sir.
(¢) Doeg not arise,
st 9@ TE

*333. sitwar enfasy fons @ gar
Tg-F w47 97 a7 fF g #7 fF

(=) ‘st Fafeor oz frdvg
I grafera fraa ol afua<r qqr
s i wF A% o Wi (Fewr #
firegane feg 7 & ; AR
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(@) v 3o fowfoer ® (3t 43
gy a1 oA e ?

TE-ET HAWW | [T A (s
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Staff for Indian Institute of Technology

Shri Subodh Hansda:
Shri S. C. Samanta:
Dr, P. N, Khan:
Shri M. L. Dwivedi:

224, £

Will the Minister of Education be
pleased Lo slate:

(a) whether it is a fact that Indian
[nstitutes of Technology are experien-
cing difficulty in recruitment of good
staff due to uneconomic pav-scales of
lecturcrs and - istant professors in
compr i 1 v _.iy-scales Eiven by
Stat  ( .vernments to teachers of
other Institutes;

(b} whether a proposal for revision
of pay scales was suggested by the
heads of all the techawcal institutes;
and

(c) if so, the reaction of the Central
Government thereto?

The Minister for Education (Shrl
M. C. Chagla): (a) No, Sir,

(b) A proposal was received from
the Director ot the Institute at
Kharagpur for consideration of the
Council of the Indiap Institutes of
Technology.

(¢) The Council decided that no
change in structure or pay scales was
necessary,

gfew == & owram
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(@) s & st sz

Price of Gas

Shri Daji:
Shri S. M, Banerjee:
Shrimati Savitri Nigam:
Shri Jaswant Mechta:
'221.ﬁ Shri D, J Naik:
| Shri Chhotubhai Patel:
Shri P. R, Patel:
[Shrl Yajnik:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Oil and Natural
Gas Commission has fixed the price
of gas obtained from Assam and
Gujarat; and

(b) if so, the details thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). The Qil and Natural Gas _
Commission is not at present produ-
cing any gas for sale in Assam, In
Gujarat, the flnal price of gas and
the other terms ang conditions of
sale are still under negotiation.,
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Physical Education

Shri Vishwa Nath Pandey:
Shri S. C, Samanta:
208 { Shri Subodh Hansda:
"1 Dr, P, N. Khan:
| Shri Bibhuti Mishra:
| Shri M, L. Dwivedi:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Central Advisory Board on Physical
Education has suggesteq the integra-
tion of physical education and the
Auxiliary Cadet Corps with the
National Discipline Scheme in schools;
and

(b) if so, when it will be enforced?

The Minister of Education (Shri

M. C, Chagla): (a) Yes, Sir,

(b) The recommendation is under
examination,

Appointment of Judges to Executive
Posts

*229 Shri Surendranath 'Dwi\rcdy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Gowvernmeni have re-
viewed the position in regard to
appointment of retired judges of the
High Courts and the Supreme Court
to executive posts under Government;
and

(b) the number of retired judges
whose services have been requisition-
ed by Government for work other
than that of judicial nature during the
past three years?

The Minister of Home Affairg (Shri
Nanda): (a) No.

(b) The required information is be-
ing collected from the varioug Minis-
tries, Departments, ete, of the Govern-
ment of India ang will be laid on the
Table of House,
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0il Exploration Policy

Shri P, R. Chakraverti:
Shri P, C. Borooah:
Shri Kesar Lal: -
o331 o Shri P, K. Ghosh:
j Shri Yashpal Singh:
Shri Mohan Swarup:
Shri Indrajit Gupta:
[ Shri Bibhuti Mishra:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government propose to
introduce any changes in their oil ex~
pleration policy, specially with regard
to the question of ownership of under-
takings entrusted with oil prospect-
Ing and production;

{(b) if so0, the nature thereof;

(c) whether there is any possibility
of extension of the private sector in
the flelg of marketing; and

(d) the exact pattern of foreign col-
laboration in the Cochin refineries and
the extent to which this pattern will
be adopted in other cases of collabo-
ration?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) Does not arise.

(c) It is not proposed to allow the
eniry of new private sector companies
in the fielg of distribution of petroe

leumn,

(d) Cochin Refineries is a publie
limited company with majority share
participation by the Government ot
India with only 25 per cent. shares
held by the foreign collaborator. The
foreign collaborator has agreed to
secure the balance of foreign ex-
change requireg as loan, on terms and
conditions acceptable to the Govern=
ment of India. This pattern of colla-
boration will be kept in view, as and
when other participatory projects are
evolved.
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Primary Education

Shri Ramachandra Ulaka:
Shri N, R, Laskar:

Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:

*232,

Will the Minister of Education be
pleased to state:

(a) the latest progress made so far
with regard to the preparation of a
draft scheme for the development of
primary education under the Fourth
and Fifth Five Year Plans; and

(b) the main features of this
Scheme?

‘The Minister of Education (Shri
M, C. Chagla): (a) and (b). The

scheme has not yet been finalised,

Business and Industrial Management

%233, Shri Harish Chandra Mathur:
Wil the Minister of Home Affairs be
pleased to state:

(a) whether Government have
assessed the country's need for busi-
ness and indusirial management dur-
ing Third Plan; ang

(b) if so, the steps being taken to
meet the need?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) A committee set
up by the All India Board of Techni-
cal Studies in Management under the
chairmanship of Dr. A, Ramaswami
Mudaliar is looking into this matter.

(b) A statement is laig on the table
of the House. [Placed in Library.
See No. LT-1939/63].

Oil Refinery in Madras

Shri P, C. Borooah:

Shri Bhagwat Jha Azad:
shri Ram Ratan Gupta:
Shri P. R, Chakraverti:
Shri Ramachandra Ulaka:
Shri N. R. Laskar:

Shri Dhuleshwar Meena:

Shrimati Savitrj Nigam:
Shri Sidheshwar Prasad:
Shri D, D. Puri:

Dr, P, Srinivasan;

Shri Raghunath Singh:
Shri Indrajit Gupta:
Shri D. C. Sharma:

Shri M, G. Thengondar:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to  Starred Question
No, 185 on the 21st August, 1963 and
gtate:

(a) whether any decision has since
been taken for the location of an oil
refinery in Madras; and

(b) the broad outlines of this
scheme?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). On the basis of the data
examined so far it appears that there
is a need for a second refinery in the
South, However, further details are
under examination,

Administrative Reforms Commission

Shri Shree Narayan Das:

Shri Hari Vishnu Kamath:

Shri Yashpal Singh:

Shri Harish Chandra ~
Mathur:

Shri Vishwa Nath Pandey:

Shri A. N. Vidyalankar:

Shri P. C. Borooah:

Shri Abdul Ghani Goni:

Shri Gopal Datt Mengl:

*235.

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 752 on the
18th September, 1963 and state whe-
ther any and if so, what progress has
been made in the formulation of pro-
posals for setting up of a high power-
ed commission to suggest administra-
tive reforms in Government?

The Minister of Home Affairs (Shri
Nanda): [ am giving urgent thought tr
the problem of administrative reforms
and I shall make a statemeni un the
subject ghortly,



Written Answers

1665

Legislation for Removal of Judges

*236. Shri Hari Vishno Kamath:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 753-A on the
18th September, 1933 regarding legis-
lation for removal of Judges and state;

(a) whother consideration of the

matter has been concluded; and

(b) if so, the result thereof?

The Minister of Home Affairs (Shri
Nanda): (4) and (b). The considera-
tion of the matter has not yet con-
cluded,

Gas from Pakistan

Shri Bishanchander Seth:
*237. < Shri Dhaoan;
Shri Vishram Prasad:

Will the Minister of Petrolenm and
Chemicals be plcased to state:

(a) whether it ig a fact that India
has requested the Paki:tan Govern-
ment for the supply of gas;

(b) if so, the reaction of the Pakis-
tan Government thereto;

(c) the manner in which this gas
will be utilised;

(d) whether any terms and condi-
tions have been quoled by the Pakis-
tan Government; and

(e) how far they are acceptable to
India?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) to (e). The Pakistan Govern-
ment indicated an interest in supply-
ing natural gas to India in 1960.
Discussions at expert level were held
in 1961 concerning quantities avail-
able, supply points, period of avail-
ability, price and related questions.
Since the price indicated by the
Pakistan authorities was not consider-
ed economic and since payment was
desired in pounds sterling, the pro-
posal could not fructify.
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Indian Archaeologist to Afghanistam

Shri P. R. Chakraverti:
! Shri I". C, Borooah:
Shri Raghunath Singh
*7] Shri Dhaon:
, Shri B, P, Yadava:
[_Shri Bishanchander Seth:

0238,

Will the Minister of Education be
pleared to state:

(a) whether it is a fact that a team
of Tndian archaeologists is proposed to
be sent to Bamian in Afrhanistan for
exploration ani preservation of the
relirs of Buddha there; and

(b) whether similar teams are ex=-
pected to be sont on  deputation  to
Iraq and U AR, to have exploratory
survey?

The Deputy Minister in the Minis-
try of Educatinn (Dr, M. M, Das): (a)
There 15 a proposal before Governs
ment to send an archaeological expedi=
tion to Afshanitton to work in  the
ficlds of excavation and preservation
of the relies at Bnmian, The pro=
posal is under examination,

(b) There is no nroposal to send a
team to Iraq. Regarding UAR, the
proposal is under consideration.

Reservation for S.C, & S.T,

Shri Ramachandra Ulaka:
*239. / Shri N. R, Laskar:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 352 on the
28th August, 1863 and state:

(a) whether any decision has since
been taken to reserve 12-1|2 per cent
in the quota of promotion of rm-
ployees from Class IV to Class III for
Scheduled Castes and Scheduled
Tribes; and

(b) if so, the details thereof?

The Minister of State in the Minls-
try of Home Affairs (Shri Hajar-
navis): (a) It has been decided that in
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Class III and Ciass IV Services and
grades tn which there is no direct rec-
ruitment whatever, there will be re=
servation at the rate of 12-12 per cent
for Scheduled Castes and 5 per cent
for Scheduled Tribes in promotions
made by selection or on the results of
competilive examinationg limited to
departmental candidates.

(b) A copy of the Government of
India Resolution on the subject is

laid on the Table of the House.
[Pla~cd in Library. See No. LT-
1940,63].

National Laboratories

I’thi P. C. Borooah:
Shrimati Savitri Nigam:
Shri Ramachanra Ulaka;:

| br, L, M. Singhvi:

| Shri Heda :

(S

Will the Minister of Education be
plcased to state:

*240.

(a) whether attention of Govern-
ment has been drawn to the recent
statement of Dr, H, J, Bhabha, Chair-
man, Atomic Enerpy Commission
made at the Annual General Merting
of the National Institute of Sciences
criticising the mode of establishment
of national laboratories without find-
ing adequate scientific personnel;

(b) if so, the steps being taken to
secure such personnel in adequate
number before planning for new
national laboratories; and

(c) whether the practice referred
to in part (a) above deprives the uni-
versities of the required scientific
personnel?

The Minister of Education (Shri
M. C, Chagla): (a) Dr. H. J, Bhabha
made certain remarks at the Annual
General Meeting of the National Ins-
titute of Sciences of India on 6th Oc-
tober, 1963 in his capacity as Presi-

dent of the National Institute of
Sciences.
(b) and (c). A Statement is laid

on the Table of the House,

STATEMENT

National Laboratories and Institutes
are set up for specific purposes In
more or less special ficlds of science
and technology in the context of deve-
lopment plang of the country and the
proposals are examined by experts
and considered by the Board of
Scientific and Industrial Research and
the Governing Body of the Council of
Scienlific and Industrial Research, 1n
all aspects, including the aspect of
personnel The proposals are also
considered by the Scientists Panel of
the Planning Commission. The es-
tablishmont of a National Laboratory
takes quile some years and the scien-
tific and technical staff are recruited
gradually.

In certain highly specialised ficlds
where such work may not have been
done in India, steps are taken to send
promising yount scientizis abroad for
study and training in such ficlds, and
working svientists in the Council are
also sent abroad to supplement their
knowledge in particular fields of
specialisatien. An increasing number
of gualified personnel is drawn from
the Scientists’ Pool. Besides, the
CSIR schemes of Rescarch Fellowships
and Graduate Apprenticeships throw
up every year a substantial number
of trained persons well equipped for
taking up positions at lower levels in
the National Laboratories of the
Council and they, in course of time,
become eligible for hirher positions.
An analysis of recruitment made in
the National Laboratories of the
Council during 1962 shows that de-
partmental candidates constituted
about 60 per cent of the total recruit-
ment in the scientific and technical
categories,

«f arwfe geamst € AR
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621. Shrl Sarjoo Pandey: Will the
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Association of Private Colonisers in
Housing Schemes

620. Shri Sham Lal Saraf: Will the
Minister of Home Aflairs be pleased to
state:

(a) whether the Delhi Administra-
tion is going to launch a scheme for
seeking help from private colonisers
to meet the present scarcity of hous-
es in the capital; and

(b) it so, the terms and conditions
offered to the participants in this
scheme and when a practical shape is
going to be given to it?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar.
mavis): (a) No.

Minister of Home Affairs be pleased
to state the number of election peti-
tions pending at present in Allahabad
High Court?

The Minister of State in thie Ministry
of Home Affairs (Shri Hajarnavis):
Thirteen First appeals under the Rep-
resentation of Peoples Act and six
Writ  petitions against the orders
passed in election petitions were pend-
ing in the Allahabad High Court on
1st November, 1963,

g I

€. T T D : A TE-w
w1 IF A A1 FO F47 5 avzafy
T 98%0, 9849, 98%% W 985y F
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q 9 af=at &1 7% ;7 2t %1 7y
7 (w33 9T, 9883 4F) Yo
af=ql &1 4 9% WA wEE
# aftafaq  fawr mar 1 84 qes3 &
q OF FRT AT 4T T 6 A9 T IS
FTOATH § ageT W4T |

Ruler of Bastar

( Shri Sidheshwar Prasad:
623 Shri Heda;
" Shri D, D. Puri:
Shri P, C. Deo Bhanj;

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the pre-
sent Ruler of Bastar has recently
sent memorandum to the Government;

(b) if so, the main points thereof;
and
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(c) the reaction of the Government
thereto?

The Minister of Home Affairs (Shri
Nanda): (a) Yes,

(b) The Ruler of Bastar has raised
the following points:

(i) The division of properties as
between him and his brether
Shri Pravir Chandra Bhanj
Deo, former Ruler of Bastar.

(ii) The question of disposal of
the private properties by Shri
Pravir Chandra Bhanj Deo.

(iii) The use of the palace premis-
es by undesirable persons,

(c) The matter has been referred to
the Government of Madhya Pradesh,

Grants to Colleges in Ancara

625, Shri P, C. Deo Bhanj: Will the
Minister of Education be pleased to
state the names of the various cuileges
in Andhra Pradesh and the respective
grants they have received so far in
the Third Plan period from the Uni-
versity Grants Commssion?

The Minister of Education (Shri M,
C. Chagla): The information is being
collected and will be laid on the Table
of the Lok Sabha,

Drilling at Pattukkottaij

626. Shri M. G. Thengondar: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) the progress so far made in the
drilling operations towards explora-
tion of oil at Pattukkottai Thanjavur
Distt., Madras State; and

(b) the financial allocation made
during the Third Plap for the purpose?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) The drilling of a structurul well
at Pattukkottai to obtain stratigraphic
information commenced on 28th Octo-
ber, 1963, Drilling is in progress,

(b) The expenditure during 1963-64
and 1964-65 is estimated at about
Rs, 18 lakhs.

Junior Technical School at Badagara,
(Kerala)

627. Shri A. V. Raghavan: Will the
Minister of Education be pleased to
state:

(a) whether it is proposed to estab-
lish a junior technical schuol at Bada-
gara in Kerala;

(b) if so, whether any site has been
selected; and

(c) when the schoo] will start func-
tioning?

The Minister of Educatiom (Shri M.
C. Chagla): (a) Yes, Sir,

(b) Not yet.

) The School will start ag soon as
the site has been selected and the
necessary instructional facilities have
been organised,

Library Schoeols in Orissa

628, Shri Rama Chandra Mallick:
Will the Minister of Education be
v1zased to state:

(a) the total amount advanced by
the Centre to the Government of
Orissa as loan or grant to open library
schools during the last five years in
the State; and

(b) the steps taken by the GState
Government of Orissa to train the
school librarians?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The requi-
site information is being collecteq from
the State Government of Orissa.

Social Education Literature in Orissa

Chandra Mallick:
Education be

629. Shri Rama
Wil the Minister of
pleased to state:

(a) whether any finaneial assistance
was given by the Ceniral Government
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to the publishers, printers and book=
sellers of Oris.a in the field of Social
Education Literature during 1961-62,
1962-63 and 1963-64 =o far; angd

(b) it so, the total amount givena
during the above mentioned years and
the details thereof?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir, during 1962-
63.

(b) Under the scheme of prize com-
petition for books/manuscripts for
neo-literates, 1500 copies of the prize-
winning book ‘Pragati Pathe Bharata®
in Oriya were purchina«d and a sum of
Rs. 1,200/- wns= paid to the author-
publisher in 1962-63,
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afgr &1 w1 WGt 4, sey fag @
q |

(@) g7 r aff wzar

T. A of Ministers

f Shri 8. M. Banerjee:
' 'L Shri Sivamurthi Swamy:

Will the Minister of Home Affairs be
pleased to state:

631

(a) whether it is a fact that {ravel-
ling allowances of the Cabinet Minis-
ters, Ministers of States and Deputy
Ministers are much more in 1963 upto
1st October, 1963 than in the whole
of 1962;

(b) if so, the total amount paid to
them as travelling allowance, during
1962; and

(c) the amount of travelling allow-
ancesg paid in 1963 upto 1st Oclober,
1963?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajurnavis):
(a) to (c). Tour expenses nf the Cabi
net Ministers, Ministers of State and
Deputy Ministers for the financial year
1962-63 were Rs. 8,18, 837 and those
for the period 1st April 1963 to 30th
September 1963 Rs. 3,42,025.
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Import of Crude eil from Kawait

Shri P. C. Borooah:
€25, Shri Warior:
[ Shri D, C, Sharma:

Will the Minister of Pelrolcum and
Chemicals be pleased to state:

(a) whether the Managing Director
of the Indian Refineries Corporation
recently visited Kuwait to discuss the
question of importing erude oil from
that country;

(b) if so, the result therecof; and

(c) the terms of import of vil?

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir): (a)
Yes, Sir,

(b) and (¢). The talks held were of
an exploratory nature and furthor dis-
cussions will be necessary before any
conclusions are reached.
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Sports Enquiry Committee Report
i sh i :
638, fShrl Y:,s pal Slfgh ]

7\_ Shri Bibhuti Mishra:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 350 on the 28th
August, 1963 and state:

(a) the action since taken on the
non-submission of report by the
Inquiry Committee constituted te
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report on the performances of Indian
Teamg in Rome Olympics; and

(b) the concrete steps being taken to
ensure success of Indian teams in the
next Olympic games?

The Minister of Education (Shri
M. C. Chagla): {(a) and (b). The evi-
dence collected by the Committee has
been obtained and will be considered
by the All India Council of Sports, In
the meantime, the Indian Olympic
Association and the other National
Sports Federations concerned are being
given financial assistance for competi=
tive meets in India and abroad and for
coaching.
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Rural Education
640. Shri Yashpal Singh: Will the

Minister of Education be pleased to
refer to the reply given tg Unstarred
Question No, 1049 on the 28th August,
1963 ang state:

(a) whether the scheme for training
women workers for imparting educa-
tion in rural areas has been finalised;

(b) 1if so, the salient features there-
of; and

(c) the action taken so far to im-
plemen! the scheme?

The Minister of Education (Shri M.
C. Chagla): (a) The scheme is still
under consideration,

(b) and (¢). Do not arise.

Pending Cases in Delhi Courts

641. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the tota] number of cases pend-
ing in the Delhi courts till 30th Sep-
tember, 1963; and

(b) the steps taken to expedite the
same? )

The Minister of State in the Minis-
try of Home Affairg (Shri Hajarna-
vis): (a) 66293.

(b) One Additional District Magis=-
trate and 12 Magistrates have been
appointed to deal with pending cases.
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Searches of Mining Firms

643. Dr, L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that searches
were made and books and documents
seized from certain mining firms in
Bhilwara, Udaipur and Jodhpur re-
gions in September and October, 1963;
and

(b) whether any complaints have
been received that there was undue
harassment during and after the said
searches?

The Minister of State in the Miaistry
of Home Affairs (Shri Hajarnavis): (a)
Yes, Sir,

(b) No, Sir,

Prices of Betelunts in Nicobar

J Shrimati Savitri Nigam:

44, 1Shri Maheswar Naik:

Will the Minister of Home Affairs

be pleased to state:

(a) the prices ot which Car Nicobar
Trading Company and Nancowrie
Trading Company, licensed traders in
Nicobar Islands, purchase betelnutg in
Nicobar Islands; and

(b) the prices ut which these licens-
ed traders sel]l betelnuts to Messrs.
Jadwet Trading Co., the Central Co-
operative Welfare Society Ltd.,, and
other approved retailers at Port Blair
for sale to the public in the Andaman
Islands?

The Minister of State in the Mimsiry
of Home Affairs (Shri Hajarnavis):
(a) The Car Nicobar Trading Company
and the Nancowrie Trading Company
purchase betelnuts at the rate of
Rs. 220 nP. per Kg.

(b) They sell betelnuts at Port
Blair only to Messrs, Jadwet Trading
Company at the rate of Rs. 3:75 nP.
per Kg. f.o.b. Car Nicobar/Nancowrie.

Civil Judges at Port Blair

645 f Shrimatl Savitrl Nigam:
: 'L Shri Maheswar Nalk:

Will the Minister of Home Affairs be-
pleased to state:

(a) the names of the Uivil Judges
at Port Blair during 1992 and the ex-
tent of their respectiva pecuniary
jurisdiction; and

(b) the number of civil cases tried
by each of them iuring I9uvd?
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The Minister of State in the Ministry of Home Affairs (Snii Hajarnavis):

(a) and (b).

Name of Civil Judge at Port
Blair

Period Pecuniary  Civil
jurisdic- cases
tion tried.

1. Shri B. K. Halve, (District January, 1962 to Dec. 1962. .

Unlimited 32

Judge)
2. Shrij{;ds‘ I)’ande(Subord.imtc January, 1962 to 28th Dec. 1962 Rs. I1,000/= 19
BC
3. ShriK. Aravindakshan (Sub- January, 1962 to September, 1962. Rs. 500/- 33
ordinate Judge).
4. Shri Lachman Singh (Sub- October, 1962 to Dccember, 1962 Rs. 500/- 13
ordinate Judge).
Shri Virendra Prakash (Sub- 2gth Dec. 1962 to 31st Dec. 1962. Rs. 1,000/~ Nil.
ordinate Judge).
Indian Students in British Universities (a) whether any Consumers’ Co-

( Shri Buta Singh: .
646, J Shri Narasimha Reddy:
{_ Shri Kapur Singh:

Will the Minister
pleased to state:

i
of Education b:

(a) the total number of fu'l-tirme
Indian students studying in British
Universities during the academic y ar
1961-62; and

(b) the number out of them study-
ing at Oxford and Cambridge Univer-
sities during the same period?

The Minister of Education (Shri M,
C. Chagla): (a) According to the
available information the ‘otal num-
ber of Iadian students studying in Bri-
tish Universities during the year 1941-
62 was 1863;

(b) the number out of them study-
ing at Oxford and Cambridge Univer-
gities wus 63 and 68 respectively,

Consumers’ Cooperative Stores in
Andamang
¢ Shrimati Savitri Nigam:
' 7\ Shri Maheswar Naik:
Will the Minister of Home Affairs
be pleased to state:

647

operative Stores have been opecned im
the North and Middle Andamans by
the Andaman and Nicobar Islands’' Ad.
ministration with a view to hold the
price line; and

(b) if not the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes; 11 storeg have been opened.

(b) Doesg not arise.

Tipu Museum, Srirangapatam

618, _J’ Shri Sham Lal Saraf:
" 7\ Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is proposed to opcn a
Museum to be known as “Tipu
Museum” in a building to be construct-
ed at Srirangapalam in Mysore State;

(b) the sort of exhibits contzmplat-
ed o be displayed in that museum;

(¢) whether other objects of con=
temporary history will also be includ-
ed in the exhibits; and

(d) the estimated eost of construc-
tion of the museum building?
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The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das): (a)
The Museum already exists. A new
building to house the exhibits is pro-
posed to be constructed.

(b) Objects connected with Tipu
Sultan, such as his family portraits,
robes, personal articles, coins, mini-
ature paintings, microfilm zopies of the
documents pertaining to him and other
relics to jllustrate his life.

(c) Yes.

(d) Approximately Rs. 3 lacs.

Purchase of Steel 0Oil Pipes from
Japan

rShr'i. Subodh Hansda:
‘E-IQ.J. Shri 8, C, Samanta:
[ Shri M. L. Dwivedi:

Will the Minister of Petroleum and
Themicals be pleased to state:

ta) whether it is a fact that steel
oil pipes for Indian Oil Company will
be purchased from Japan;

tb) if so, whether agreement has
been signed for this; and

(c) whether the pipes will be pur-
chased in cash or on deferred pay-
ment basis?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kakir):
(a) and (b). Yes, Sir. 4" and 6" dia.
pipelines are being purchased from
Japan for Indian Oil Company.

(c¢) Payment will be made by the
Indian Oil Company in cash.
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Industrial Management Pool

651. Shrimatl Savitri Nigam: Will
the Minister of Home Affairs be
pleased to state the number of persons
recruited to the Industrial Manage-
ment Pool in 1961-62?

The Minister of State in the Minis
try of Home Affairs (Shri Hajarnavis).
Five.

Sale of Obscene Literature in Delhi

Shri Kachhavaiya:
Shri Buta Singh:
2. 4 Shri Bade:
Shrimati Savitri Nigam:

Wil] the Minister of Home Affairs
be pleased tec state whether Delhi
Administration has taken any step to
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put a stop to the free and frequent
sale of obscene literature in Connaught
Circus shops?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
While it is not correct that obscene
literature is being freely sold in
Connaught Circus shops, there have
been some cases of ciandestine sale of
such literature by wayside vendors.
Raids are organised by the police from
time to time to detect and prevent
the sale of such literature.

Foreign Scholarships

ass Shri Sivamarthi Swamy:
‘| Shri Yashpal Singh:

Will the Minister of Edumcation be
pleased to state:

(a) the number of scholarships from
foreign countries offered to Indian
students through the aegis of the erst-
while Ministry of Scientific Research
and Cultural Affairs during 1960-61,
1961-62 and 1962-63 (country-wise);

(b) the number out of them actual-
ly utilised by our nationals during the
same period (State-wise); and

(c) the number of persons sent
abroad who have returned to India
after their study and the number of
those who have accepted jobs in
foreign countries during 1960-61 to
1962-637

The Minister of Education (Shri
M. C. Chagla): (a) 1052; country-
wise and year-wise break-up is given
in Statement laid on the Table of the
House. [Piaced in the Library. See No.
LT-1943/63].

(b) 779; state-wise and year-wise
break-up is given in the statement
laid on the Table of the House.
[Placed in Library. See No LT-1844f
63].

(c) 266 persons have returned after
their study and none has accepted jobs
fn foreign countries during 1960-61 to
1062-63.

NOVEMBER 27, 1963
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Chinese Internees

J Shri P. C. Borooah:
1 Shri Indrajit Gupta:

Wiil the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 142 on the
14th August, 1963 and state:

654

(a) how many of the Chinese inter-
nees who opted' to stay in India have
since been permitted to settle; and

(b) how many have been refused
such permission on grounds of
security?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The matter is under
consideration.
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Education of Elementary Teachers

651 Shri P. R. Chakraverti:
: {Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether a six-day National
Seminar on Education of Elementary
teachers beginning on the 17th Octo-
ber 1963 in New Delhi, drew out an
all-India plan for the development of
training of teachers at the elementary
stage;

(b) if so, the broad outlines of the
scheme; and

(¢) the decisions, if any, taken by
Government in the light of this
scheme?

The Minister of Education (Shri
M, C. Chagla): (a) Yes, Sir.

(b) The Seminar has made pro-
posals for the expansion of training
facilities for elementary teachers in
order to make their output equal to
the annual demand for new teachers.
It has also proposed programmes for
clearing the backlog of untrained
teachers at an early date and for
mmproving the quality of training
mstitutions. The Seminar has also
made proposals for advance action to be
taken for the implementation of these
plans during the last two years of the
Third Five Year Plan itself.

(c) The recommendations of the

Beminar are under consideration.

New All India Bervices

Shri Harish Chandra Mathar:
¢58 Shri Subodh Hansda:
< Shri 8. C., Samanta:
LShrI Surendranath Dwivedy:

Will the Minister of Home Affairs
be pleased to state the decisions
arrived at regarding the pay scale
cadre strength and method of recruit-
ment for the newly constituted All-
India Serviccs?

The Minister of State in the Minls-
try of Home Affairs (Shri Hajarnavis):
The details of the new All-India Ser-
vices are under consideration,

Deposits of Phosphate and Carbonate

659. Shri A, V. Raghavan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether large deposits of nhos-
phate and carbonate have been located
in the Union Territory of Laccadive
Islands; and

(b) if so, the steps proposed for the
exploitation of these natural resources?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis): .
(a) Yes, Sir.

(b) A survey team of the Indian
Bureau of Mines has been sent to the
Islands for making a detailed study.
Action will be taken for exploitation
of the resources after they furnish
their report.

House Collapse in Delhi

Shri Maheswar Nalk:
Shri Umanath:
660 Shri Heda:
| Shri Bibhuti Mishra:

‘Will the Minister of Home Affairs
be pleased to state:

(a) the up-to-date number of Inci-
dents of house collapse in the capital
during the year; and the causes there-
Gf?

(b) the casualties and the losses
sustained therefrom; and

(¢) whether Government have in
view any safety measures against fre-
quent occurrences of such incidents?

The Minister of State in the Minls-
try of Home Affairs (Shri Hajarnavis):
(a) 50 (from 1st January, 1963 to 10th
November, 1963). The following are
the main probable causes of collapses:

(i) Heavy rains.
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(ii) Accidental.
(iii) Old econstruction.

(b) 15 lives were lost and 77 per-
sons were injured; information regard-
ing any other loss which may have
been caused is not available.

(¢} Removal of dangerous houses is
the responsibility of the Delhi Munici-
pal Corporation vide section 348 of
the Delhi Municipal Corporation Act,
1957. The Corporation, in whose area
these house coliapses have taken
place, undertakes survey of dange-
rous houses every vear before the
commencement of the monsoons. If
houses are found in dangerous condi-
tion, the dangerous portions are pul-
led down and the owners/occupiers of
the houses in repairable conditions are
atked to repair them.

LA.S Officers

861. Shri Maheswar Naik: Will the
Minister of Home Affairs be pleased
to state:

(a) the total strength of the IA.S.
officers already employed throughout
India as against the sanctioned
strength; and

(b) the annual off-take into this
cadre under regular recruitment and
by promotion?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) The total number of I.A.S. officers

in service is 1982, the sanctioned
strength being 2278.

fb) The annual intake through
regular recruitment is about 90.

Recruitment by promotion depends
upon availability of vacancies in the
promotion quota of each State cadre.
The number of officers taken into the
service by promotion from Ilst Jan-
wary, 1963 to 11th Nowvember, 1963 is
217,

NOVEMBER 27, 1863
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Tracing of Ol and Ore Deposits by
Radio-Activity

/82 Shri Maheswar Naik:
‘| Shrimati Savitri Nigam:

Will the Minister of Petroleum and
Chzmicals be pleased to state:

(a) whether Government are aware
that an instrument has been designed
in the Seviet Union to locate oil and
ores by the radio-activity upto e
deptn of three kilometres; and

(b) if so, whether Government pro-
pose to introduce the instrument in
our oil and mineral explorations of
the country?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b), It is understood that in

the USSR and other countries experi-
menis have becn made to locale oil
fields by measuring the intensity of
Gamma-ravs. The 0il and Natural
Gas Commission has also carried out
some measurcment of radio-activity
over some known oilfields of Gujarat.
The methods is still at an experi-
mental stage and the question of
employing it in India as a tool for oil
exploration does not arise at present.

Cultural Delegations

663. Shri Maheswar Naik: Wil
the Minister of Education be pleased
to state;

(a) the number of cultural delega-
tions sent and proposed to be sent
abroad during 1963-64; and

(b) the foreign exchange spent and
expected to be spent on these deiega-
tions?

The Minister of Educatlon (Shri
M. C. Chagla): (a) Fifteen and nine
respectively,

(b) Rs., 3,200 and Rs. 25,960 respec-
tively.
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Development Blocks

( Shri Kapur Singh:
Shri Narasimha Reddy:
LSh.'i Gulshan:

664.

Will the Minister of Home Affairs
be pleased to state:

(#) the number of development
blocks which were to be started for
the uplift of Scheduied Caste and
Scheduled Tribe people during the
Third Plun period; and

(b) the number of such blocks
already started till September, 19637

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasckhar): (a) It is propused to start
about 450 Tribal Development Blocks
during the Third Five Year Plan.

(b) The exact number of TD.
Blocks actually started upto Septem-
ber, 1963 is not readily available.
This is being ascertained. However,
on the basis of the information fur-
nished by the States and Union Terri-
tories, 69 Tribal Development Blocks
had been started upto 31-3-63.

Welfare of Scheduled Castes and
Scheduled Tribes

(Shri Kapur Singh:
€65. { Shri Narasimha Redly:
| Shri Gulshan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether recently a Conference
of the Chief Ministers of States was
called by the Central Government;

(b) if so, whether the question of
uplift of Scheduled Castes and Sche-
duled Tribes was discused; and

(c) the details thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sakhar): (a) No, Sir.

(b) and (¢). Do not arise.

Grants for Primary Education

666. Shri A. K. Gopalan: Will the
Minister of Education be pleased to
state:

(a) whnether Government have de-
cided to give additional grants to the
States for promoting primary edu-
cation;

(b) if so, the amount of grant to be
given to each State;

(c) whether it is a fact that Kerala
hus been excluded for the purposes
of this additional grant; and

(d) if so, the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) A statement is a laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-lHSjB.'!],

(c) and (d) The State-wise assis-
tance has been given on the basigs of
number of non-attending children in
the age-group 6—11, Kerala has alrea-
dy fulfilled the prescribed target |in
this regard.

Criteria for Backwardness

668. Shri Hem Raj: Will the Minis-
ter of Home Affairg be pleased to re-
for to the reply given 1o Starred
Question No, 182 on the 2Ist Awgust,
1963 regarding economic criteria for
determining backwardness and state:

(a) whether the replies of the re-
maining States have since been re-
ceived; and

(b) the States holding a contrary

view?

The Deputy Minister in the Minis—
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). The
Madrag Government have since inti-
mated that they have adopted the
economic criterion for freeslups up to
and inclding standard XI, The matter
is still under consideration in other
States. .
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Conference of Chieg Justices

669, Shri Hem Raj: Will the Minis-
ter of Home Affairs ue pleased to re-
fer to the reply given to Starred
Question No. 488 on the 4ik Septem-
ber, 1963 and state:

(a) whether the recommendalions
of the Chief Justices Conference have
been received by Government; and

(b) if so, the Iimportant matters
discugsed at the Conference?

The Minister of Stale in the Minls-
try of Home Affairs (Shri Hajarnavis):

(a) Yes.

(b) The important matters discussed
at the Conference wecere: arrears in
High Courts, strength of High Courts,
conditions of service of High Court
Judges, financial powers of High
Courts, conditions of service of the
staff of High Courts, arrears in
Subordinate courts, measure: for pre-
vention of corruption in the adminis-
trative machinery of Subordinate
courts, control of High Courts over
subordinate judiciary, separation of
the executive from the judiciary and
the creation of an All India Judlcml

Service,
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Auditoria for Punjab Schools and
Colleges

672. Shri Daljit Singh: Will  the
Minister of Education be pleased to
state:

(a) the amount sanctionad for cons-
truction of auditoria in various schools
in Punjab during 1962-63 and 1083-64
so far; and

(b) the details thereof?

The Minister of Education (Shri

#Y yifas fasaarfar @zt @ eragifien M. C. Chagla): (a)—
106263 Rs. 63,998/~
(b)— 196364 = . . Rs. 14,0001’_'-_“_ _
h . . St irati : Al t sanctioned during
Nane of the inst itution “r‘:::;r ;ri:e ;’::1 m?;g:-s; S ot 1963-64
Project was approved
approved SRR
Rs. 1962-63
D. 000/~ Ras. 19,000/~ (Rs. 10,000/~ 0s 2nd
8. D. College, Barnala 1960-61 35,000/ |l?|;1tllr oot and Rs, 9 CCJ- B3
t.
Sed et 1962-63
M. L. National College, Yamunanagar 1959-60  34,998/- Rs. 4‘;9?34“ 4thand finsl instal-
ment. 1962-63
Atma Rxm Ku:mu' Snbhn H. S School He. g0l Ao
Patial 1960-61 35,000/~ 3. 134 1962-63
{ Dev Samaj High School, Rampuraphul 1960-61 35,000/~  Rs. 9,000/~ 3rd inst. 196263
B.H.R. (Rawnlrmd:) S5.D.H.S. Schmh
Shenkar (Jullundur) . 1960-61 23,208/~ Rs. 8,000/- 2nd inst.
1962-63
MD.A.S. Higher Secondary School, - Rs. 11,000/~ 3rd ingt
Moga. . . . . . 1960-61  35,000/- 8 1963-64
$. D. Kumar Snbh: Glrls H:gher Se-
oomdary School, Patisla 1960-61 35,000/~ Rs. 9,000/- 2nd inst.
1963-64
Gandhi H. S. School, Mansa (Bhatinds) 1960-61 35,000/~  Rs. 5,000/- 4th & final instalment:
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Untouchability

673. Shri Daljit Singh: Will the
Minister of Home Affairg be pleased
to state:

{a) whether any circular has been
issued to Government Offices regard-
ing the removal of untouchability in
all States in the country;

(b) if so, whether any defaulting
Government employee has been
punished in this regard; and

(e) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes. A circu-
lar was issued on 8-12-61 in relation
to Offices of the Government of India.
On 9-12-61, a communication was sent
to the State Governments suggesting
that they issue similar instructions.

(b) and (c). The information is be-
ing collected and will be laid on the
Table of the House as soon as possi-
ble,

Concessions to Children bYelonging to
Scheduled Castes and Scheduled
Tribeg

675 Shri Basumatari: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it js a fact that irres-
pective of any ceilings on the income
of parents, the children of Scheduled
Castes and Scheduled Tribes are
eligible for educational and various
other concessions granted by Govern-
ment; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). In the
case of post-matric scholarships, which
is the only educational scheme wholly
financed by the Government of India,
a means test is applied in the case ot
Scheduled Castes. Np means test has,
however, been prescribed for the
Scheduled Tribes, as this is considered
a little premature.
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Institute of Library Science, Delhl

676. Shri Rama Chandra Mallick:
Will the Minister of Educatiom be
pleased to state:

(a) the number of students admitted
to various courses of the Institute of
Library Science in Delhi,

(b) the total number of institutes
of this kind in India;

(e) the number of librarians depu-
‘ed by the State Governments to the
Institute of Library Science, Delhi
during the last three years, and

(d) the concessions cnjoved by the
deputeq librariang at this Institute?

The Minister of Fducation (Shri
M, C, Chagla): (a) 215

(b) One

(e) 25

(d) The State-deputed candidates
were exempted from pavment of tui-
tion fecs, In addition, such candi-
dates were paid Rs. 235{- cach to-
wards hostel charges.

Basic Schoeols in Tribal Areag

677, Shri A N, Vidyalankar: Will
the Minister of Education be pleased
fo state:

(a) the number of basic schools in
the tribal areas of NEFA, Tripura and
Manipur separately;

(b) the text-books specially pre-
pareq for the tribal areas in tribal
languages;

(¢) whether it is the pollcy of
Government to impart education to
the children in the tribal areas at least
in ‘the elementary stage in the tribal
languages; and

(d) whether it is g fact that in most
of the schools in the 4ribal areas
English is compulsory from the Third
primary classes while Hindi is not
compulsory in the primary schools?
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The Minister of Education
M. C, Chagla): (a) to (d). The infor-
mation is being collected from the
Union Territories and will be laid on
the table of the House,

(Shri

Rescarch in Tribal Dialects

678, Shri A, N_ Vidyalankar: Will
the Minister of Education be pleased
o state:

(a) whether Government have
taken any steps to conduct an ad-
vanced research in the many dialects
used by the different tribal commu-
nities in order to find their proper
ethnic and liguistic relationships; and

(b)Y if so, the dialecls ov languages
in which such studics are being made?

The Minister of Education (Shri

M, C. Chagla): (a) No, Sir

(h) does not arise,

Scheduled Tribes
679, Shri II. C, Soy: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of vacancies for
assistants’ grade in 1959 reserveq for
the Scheduled Tribes;

(b) the number of Scheculed Tribe
candidates who qualifieq in the
U.P.S.C. examination and the number
of those who accepted the posts and
the number of posts still {o be filled;
and

(¢) whether any further examina-
tion is going to be held to fill up the
remaining vacancies?

The Minister of State In the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). A statement indicating
the position ig laid on the table of the
House, [Placed in Library. See No.
LT—1046/63].

(c) Yes, in December 1963
Indian Medical ang Health Services

681, Shrl Surendranath Dwivedy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether the composition of
Indian Medical and Health Services
has been finalised;

(b) whether it is a fac! that pro-
fessors of Government Medical
Colleges are not being included in
the services; and

(¢} if so, the reasons therefor anmd
~the Stateg in which the professors are
being excluded from service?

The Minister of State in the Minis-
try of Home Affairs (Shri Hojarnavis):
(a) to (c), The details of the Indian
Medical and Hezlth Service are under
consideration,

Patna High Court

685. Shri D N. Tiwary: Will the
Minister of Home Affairs be pleased
to state:

(a) wihether it is a fact that large
number of cases concerning educa-
tional matters and inctitutions are
pending for a long time wvefore the
High Court of Patna;

(b) if so, the number involved;

(¢) the time expccted to be taken
to dispose them of; and

(d) whether appointment of addi-
tional Judges is contempla'eq to dis-
pose of the pending cases?

The Minister of Stale ip the Minis-
try of Home Affairs (Shri Ilajarnavis):
(a) to (d). The informat.un is being
obtained ang will be laid on the Table
of the House,

0il Companies

686, Shrimati Renm Chakravartty:
Will the Minister of Petroleum and
Chemicalg be pleased to ctate:

{a) whether the question of permit-
ting foreign oil companies to expand
their refining capacity has been consi-
dered by Government; and

(b) if so, the result thereof?

The Minister of Peiroleum and
Chemicals (Shri Humayun Kabir): (a)
and (b), The matter, is still under
consideration.
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Rural Institute at Viswabharati
University

6€87. Shri H. N, Mukerjee: Will the
Minister of Education be pleased to
state:

l[a) whether the rural institute at
Viswabharati University continues to
be closed;

(b) if =0, the reasons therefor; and

tc) whether students' discentent
over the working of the said lnstitute
still lingers?

The Minister of Education (Shri
M. C. Chagla): (a) The Institute of
Rural Higher Education, S:iniketan
.as closed and subsequently dissolved
with effect from 31st August, 1963.

(b) The reason for the closure was
the continued indisciplined conduct of
some of the students of the Rural
Institute,

(c) Government have no informa-

tion, .
Natural Resources under Corntinental
Shelf

688. Shri D C. Sharma: Will the
Minister of Petroleum and Chemicals
be pleased to refer to ihe reply given
1o Starred Question No. 333 on the
28th August, 1983 and state:

(a) the progress made in exploiting
natural resources under the continen-
tal shelf; and

(b) the results achieved so far?

The Minister of Petroleum and
Chemicals (Shri Haumayun Kabir): (a)
Seismic exploration work is in pro-
gress in the Gulf ot Cambuay on some
sand banks which remain submerged
except during the periods of low tides.

(b) A structural indication of some
interest has been obtained off the
Allabet Island at the mouth of the
Narbada river. Further study is in

Progress,

NOVEMBER 27, 1963

Written Answers

1702
Tribals of Muharashira State

689. Shrimati Renu Chakravarity:
Will the Minister of Home Affairs be
pleased to state:

(a) whether the Scheduicd Tribes
living outside the scheduled area 1in
Maharashtra State approuched the
Home Minister and p:resented thetr
memorandum explaining the grievan-
ces of tribals in Maharashlia State;

(b) whether it is a fact that tribals
living outside the scheduled area are
treated as “Other Backward Classes”;
and

(c) the action propos=i to be taken
on their memorandum?

The Deputy Minister in the Mis-
try of Home Affairs (Shrimatl
Chandrasekhar): (a) to (Db). A
memorandum was received on behalf
ol the tribals of Vidaroha who have
not been declared as Scheduled
Tribes. These tribals wre being treat-
ed as “Other Backward Clas:es” by
the State Government. No decision
has yet becn taken on the question of
declaring them as Scheduled Tribes.

Prohibition Propaganda Centres, Delh;

[ Shri E, Madhusudan Kao:

6%. 1 Shri D, J. Naik:

Will the Minister of Hume Affalrs
be pleased to state:

(a) whether it is a fact that the
prohibition propaganda centres in
Delhi are likely to be closed down;
and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No, Sir,

(b) Does not arise,
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12 hrs. around Poonch. These oulpusts has
been recceq by Flt. Lt. Sedhi, the

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMi'ORTANCE

ti) IAF HELICOPTER CRASH NEAR PooncH

Shri Ranga (Chittoor): Sir, I call
the attention of the Minister of De-
tence to the following matter of ur-
gent publie importance and I request
that he may make a statement there-
on:—

The IAF helicopter crash near
Poonch on the 22nd Novem-
ber, 1863 resulting in the un-
fortunate death of some of our

senior offlcers of the armed

forces.
The Minister of Defence (Shri Y.
B. Chavan): Mr. Speaker, Sir,

. responge to the Calling Atten-
tion Notice 1 have received regarding
the Helicopter crash near Poonch, I
would like to place before the House
the following facts regarding the acci-
dent,

2. The General Officer Command-
ing-in-Chief, Western Command, Lt.
General Daulat Singh and the Air
Officer Commanding-in-Chief, Western
Air Command, Air Vice-Marshal E, W.
Pinto were on an inspection tour in
the Poonch area on 22nd Novemrber
1963. These two officers arrived at
Poorch by a Dakota from Delhj at
¥0.25 hours. Air Commodore Murat
Singh, Air Officer Commanding, J & K,
and Lt.-General Bikram  Singh,
the Corps Commander, had arrived at
Poonch in a Dakota from Udhampur
at 9.40 a.m. that day. The Divisional
Commander Major-General Nana-
wati arrived at Poonch that morning
n the ill-fated helicopter along with
Fit.-Lt, Sodhi, who was at its con-
trols. Brigadier Uberol was already
there. Another helicopter piloted by
Flight Lt. Lalwani reached Poonch at
10.55 hours that day.

3. The General Officers were desi-
rous of inspecting certain cutposts

Captajn of the ill-fated helicopter, on
the 19.h November 1963.

4. As the party started our on its
inspection, the Air Officer Command-
ing in Chief (AVM Pinto) asked Flt.
Lt, Sodhi whether both the
helicopters could land at the place
Jhalas they were going. Fit. Lt
Sodhi reported that the helipad at
that spot was small and dusty amd
could not take two helicopters. The
Air Officer Commanding in Chief con-
ferred with the GOC-in-C and deci-
ded that for the firs; part of the {rip,
one helicopter only will be used and
that the party would redistribute
themselves into twp helicopters when
they arrived at the second station Su-
rankot. Accordingly, the gecond heli-
copter captained by FIt. Lt Lalwani
was ordered to proceed direct to the
second station with Air Commodore
Murat Singh to await the arrival of
the other officers. The Corps Com.
mander, the Divisional Commander,
the Brigade Commander, the
AOC-in-C, West Air Command and the
GOC-in-C got into the helicopter
piloted by Flt. Lt. Sodhi and proceed-
ed to the first station. Ater com-
pleting the work at that place, the
party again got into the helicopter
and headed for the second station,
which was about 15 miles away. The
route to be followed was along the
river Poonch. About three minutes
after getting airborne, the helicopter
executed a turn to the right along
the river, when it geems to have flown
into two parallel lines of telegraph
cables which had been  suspended
across the river. The cables were
streched between two sets of poles on
the cliffs on the river side; on one
side, it was 300 ft. high over the rive:
bed and on the opposite bank aboutl
100 ft. high. The helicopter seems to
have struck these cables at a height
of 200—250 feet and crashed into the
river bed approximately 400 yards
from where it hit the cables.

5. Fit. Lt. Sodhi, the Captain of
the ill-fateq helicopter, was a very
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experienced pilot with over 600 hours
of helicopter flying experience and
conversant with the J & K area. As
already menlioned, he had carried out
a special recce of this area on the
19th November. Apparently, he had
not noticed these cables,

6. The Army Headquarters has
standing instructions issued in March
1953 which restricts the number of
senior officers that can travel in a
particular  aircraft. The existing
erders state as follows:—

“1. It has been decided to restrict
the number of Army Officers of the
rank of Major General and above
that may travel in a DAKOTA or a
DEVON as follows: —

(a) DAKOTA

Major Generals and above; three
(of which NOT more than one to
be Army Commander and
NOT more than two to be PSO0s).
(Shri H. V. Kamath: It was un-
fortunately disregarded.).

(b) DEVON

Major Generals and above: two
(of which NOT more than one to
be Army Commander and NOT
more than one to be a PSJ)

2. In either type of aircraft the
C-in-C ang the CGS should NOT
travel together.”

This restriction was in consequence of
an accident in which a Devon aircraft
carrying four senior Army  officers
had to forceland. ‘The then Presi-
dent brought this to the notice of the
then Defence Minister and suggested
that if a number of top ranking offi-
cers have to go to any particular place,
it is worthwhile their taking sepa-
rate planes because any serious acci-
dent would place the country in great
difficulty if unfortunately anything
untoward happened, The Defence
Minister wrote to the then Com-
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mander-in-Chicf, Army who arranged
for the issue of the above instructions.
Simultaneously, detaileq examinaticn
about the restrictions to be issued on
the travel by VIPs and important
civil and military officials jn aircraft
was carried out and it was decided
at the end of 1954 that it was not
necessary to lay down any hard and
fast rules in the matter. Air travel
was deemed coemparatively safe and
accidents may happen not only in the
air but while travelling in a car or in
a trajn. The instructions issued by
the Army Headquarters, howevar,
continued, as Service officers do a good
bit of their flying in service aircraft
and in operational conditions.

7. Though the above insiructions
may not in terms apply to travel by
a helicopter, the spirit of these ins-
tructjons was in the minds of the
senior officers when they were at
Poonch on the fateful day. Two aeli-
copters were also available at Poonch.
But the situation was such that two
helicopters could not simultaneously
reach the place of inspection. From
the next, station, the party intended to
travel in separatc helicopters. Pre-
cautions had also been taken to recce
the area. Unfortunately, the exis-
tence of these wires was not noticed
with fatal consequences,

8. The Chief of the Ajr Staff has
constituted a Committee of Inquiry
consisting of the following officers to
enquire into the circumstances lead-
ing to the aircraft:

1. Air Viee Marsha] R. Rajaram,
Deputy Chief of Air Staff—
Chairman.

2. Colonel Gurdas Singh.
3. Group Capt. R. D. Mehra,

4. Wing Commander Jaspal Singh.

5. Wing Commander S. K. Majum-
dar.
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8. Wing Commander . B. J.
Alexander,
7. Sgn. Ldr. Dalaya.

An officer of the Intelligence Bureau
s assisting in the inquiry. The Court
reached the site of the accident on
the 23rd November. It has compie-
ted local investigation and returned
to Dclhi on the af.ernoon of the 25th.
The repory is expected shortly.

Shri Ranga: I would like to know
what security measures and also tech-
nical examinations by ground engi-
neers and others concerned do oblain
and were made before this helicopter
took off on that day. May 1 know
also whether it is regular for them to
see, and whether any cfforts were
- made on that day also to sce, that no
explosives ete. like time-bombs are
secreted or were secreted on that dav
in that helicopter? If no sucrh ins-
tructions are there, and no such exa-
minations had been made, why should
that be so?

Now, we have been informed that

an inquiry had been ordered. While
the inquiry is still going on, when
Government do not know all the

facts, how ig it that the Prime Minis-

ter ventured to suggest that there
could be no sabotage?
Mr. Speaker: The hon, Member

has mixed up so many questions,

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawahar.al
Nehro): May I just say something in
regard to the last part of the hon.
Member's question? What I said was
that an inquiry was being held and
the inquiry would go into this matter.
Thus far, no evidence has been re-
ceived or met with suggesting sabot-

age. 1 qualified it by saying ‘thus
tar’.
Bhri Ranga: Was it a responsible

statement to be made by the Prime
Minister?

‘Shri Jawaharlal Nehru: That is for
you and the House to judge.
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Shri Banga: Where was the need to
offer an opinion?

Shri Hem Barua (Gauhati): Would
not that statement of the Prime
Minister vitiate the inquiry?

Shri Tyagi (Dehra Dun): The term
‘thus far' does not.

Shri Y. B, Chavan: As regards the
first part of the question asked by
Shri Ranga, I would say that normal
precautions are always taken about
the sccurily of the plane concerned.
My preliminary information shows
that the normal precautions were
taken in the case particularly of this
helicopter as well, but certainly, for
all the detailed views, I think that it
is better that we await the report of
the committee,

Shri Krishnapal Singh (Jalesar):
The hon. Defence Minister has stated
that the helicopter met with an acci-
dent on account of the telegraph
wires. 1 would like to know on
what evidence he bases this observa-
lion. Since there were no survivors,
how does he come to know that the
helicopter met with the accident onm
account of the telegraph wires?

Shri Y. B. Chavan: With the pre-
liminary information that we have.
But, at the same time, as I have said
we shall have to await the report of
the inquiry before taking a final
view,
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Bhri Swell (Assam-Autonomous
District): The Defence Minister has
just now stated that the pilot of this
helicopter, Flight Lieutenant Sodhi
was an experienced pilot, and he was
well acquainted with the terrain 1n
Kaghmir ang the area over which it
flew. He has also stated that the
accident was caused by the helicopter
hitting the telegraph wires. May 1
know whether those wires have been
there right through or they were put
up only a few days before the fatal
accident?

Bhri ¥. B. Chavan: It seems that
they were there all the time, and
the Flight Lieutenant had taken the
‘recce’ only two days before the
asccident took place.

Shrl Warior (Trichur): May I know
whether Government have issued any
fresh instructions regarding the flight
of these officers in that operational
area, to avoid the recurrence of such
acciden's?

Bhri Y. B. Chavan: Certainly, we
shall have to consider all these aspects
after we receive the report of the in-
quiry.

Shri L, N. Bhanja Deo (Keonjhar):
In view cf this incident, may [ know
from the hon. Minister whether Gov-
ernment are contemplating to tighten
the orders to the staff and to ensure
that they should not be broken except
in very exceptional circumstances?

Shri Y. B. Chavan: I think that I
have answered this question aiready.

Shri Joachim Alva (Kanara): The
hon. Mijnister is aware that the risks
faced by the men in the Indian Air
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Force in peace-time ara definitely
more than those faced by the men in
the other gervices. Is there any
scheme in the Ministry of Defence by
way of setting up a special benevo-
lent fund which may be given by way
of compensation for people—officers
and men—in the JAF who crash?
Or has the Ministry got any scheme
through the LIC, a government-
sponsored body, to give exira com-
pensation so as to bring it in line. ...

Mr. Speaker: Order, order. He hai
put the question. Let it be ans-
wered. He is making a speech.

Shri Joachim Alva:......with the
compensation given in civil airlines?

Shri ¥. B. Chavan: There are some
benevolent funds at the disposal of
every service. Possibly they might
make use of that. I cannot think of
any specific scheme at the present
moment about it.

Shri 8. M. Banerjee (Kanpur): May
I know whether the same type of
helicopter, Alouette, had to force-
land during the last operation in the
Ladakh area? Was it considered sate
that the same type of helicopters
should be used for such purposes?
Also, whether the officer, Shri Sodhi,
who carried out the reconnaissanec.
knew on the 19th that there were
poles in tha{ partjcular area?

Shri Y. B. Chavan: As far as the
first part of the question is concern-
ed, I can say that certainly most air-
craft had sometime had to forceland
etc. But some stray cases of force-
landing do not help us in taking a
final view about the helicop.er. [
can say from personal experience that
Alouette Is perhaps the safest heli-
copter to travel in hilIy tract.

Shri §. M. Banerjes: What about
the second part? It is very im-
portant.

Mr. Speaker: Let the report come.

How can it be said whether it was
known to him on the 19th?
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8Shri 8, M. Banerjee: Please hear
meo, This happened in an area 2}
miles from the cease fire line. My
information is....

Mr, Speaker: Whatever his infor-
mation may be, who can tell whether
he had that knowledge?

Shri Hem Barma: About the wires
also, it is not very certain that the
wires did not exist.

Mr. Bpeaker: I had called the hon.
Member for the next item.

8hri Nath Pai (Rajapur): I had also
given my name in connection with
this notice.  Unfortunately, it does
wot appear in the list. I would not
like to quarrel with you on that. If
you will permit me, 1 will ask a
question.

Mr, Speaker: His name is in the
* second one,

Shri Nath Pai: In the first also.

Mr, Bpeaker: I will have the origi-
nal taken out and see if his name is
there. Shri Hem Barua,
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(ii) 1AF DAKOTA CRASH NEAR BANTHAL
Pass
Shri Hem Barua: I call the attention
of the Minister of Defence to the
following matter of urgent public im-
portance and request that he may
make a statement thereon:

The ILAF, Dakota crash near
Banihal Pass on the 22nd Novem-
ber 1963.

Shri Y. B. Chavan: Mr. Speaker,
Sir, I regret to inform the House that a
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flying accident involving an TAF.
Dakota aireraft occurred at 1022 hours
on the 22nd November 1963 over the
Banihal Pass, The aircraft was on
flight from Srinagar in connection
with the move of the Squadron to its
winter base. The crew of the aircraft
consisted of the following officers:—

Fg. Offr. S. S. Sidau, G.D. (P).
Pit. Offr. D. Gupta, G.D. (P).

Pit. Offr, V. K. Sahasrabudhe,.
G.D. (N).

Plt, Offr. M. V. Singh, G.D. (P).

The following civillan employees
were on board the aircraft.

Shri N. C. Chetty, Lascar

Shri Majumdar, Lascar

Shri Agnailik

Shri Alrish Radge

2. The aircraft took off from Sri-

nagar at 1004 hours on 22nd Novem-
ber 1963 and reported position over

Banihal Pass at 1022 hours. It was
due to land at Jammu at
about 1059 hours. When it was

over due to land at Jammu, a search
was undertaken for the missing air-
craft, Four aircraft and helicopters
were immediately deployed for the
purpose but with no result. The
search continued on the following
days and the wreckage was located
on 24th November 1963 on the side of
a steep hill about 12 miles from
Baniha] Pass. '

3. In order to reach the site of the
wreckage, an IAF helicopter attempt-
ed twice to land but it could not do
so because of the stezp slope of the
hill, A ground rescue parly was sent
on the 25th November 1963, headed
by an experienced mountainecr of the
Army. The party established a camp
just below the snow-line on the 25th
November 1963 and reached the sile
of the wreckage at 430 p.m. on 26th
November 1963. The snow being soft,
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the climb-up of the rescue party was
slow.

4. According to the report reccived
from the rescue party, all the 8
persons on board the aircraft were
killed as a result of the crash, The
rescuc party has removed the bodies
of the following personnel from the
crew compartment: —

1. Flying Officer S, S. Sidhu
2. Pilot Officer D. Gunla

3. Pilot Officer M. V. Singh
4. Shri Agnailik (Civilian)

The dead  bodies of the above-
‘mentioned persons were brought to
Khanabal at 11 pm, yesterday. Thesc
will be taken to Srinagar today,

The remaining 4 bodies are buried
inside the aircraft which will be taken
out after hacking the air-frame of the
aircraft. The rescue party, which re-
turned yesterday, will go back today
witk the required hacking material
and extricate the remaining dead
bodies,

5. In accordance with the Air Forca
Rules, a Court of Inquiry has been
ordercd The cause of the a-cident
and nther details will be known when
the proceedings of the Court of In-
quiry are received. The extent of
loss caused to the State as a result of
the accident, will also be asscssed by
the Court of Inquiry. The cost of
the aircraft involved in the accident
is approximately Rupees four lakhs.

6. The question of 1the grant of
pensionary awards to the dependants
of the deceased personnel will be
considered in accordance with the
Rules,

st amyg (fzmm) @ FT A
T {7t # A &7 ditad )

NOVEMBER 27, 1963 Attention to Matters of 1714

Urgent Public Importance

ft g wgm o qE /@
gidt o & g3 famdt % ot 07 377, A
HT 9T 3§ AR TAHT AT A8t &)
o fod ol I ) A g A @
TERTATE | '

=t ®ZTW (3T ) ATT AZET . .

wel WEIRT ;W 45 9§
FAATAT § 1

Mr. Speaker: I had requested all
the Opposition leaders to meet me,
and we have discussed and  arrived
at certain conclusions, That I would
announce in a day or two, after writ-
ing them out, and consulting all the
Members that were present,
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Shri Y. B, Chavan: I have just re-
ceived a copy of the translation. 1f
the hon, Member requires it, 1 am
prepared to read it
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oo fa % e sy @Y AT} Ae-
=7 §E%3 F1 OF I TETS T AY-
a ¥ 22 %2 W fagerdt 98 | 7@
o AR 2T & 43 de 1 g0 W
qT i

Ta—fro

AT 79 7T g ¥ fadr w
g argH ¥ oF AfeEre A QY A
e &1 97 fean faeg Tersdt g
FAAFFOUNIAAH a@ FTOA"
T AET | Y ATEC LR8I AT A
¥ Al WA ¥ g | G
7Yz T AT OF TF WAV TAT 1 Y
T, PRSI W T OGW A A% @r
F &iw AN WA ®Y T W O4E
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IT I AT, LLEY A ¥-3o &
AEETH qHSAT WO 9T GG | A
Lo ubcicuib S uREC R CHE
a7 qgT o afT & 93 &€

pwmaNganfagsm &
G AgA & Wl ar 6o |
R z= ¥ freafafes sfwa) o o
N @ o— ¢

t FETET MEET Q@0 THo 143

R. qIawE qEET o T

3. T AEEC Qo (g fiw

¥, st genfar  (fafafam)

IfEr afeal A an @ R AR
TF &7 QAT AE T § | A
I T AT S

T AT AT AEE F W=
gat gf & W qggE &1 g gew
& aw &Y 32 S fapn o w0 Ay
zq ot fF &1 arfow smar & s fae
9 FT AENA F A7 FT IHT AT HT
fasraem

argan fat & wania oF §1E
"% oA faerdr W 8 | gEeT
F1 Froor qar gae faegqa faao w1
I OSETAO ¥ A @a g | e
g ¥ @ A gy w1 q@r WY
TN ¥ a7 O | aEEE %
AW ATAT ¥ AE w1 | WL EU
sgferat & wifsdi &1 oA 23 & W
g7 faawi & sema fa=re faar T |

Shri Hem Barua: This tragic air
crash took place on the 22nd Novem-
ber and the hon., Defence  Minister
stated that the site was located on
24th November. Is it not a fact that
on 24th November, Sunday, the news
of this aircrash was released to the
Press and then hastily withdrawn,
after the news reached the Press

table? May I know the grounds for
this odd behaviour of ‘the Government
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(Shri Hem Barua)

to blackout the entire incident when
the whole country was legitimately
interested in knowing about this inci-
dent because they knew that this
plane was missing for 48 hours.

Shri Y. B. Chavan: [ have no infor-
mation about what the hon. Member
is saying.

Shri Hem Barua: Will he find it
out? May I have an assurance to
that effect? It is a very important

matter and we want to know it.

Mr, Speaker: I will ask the hon.
Minister to find it out,

Shri P. C. Borooah (Sibsagar):
What possibly could be the cause of
airerash and was ils airworthiness
tested before it took off?

Shri Y. B. Chavan: I presume so.

Shri S. M. Banerjee: Is it a fact that
some of the IAF Dakotas lack proper
repair and maintenance and if so, has
this aircraft been checked properly
before it took off?

Shri Y. B, Chavan: ] think the nor-
mal precautions of repair, inspection,
check-up, etc, before a particular air-
craft takes off must have been taken.
That is my presumption but we will
have to wait for the report of the
enquiry committee for details.

st amare fag : w7 fv swmr
fedhar qeoa & fog § =1 wadt 0w 2=
w1 fafafaas sea o axfed o ?

Shri Y. B. Chavan: I think when
they go back to their winter base,
they have to take other people also,
belonging to the Air Force. These
civilians belong to the Air Force.

Shri Swell: The most extraordinary
thing about this helicopter and the
Dakota crash is the coincidence. The
two air-craft belong to the Indian Air
Force. The crashes took place on the
same day in the same area and at
.about the same time, in Kashmir.
Prima facie, the Government has
said that there is no case of sabotage.
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Mr. Speaker: No
about that.

Shri Swell: I am linking both.

body has said

Mr. Speaker: He might put the
question direct.

Shri Swell: Will the Government
assure us that this is not as if an evil
spirit is working against India?

Mr. Speaker: Shri

Shastri.

»fY ST SR ¢ 4aT aradm
qdr a7t og wrAaTdr 2 fwoza @ oA
ot «fagre & ata 78 ave #1 faorq
ZUEATH 21 w1 £ %Y FITHIT 7157 1
afagifas e fa £1 a7 gu #ix a7 a7
A% T FT AT H @A 0 44T 38
TH 9977 f1 fanq syaeqm €1 91 @l
¢ [ow& wfarn 7§ o4 9977 §1 g¥eAd
TH €40 97 7 2] ¢

Prakash Vir

Shri Y. B, Chavan: | can generally
say “Yes”, but about this particular
matter, I will have to wait for the
report.

Shri Warior: May I know whether
the Ministry got this information
direct from the area or from the
press? Did the first information come
from the local press or direct from the
area?

Shri Y. B. Chavan: I got the infor-
mation from the Defence Ministry on
the evening of the 22nd.

Shri HHem Barua: He has now admit-
ted what I said, that he got it on the
22nd. Then it was released to the
press. But in reply to my question,
he said “I do not know anything
about it.” He has thrown dust into
our eyes,

Shri ¥ B. Chavan: 1 would like
Shri Hem Barua to interpret correct-
ly what I said. - I got the information
about the missing of the aircraft on
the 22nd evening, and not about the
crash, etc,
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Shri Hem Barua: He got the nfor-
mation about the crash on the 24th.

Mr. Speaker: Order, order. There
is no dust in my eyes.

Shri Kapur Singh (Ludhiana): This
House would like to know whether
these successive tragic occurrences
involving grave loss to our armed
services are purely acts of God or
there is some reason to believe that
they are directly or indirectly acts of
our potential enemies or whether
they are due to gross laxity of an
organisational character on our side.

Shri Y. B. Chavan: For a final view
in this matter, we will have to wait
for the report of the enquiry com-
mittee.

st aerEt oo A fag § ooF #Y

Tt ¥ &1 famra g92amet #1 g <n

A & A T weEw & oF g zAr

AT BATITZTF o200 T2 4T 3aTE

97 EAYEA ¥ 17 7 TAm #7 gd faad

f& gaTT qiat EIA AEAT FAF TTAE T

|1 717 AT 27 & fAw o 72 w7 @

4ETAT THT ¥ agr v fv Sm Wiz
gaw @arT mrfant & e g 41 2E

W F FI7 9IME AT A 7 97 ag W

fear & za & #=77 41§ arfsm av ave-

W1 W F1q A g, af § yga feww

fafreze mreg ¥ sraar wrgm 5 o

I |1 T8 1T H 9 A9A1 38 97K

# qamls 7 fom 3 fe sa & 918

F1§ arfsmr ar fargre 7357 &+

HET WEIRY : I §4719 AT uge
famr war 2
Shri Y. B. Chavan» I do not want
to give my inferences because it is
not safe to make inferences,
oft awrdt : nET w6 gfAan § gan
7@ 2T, fF que %2 %1 T ¥ -
FreT a7 g 397 77 foe o 3w 0
Farr Amt &1 nF 1 4 faT ardr 7

Papers laid on
the Table
Public I'mportance

BT WEET : AT HIT qgA 7
AT T

st war fF garT A N
F e 7 377 fedt mfqw ar
AERIT ¥ FATE & HWGH AN 8,
fedw faferes mga a1 39 a1 7 #4r
A § 7w WA AT gEe A
ar & ag x4ar &

HeTW WERA © HT AT I3 A7 |

Shri D. C. Sharma (Gurdaspur):
May 1 know if, according to inter-
national standards, the Dakota  air-
craft is fit for use in the altitudes
and in the regions where it is being
used?

Shri Y. B. Chavan: Yes, Sir.

Shri Nath Pai: What kind of weather
condition was prevailing when the
plane took off and wag the pilot flying
under blind-flying conditions or inst-
rumental conditions? That means, was
he flying under visible conditions or
with what is called instrumental-aid
flying?

Shri Y. B. Chavan: I have no in-
formation on that point now.

1720

12.34 hrs.
PAPERS LAID ON THE TARLE
UNDER COPYRIGHT AcTt, 1957

of Education (Shri
M. C. Chagla): 1 beg to lay on the
Table a copy each of the following
Orders under section 43 of the Copy-
right Act, 1957:—
(i) The International Copyright
(Fifth Amendment) Order,
1963 published in Notification
No. S. O. 2731 dated the 19th
September, 1963,
(ii) The International Copyright
(Sixth Amendment) Order,
1963 published in Notification
No. S, O, 3056 dated the 25th
October, 1963.
[Placed in Library. See No. LT-
1934‘,'63.]

ORDERS
The Minister
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Papexs UNDER TARIFF  COMMISSION of the following Rules under section
Acr, 1951 - 41 of the Defence of India Act,
The Minister of State in the Ministry 1962 —

of Food and Agriculture (Shri A. M,
Thomas): On behalf of Shri Manubhai
Shah, I beg to lay on the Table a copy
each of the following papers under
sub-section (2) of section 16 of the
Tariff Commission Act, 1951: —

(i) Report (1963) of the Tariff
Commission on the continu-
ance of protection (o the

Diese] Fuel Injection Fquip-
ment Industry.

(ii) Government Resolution No.
B(2)-an;‘63 dated the 25th
November, 1963.

(iii) Statement explaining the
reasong why a copy each of
the documents at (i) and (ii)
above could not be laid on
the Table within the peried

prescribed in the said sub-
section.
[Placed in Library. See No. LT-
1835/63].

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, Sir, since last
Monday, 1 have been watching and I
am sure you have also been watching,
the papers laid on behalf of Shri
Manubhai Shah and this is the fourth
time that a statement is laid explain-
Ing the reasons why it was not made
in time. I do not know why it has
become a routine affair. If that is
so, that Act should be amended and
no time-limit should be prescribed, if
the Government cannot conform to
the time-limit. This is the fourth or
fifth time this is happening. When 1
raised it on the last occasion, you pro-
mised to enquire into the matter, Has
thai matter been looked into?

Mr. Speaker: I will look into it.

RuLes UNDER DDEFENCE OF INDIA AcT
The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis): I
beg to lay on the Table a copy each

(i) The Defence of India (Tenth
Amendment) Rules, 1963 pub-
lished in Notification No.
G.S.R. 1618 dated the 5&th
October, 1963.

(ii) The Defence of India (Ele-
venth Amendment) Rules,
1963 published in Notifica-
tion No. G. 8. R, 1759 dated
the 8th November, 1963.

[Placed in Library. See No, LT-
1936 /63.)

NOTIFICATION TUNDER RESERVE
AuxiLiary AR Forces Act

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
I beg to lay on the Table a copy of
the Reserve and Auxiliary Air Forces
Act (Amendment) Rules, 1963 pub-
lished in Notification No. S.R.O, 284
dated the 5th October, 1963, under
sub-section (4) of section 34 of the
Reserve and Auxiliary Air Forces Act,
1952. [Placed in Library. See No.
LT-1937/63].

AND

APPROPRIATION (NO, 5) BILL,*
1963

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to mwove
for leave to introduce a Bill to autho-
rise payment and appropriation of
certain further sums from and out of
the Consolidated Fund of India for
the services of the financial year 1963-
64,

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for the
services of the financial year
1963-64.”

The motion was adopted.

*Published in the Gazette pf India
dated 27.11.63.

—Extraordinary Part II—Section2,
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Shri T. T. Krishnamachari: I intro-
duce* the Bill.

12.37 hrs,

**DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1961-62

Mr. Speaker: The House will now
take up discussion and voting on the
Demands for Excess Grantg in respect
of the Budget (Railways) for 1961-
62,

Drmanp No. 3—PAYMENTS TO
WorkeEp LINes AND OTIHERS

Mr, Speaker: Motion moved:

“That a sum of Rs, 13,926 be
granted to the President to make
good an excess on the grant in
respect of ‘Payments to Worked
Lines and Othérs' for the year
ended the 31st day of March,
1962."

DEMAND No, 20—APPROPRIATION TO
Deverorment  Funp

Mr. Speaker: Motion moved,

“That a sum of Rs. 17,18,35,041
be granted to the President to
make good an excess on the grant
in respect of ‘Appropriation to De-
velopment Fund' for the year en-
ded the 31st day of March, 1962.”

The Minister of Railways (Shri
Dasappa): Sir, may I make g few in-
troductory remarks? QOut of the six
Excess Demands for Grants, only iwo
pertain to Voted Grants, namely,
Demand Nos. 3 and 20; the «ther four
namely, Demand Nos. 5, 6, 7 and 17
pertain to Charged Appropriations,
which had been brought to the notice
of the Parliamcnt. The excesses in
respect of the four Charged Appropri-
ations are relatively small in amount.
The excesses in respect ef the two
Revenue Voted Grants, namely, “pay-
ment to worked lines and others” and
“appropriation to Development Fund”
both reflect the net effect after inclu-
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ding earnings; including the actual
increase in earnings over earlier anti-
cipations, there was naturally more
payment to worked lines and alse
more transfer of surplus to Develop-
ment Fund, There is strictly, there-
fore, no excess over an expenditure
grant as such under either of the

Voted Grants.

With these preliminary remarks, I
commend the Excess Grants for the
approval of the House.

Shri §. M. Banerjee (Kanpur): Sir,

1724

now we have our new Minister
for whom I have great regard. I
would like to confine my re-
marks or criticisim to Demand

Nos. 17, 6, and 3. Taking Demand
No. 3  first, this provides for
expenditure on payments to owners of
branch lines, worked by, and as part
of the Indian Government Railway
System, of their share of nct earnings.
I take this opportunity to submit to
the Minister that the contract svstem
in railways should come to an end,

Sir, I have seen that a lot of litiga-
tions are going on because of this
contract system and it has been
found that the work done by the big
contractors who have a monepoly in
Railway Department generally re-
sults in  inefficicncy, When I raise
this question, it is not that I want
the Railway Ministry to do something
for which this Government is not
pledged. In the Indian Labour Con-
ference—] think it was the 21st
Labour Conference—a decision  was
taken unanimously by the employees,
the Government and the represen-
tatives of the employers, that the
contract system should come to am
end. I should take this opportunity
of reminding this Government and,
particularly, the Railway  Minister,
that if they cannot abolish the con-
tract system throughout the counirv
at least the contract system  should
be abolished in the Government de-
partments like the Railways and De-
fence where the contract svstem is
in the maximum.

*Introduced with the recommenda tig

**Moved with the

n of the President,

recommendation of tha President.
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I think there should be a depart-
mental labour pool. All those who
are serving under the contractors
can be brought under this pool. If
such a pool of the wunskilled semi-

skilled and skilled workers is made
up, I think the same workers who
are under the contractors now can

work in almost all places in the
country. If that is done, 1 do not
think there will be this sort of cor-
ruption and inefficiency as is now
geen in the wvarious works done by
the contractors.

Then 1 would like to invite his
attention to certain things which are
going on especially concerning our
rolling stock and maintenance and
repair work. It is good that now
we are not confronted with many
accidents. Now there are only ac-
cidents at the unmanned gates. I
would like to take this opportunity
to bring to the notice of the hon.
Minister that within one month
there have been two or three acci-
dents—I speak, Sir, subject to correc-
tion—at unmanned gates. Even yes-
terday it was known to us that three
people have died. That may be not
due to any human failure or because

of bad maintenance or repair but
because some gates could not be
constructed. I remember, Sir, when

this question of accidents at unman-
ned gates was taken up in this House
you in your wisdom suggested that at
least there should be some boards

put up. I am sorry I have still
seen many gates, many unmanned
level crossings where even these

boards are not visible. I am told it is
the State Government which is respon-
sible for this. T do not know whether
it is the State Governments or it is
the Central Government which has
to do it, but, after all it is this Gov-
ernment, which is in power Tere
and there, that is responsible for
taking proper precaution to prevent
such accidents.

repair
some

About maintenance and
work, unfortunately, there is
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slackness with the result that when-
ever a train is late and I ask those
persons who are in charge the rea-
son for it, I am always told that
there is some technical defect. That
is why I feel that there should be
proper checking, proper maintenance
and repair. Our railway tracks are
pretty old. It is not possible for us
to replace them immediately unless
we manufacture our own things or
import them to the tune of the re-
quirements needed in this  country.
The other question is whether the
cast iron sleepers or the wooden
sleepers can be replaced by RS.
sleepers. His predecessor, Sardar
Swaran Singh who very ably
managed the Railway Department,
explained to this House that they are
trying to have a good experiment to
avoid accidents or to minimise ac-

cidents by replacing the cast iron
sleepers or wooden sleepers—of
course, wooden sleepers are very

good, but they are not available—by
R.S, sleepers. Now there is a scheme
to establish plants in this country
which will manufacture R.S. sleepers
or concrete sleepers, It was inven-
ted by a French experl. 1 want 1w
know whether tenders have (been
accepted or invited and which are
the companies concerned I want to
know whether the Government is
going to have its own factory for the
manufacture of these sleepers or it
will be done in the private sector, 1
do not mind even if it is givem to
the private sector because we want
production to come up in this. 1
want to know from the hon, Minister
whether any final decision has been
taken in this respect. I would also
like to know the names of those con-
cerns which are going to manufac-
ture there R.S. sleepers.

Then I come to the question of our
railway workshops. The other day
our Prime Minister was at Chittaran-
jan. He was very happy to see the
first electric locomotive coming out
of Chittaranjan.
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Shri Dasappa: A C. locomotive be-
cause D, C. locomotive has already
oome,

Shri S. M. Banerjee: Yes. We are
all proud of Chittaranjan and the
workers working there because I am
told the cost of Chittaranjan loco-
motive is less than TELCOS. There
was a competition between Tatas and
Chittaranjan. 1  know my hon.
friend, the late lamented Feroze
Gandhi, wused to champion the
cause of the railway workers. It was
he who initiated the debate and pro-
ved beyond doubt that Chittaranjan
can produce better and cheaper loco-
motives than TELCO, and it was
done, The cost of production came
down. But to those people who pro-
duce it, unfortunately, it has become
a problem, because their well-repre-
sented union is not recognised. Shri
Shahnawaz has replied to this
question many times in this House.
1 want to ask him whether it is for
security reasons or due to any other
reason that this particular univn
which ig banned, which is controlled
by the workers, where there is no
politician attached to it, is not recog-
nised. This is a matter which I can-
not explain to the workers logically.
I want to know why this union is not
recognised. I want a clear answer
from the hon. Minister, in case he is
in a position to answer now because
he iz quite new to the Ministry, or at
least let him not say ‘no' now, let
him not follow his Deputy Minister,
let him take his own time and then
decide whether this union deserves re-
cognition.

With these words, 8ir, I once again
pay my warmest compliments to the
railway department and its em-
ployeeg who have done so much, I
would only request them to be more
conscious of their responsibility to
the nation., It is true that we
cannot immediately replace these old
railway tracks, but if the efficiency of
repair and maintenance work is in-
areased it will increase the efficiency
of the railway department and I am
sure with the help of the rallway
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workers the hon. Minister will be
able to run the Indian Railways very
well. Once again, Sir, on behalf of the
railway employees whom I repre-
sent, I assure the hon, Minister of
my wholehearted support in running
the railway department efficiently.
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WY Yo o W¥W (HFTAT) : weAw
marzy, & feqiz FmaT 3, oNifudos
z feddaRe ST qv At W E 1 T
TOYT TH AT § WHT ZiAT &, 99 0 FT
FET IUGNT grAT ATfEgd Agt fwar arar
gidmgm o g amar g o fagre
w1 oF a3 fegsrgmrsmsr 4 ) 3w
T # 197 A1 a% ¥ fow dqdae
FG T A AT &, I IHIT W
feasadz #1d €Y far o1 @1 & W
a & 39 W w1 e faar s wr &
¥ qar 3w AT & A guy wfafafe
& s el A A W A A fowmaw
® ¢ W mad e ¥ gy fea § afer
HOEHTT FT THT WA TF K &7 TE)
AT | WA TE A9 ATTHT AT AT FHT
g #feT gart st wiw & IwET Wi
a% g T8 frar mn € 1 & wgwt a@-
o1 AR E g & g e
SATITH 9% 0F AEA 9t a1 fw
FAT ATART, F quTA ¥ g ¥ A
T qH g9 I3 3FT 41, T FT
& 4F | ¥ AT ) o FE a
HWOHTT T &7 &= Ja7 @ g afwq
®YE SaTH T £ W1 § A femr
&1 8 wgan g fF gy ot oee amew
o, T8y W fwar g | ag Gz
T e § O 39T ¥ gH wme
ar A & ¥ e § o
W e = T ¥ Wiz g e gure
& vy wofeardl, TeYgE, wATanw
A gu srcfamnia § 4@ area €7 f7a40
fear am

agTa feferwr dawmEe & ) war
97 ¥¥ 2ud § | 99 W 8w qT
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[ 9 aro w==]
wa<-fast 7 grawEa § 1 wH T A
& T FE QTS &1 o g WK A
ot ¥ § | @ AT FE e awR
& e &= o @ afew see ard
& 7 faar @ 1 & wrgan § i qw oA
FTHIT FT ST &7 A1 |

S 4% @TEAT FY FEw g, 99 "W
st & s e faeer amgar g
qeadfa gromT o€ 17 § 9 qrezart
frgs &t amm =+l dr ) oW wl-
qu & digge o< fow fargr aw
A @rq FT AT A1 | gEET 99w
quadfa It # AE faer @ AR
w1 & a7 faar s, g
Yo # faam Saem | 3| 7O ZaE
Fgt fear man 9w g e @@
W R | WT A T9 AEA F75E A Al
agt foar amn A AT & A
¢ f&, 9@ argr €1 wre ot fad s
femr s | wF 7% @A fawd T€-
faramage @ & &<k §AaE ER g
fagriniar § e feor @1g | W 4
W ATEA a9 AT &Y ST A TG G
% I TAE &7 agd @1 AW &
af@ I @Far g

# ag ot gg g g fs W@ A
AT Ara-Frafen £ aqa 41, 39 @9-
T #1 g & &1 W oY &1 &1
a8 femr @ 1 & wrean g fe A1 AR
WG #1337 &, 99 § § §9 37 geWT
7, giorar g, Ffegr s STrrEAT
qF ATE AH | §B TA 4T ATIA A gAY
S § T § 34 7@ AA e F Al
o1 g&ar § 1 dar w7 fEm man an
I9 TATH FY a@E °F gEir W7 T
nfcar & St £T0@TT E1 T 8, SR
W Tga Swd swags fRRE
W GadlT AT ST 91 SeW €
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fa I s=fegeme ofwm &, 377 fed-
awiz frar sma, ag At QT grT aifE
WA a1 ge,  Wenfga a6l
gL AT AT TEGTE FT FET 39 fAoE
g —faarm ¥ faa dta ae aw=fs-
FIA FT AT IgA T § | AT T
O A1 A= ad €, A TART, =W,
I 0% T 7 AT TH qfAT F feq0-
He | 72z fAAr )

AfF ag T agA f1esr gEn
¢ @ fres-mam § & aform eq
€ I 9% WIET T AT L0 34
TTT HET STAT € | A& Tl FFAT 37907 U
wrAw zar @ fE ®r gEwaE awn
TEHT, 58/ TATT ®1 A¢1 g A1 & oo
AT AR 97 U qF |

W T A
T e ?

WY Wo Ale WEw : H71 g1 afva
¢ o7 gu Am frrafaze § 1 gR @
F1 AR FL AT K A G e
far ster 7T 8 | FYE g AR F W
QT ATRAT R AT AT i #T A
a1 WRIZ Tgd AET FTH g1 AHAT 47T |
afga awegfe &7 ar #1€ yEH
it g |

# AT 47 @ AW O oA I
A dfqr g U W § fv 32 3w
% ¥ fau 38 3T 1 w5 we
famr &1 @vre &1 AT A®r g AEAT g
AT AT F1 FAGT F7 o7 fgd &1 &Fa1 ¢ |
TEi & o feqama T ¥ &, @ F7
AL F, FAST qTF AR AT LI T,
T WO ST E

st T9 gER HRw (O
HEqLT AR, T SN HEAT ¢, WIHAH
™ W g, TR @ @ wadw F
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oy & 1 fore foreft o 2w a7 gm A
Fa §, g7 T4 & fF wmaaar wife
¥ AR & gw Al A, gATd AT A
FTRr w10 f57 §

e @ war #7 afeaw
TFTIEA THA A fiama F wyEe @
T geATdedd aEg qw #1 7E § 1 I
AL F ARWFATT &1 59 a9 1 7000
9% &8 gl fam v g ¥ @ ey
qY v femie qme < % @Faag § TgAT
| 59 fawre @1 & 7w ¥ wavE 7@
g1 ToF Arg m4 femie qwaw gy
ST e a9 famier #r4l & wvafara
garoframig v o femte A
Fgiw 771 2 fF wfat mfe & agang
F1 ATEAWFAT wEAR g€ 1 H o A9-
amr W g fa o3ad fae ¥ 9
# g% 7 79 oA A & faa a agen
WY qgT wEdr @ ) Gfw gAwr g Aw
AT A A @ TH AT § Ol T
FAT 1 THHATT AZA A TEAT g 0 AT
A =r3d TEr & o =t & g4 mreadr
qre AT F FTET AATAT | §F FT
¥ aEr F IAAT FT aga W
HAT &7 93AT ¢ | N faw &®
AT # AR W qod § e
F1 HIT A JTAT ATEA qga AT T8
THT ¢ 1| ZORAT & W Faaer /Y wefar
& 4 &9 9ga (AT &1 qH & A g
g9 &7 a9g § =9 gfo 9gi qE 99
aFd ¢ A1 4E9 94T & T FJ9AA A0
At IE gar ¢ fE AW A g2 awr
germazar 2 | # dgan g fv 1w A
WIGET A AT |

§ HdT AgRE &1 gegarE 3w fw
gy 4ET §A AT I #T AN &
T tuT ¥ gAY § A aga i gnd
genal 97 FTLATE T F A FEA
§ | AT (AT 9 F4T A 0F @ IR0

(Railways)

LRms & afrarm g # Fw @t
99 T HA "AFIET AT AT gF AT
=T ar AR 3RE wvAnE g ar
f& €7 a7 ardi 71 § ugy Jedr 3@
g\ fagm=7 39 390 F1 377 F AT
o2 & az $1 @t gt & 5 o &
a0t &1, fFamet w1 Frr qa fie T
2 @ Tgd acdt WA # woar g
g f¥ ag e T7% Avae7 ® w0 fRoig
F AT

gl am ag @ By 2 ga g iagrdy
TATE H T TA A D067 13T AT A
TAE AT A AT AT Ar
qafas ¥, gl TEw T ORAE
Taife o 2 1 oeT 97 §q9 ATER &1
FRE AT FEIE 2 | FE SART FAT
T T AETT ACOT &1 TE 9
gtr 7 & wAq g Otan = & g
FETA g |

T neal & Arq # 37 @t fewigw
FT ZE0 A ARG FVATE | K wmEAw
& Wigm e g % (37 seqr & v
AQEEd WAL ¢, A AL,
9 H ¢ IAE QU FEATT 2 o

Shri V. B, Gandhi (Bombay Cen-
tra] South): Mr, Speaker, Sir, I shall
deal with Demand No. 20, which pro-
vides for appropriation to develop-
ment fund out of the surplus for the
year 1961-62 which is of the order of
Rs. 7-18 crores. This surplus, which
is available for appropriation to the
development fund, has resulted from
the working of the Indian railways
for the year 1961-62. We know that
in 1961-62 the railways operated with
their freights and fares unchanged,
I believe, and even then it hag re-
sulted in a substantial surplus. There-
fore, the point that I am trying to
make is that fares and freights should
be changed with great caution It is
our impression, and in fact it is our
reasoned expectation that the rail-
ways should be able to carry on with-
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out deficits in their budget on the
basis of the prevailing freights and
fares.

12 hrs.

In this connection I would appre-
ciate it if the hon, Minister of Rail-
ways would give in his speech some
information which I do not happen
to possess just at the moment. I
would like the figures of the Budget
estimates, and the revised estimates and
the actuals for the years 1960-61,
1961-62 and 1962-63 and also the
figures of the Budget estimates and
the revised estimates for 1963-64 if
they are available,

The whole idea that we have in
mind in connection with this question
of railway freights and fares is that
any increase in these freights and
fares leads to serious consequences to
the economy as a whole. The railway
administration should, therefore, be
very, very cautious, rather reluctant, in
changing or increasing these rates (oo
often. What actually has happened is
that in the two years 1962-63 and
1963-64 they had raised these freight
rates and fares. At the time of the
Budget in these two years some of us
had raised our voice......

Mr. Speaker: The Budget is again
approaching. Here they do not want
any fresh amount of money for ex-
penditure but only an adjustment.
The money is there. They want to
appropriate it from the Development

Fund. That is all. They are not
asking for anything.
Bhri V. B. Gandhi: [ agree with

you. What I am only trying to sub-
mit here is that this surplug has re-
sulted in such a substantial sum in
1961-62 ang 1962-63 against the......

Mr. Bpeaker: Against the increase in
fares and freights?

Shri V. B, Gandhi: Yes, Sir.
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Mr. Speaker; Therefore that also
thh be taken into consideration during
discussion on Excesy Grants is not
possible.

Shri V. B. Gandhi: Incidentally I
am going to refer to it for one minute
and say that in 1962-63 they first rais-
ed fares with the idea of getting ad-
ditional revenue of Rs. 2126 crores.
Even then some 'of us protested and
said that this was not necessary; the
Railways should rather take a loan
from the Central Government and
carry on and gee if at the end of the
year they were able to make up their
deficit if they at all had a deficit.

The Deputy Minister in the Minis-
try of Rallways (Shri S. V. Rama-
swamy): But there was additional
expenditure also.

Shri V. B. Gandhi:
with details.

I will not deal

Then again in 1962-63 we were told
that they had not raised their fares
and freights for a number of years
and therefore some kind of an in-
crease was due. That was an argu-
ment which, of course, we did not
accept. Simply because they had not
raised the freights for a number of
years they must raise....

Mr. Speaker: He is discussing the
whole policy. Shri Gandhi knows it
much better than anybody else that
at this time it is only the question of
adjustment of the amount. He should
have reserved this argument to be
used against the Government when
they came up for fresh demands.

Shri V. B. Gandhi: Very well; I
will not deal with it. I only want to
suggest that the new hon. Minister
who has go much experience win
consider some of these wider issues,
such as, the consequence of raising
railway freights because rallway
freights and fares constitute the cost
of production in a whole range of
products of vital and essential nature
to our weonomy &nd that
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when he frameg his policies he may afz =t T
kindly look at thege issues in this . e iy

‘wider interest.

st sferens avar (#Frer)
gurey wgey, § feqiz 50 3, 4, %, ©
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F ®11+ Fvor Afzw fF o w1 @w
fear I & A1 agA §9 ARaET AU
afgg | gn TEH A FIH g T 4%
&Hﬁfﬁffﬁm:eol?oqﬁ
To, %o EFAT To & IFTT H @A (4
| TR WA ¥ A Az fe o
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gAY MY aelt A w1 fE Ay 3%-
oifrgi #1 @ w7 frar o fed
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T€Y | £ A 77 g A Fwy g feee
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a1 zafew § aueF g 77 91 9
FW@ 2 # oS oF I A4
g fo o1 § T3 ¥ ot agom §
1 9 F FW & fou S g OF
@7 F AATGT TAT | IR TR
g T 91 (%7 3% s & & fax
TR 9T T F49 & forr T afew
q grer § T A &1 A | T
I &1 ¢ 7EH A1 aHg AT foam
afes fw ofr &1 &1 ff ag 7@
T AT | T AI9 &1 g37 w1 OF fawEr
A AEW H AT AN qACE | A1 T
g & fearsiizer ® 1 7O A wuTe
g f& w9 av wrf wAma wm
At g 9z 37 a7 FT g1 31 feardiewr
ag ¥ § TET 99 FAT | T6 T T
Far =rfzT |

T TATAT § AT F A IIELT
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&1 4T, @1 a7 A 99 Aréae F9AT
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FTEHTT FT TFAH 4T § | AGAYT,
Al @1, #EgT, 9g3an, de,
fauret, serfan, gt=r, st am,
FYFAT, TFY, & €IA1 § TAT AR
AT € | IEED HE W qAqF ¥ AR
srar g " fwar & g g A
T® fordft aret & 1 Ta #1007 4,3¢,983
1 @ifem 9T @ F O @A
N TET | WAL FAET T HT TGS
Al ag ST Q0 g aF 47 | g a8
? & wvdt &1 wer dt@ " g A
YT 39T T 9 I9 TT T FC T4
g9 o 71 forw 33 & 1 39 793 7 A
F Yq &, AfwT wwe, WA g oA
A1 A 30 g1 «FAT ¢ A8 A won-
g7 WAt ¢ | A e dy e
FAFAT F1 AT A1 T A1 &1 47 Afwe
T | &€ a% Fwfagi 91 gra @ gafo
W qgl &1 g gafequ  gesr oTe
g wifgdr | ¥W Wt &1 dlAq T
e gmr wifgn | afew g8
I F1 AR TN FL qATAT |

oY fawm sam (At ) maw
wEreg, A w6t s fEoag
ST TIAT /A T § TH &I UTWRES
foar e 1 @ @€ & 1 AlET g
FaxH F oAy wew gafaw
qFIen Fuer #1 fid g &1 g
AT g1 9w # fawr g

“Unnecessury suplementary grants/
Appropriations

In the following eases, the
funds obtained py supplementary
grants|appropriations proved wun-
necessary or in excess of require-
ments. In three of these cases
funds were surrendered during
the same month (March 1862) in
which supplementary grants| ap-
propriations were obtained.”
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AX T gz aar @ fF o
18%9-52 & ¥Fg famafrga ow-
IIAT AT 97 ¥ % qs ATE TEAT
T feqr o 9 afes S
T ITY-ATCTTRATAT AT 93,53
arg A3 far mar | ga faafas &
& a Ft qafas gEeIE FEE A
f¥e & fow gamar smgar g 1 oA
formr 2 -

“The Committee then got the
feeling that such cases indicated,
besides individual jlapses, certain
defects in the procedure for the
revision of budget estimates......
The Committee feel that the cases
referred 1o above do not indicate
a satisfactory position. It is clear
that the progress of expenditure,
and liabilities incurred under the
grants were not properly watched
which resulted in excessive sup-
plementary demands and large
savings at the end of the year.
The Committee would urge upon
the Ministry of Railways to fur-
ther examine these cases and
take suitable steps to prevent
their recurrence.”

A & wrow a7 FEar AT g 59
a7 Wz 7 aArar wm fi oA
¥ @1 v w97 faar sg Afe
are & mifgs & ogmey A3 W9
frar amo 1 w7 G fE | qeus-uE
#uy 3o T3 ifaw gf, &9 qEue-
to H Y6 9o 3 &, A7 qE%0-%9
7 o9t 3¢ 77 71 W17 A 9289-%R
# iy oW TAZ TT |

T A1 AF 7T qeeq-€2 F
1A qix A/ 1902 9% F2 Jfaw g
Fafe & qece-29 H 77 9= v &
A7 | IW 0T TaAT OFIIR OFAE A
CEAI

“The Commiitte, fee] that while
framing the budget estimaleg the
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Administration should be able to
make due allowance for likely
savings arising fram these fac-
tors, which though unforeseen,
ara known from past experience
to pe inevitable. In this connec-
tion they would also commend for
the consideration of the Railway
Board their recommendation con-
tained in para 6 of 9th Report
(1962-63) that in respect of
grants in which savings were a
recurring feature a lumpsum cut
might be imposed without in any
way gffecting the provision on in-
dividual items before approaching
Parliament for funds.”

T & wamar ¥ omiy sy FEAr
arzar g fr A qafas geezs w9
# fawrfon gt & 37 9x T vy
% F% a1 a% 41T TE) AT | @t
uFTeEH wAZr qifemrie ®v sfafafa
2w gas fawf & 7w
am & IR wfaw ga A a@
aifariz % far st @ At Awdt

ES
T |

i foar 2 e oagr A1 osTr
QEAH & AAA R 7 %I I WT-
fadwa & waet & frar a3
g ag & fr feelt mme 47 ey
¥ 3¥QIC ¥ AFAN 3 A E, A7
a%  fao qwew am@e &7 23 &
o fedt &0 F@7 ¢ W =R AT
TZAI & | AT qF ®IAT AT 9347 & |
afeq @t sTaT W oawg sfageA
F a1 narg ¥ Fam mar 3 Az mifarae
F AR AN AT | T FFIT TSfAw
& ®YY FT FEEATT A1 TRT & | FAET
qA g E | AT AF W Tz &
A wTE S1en | o a7 A1 "9
T @ FAAT v A W gEd
AT T ATAA qrfEgTAe ¥ ATHA adl
wia [SwE swar F 97 #7 g

g
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died ag § 3w wafadr & are gy A8 ifE owm o aw w@
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e T fefmes w1 3,9y,343
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& fear r wifE T wTer AT )
q° F1 F7or ag @ f& s G fewe
mfs & gAT § 98 UEl F7 od9 °
I AT ¢ W A FE A O oag
ATEA WA SFENAE & HIT EaHe
TR T FAT R | T § qafaw &
T AFAA ZE@T 2 1 WY A 2 fE
TH AR a1 AmAdrEd &7 fegr W
&1 Tg WTET F& HEAT € |

HIUET UTwEEHE FIAT g Al
fx g afm afva m@fas & @ F
TR ¥ v9 %1 feF gmr sy
w7 fomar &faw g1 aFar & SAAT
g1 Fifgg Wfy mafar a1 a @9

TEN

Nt T A (FETET) b
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woo R . W9 & et
qAT A1 Ag wAT WifF W o
qfemie # ggedt 3% WA &
W f wwr smern WTE g
f& vwda uiza ¥ wEr

st TR W™ I ArEA &
qT FIA FT oagd IweA @
9 S AT ETORT A IRl A
g o & s awr A A
fomzr g 2, wifrarlt e @
A7 agl I TAd At & fAwiw
F¥ W W1 Amnsfoar am sr
2 A feaw & w1 ww AT
oA famn wm g, W @gA AT
I F BT A% qar A fEr
g | FEag gfewi 1 mw Ay
g UF GI@H @Al W g AR
W Wl T oWr  gmmefml s
G wE 7 W g A1 B weA
|l g & 97 78 arew ag@ 9=
Q0 1 91T @ I AL AW
AmTEfcal H FMATT § IAR1 IAGT
qar weg &1 faar s

Shri A P. Sharma (Buxar): While
supporting these Demands for Excess
Grants, I would like to make a few
observations, When the roilway
budget was being discussed in this
House, ] had pointed out about certain
losses incurred by the railways due to
certain acts of omissions and commis-
sions, to the tune of about Rs. 96
lakhg as pointed out by the Estimates
Committee. To my utter surprise the
former Railway Minister took this
loss to he very incignificant compared
to the huge amount spent by , the
Railway Ministry.

I now come to Demand No. 3. AsS
other hon. Members have already
pointed out that one of the items here
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under this Demand is subsicy to the
owners of certain branch lineg and to
certain railway companies. It will be
very interesting to know that when-
ever such privale companies or con-
tractors refuse any payment or do not
make proper payment to labour, at
that time, the Railway Administra-
tion, does not owe any responsibility,
and the responsibility for payment to
labour is entirely left to the contractor
or to the private party. May I sug-
gest, Sir, that when the railway comes
to their help, it shoulg be their duty
also to sec that pavments to the wor-
kers are also made?

Under Demang Nos. 5, 6 and 7 near-
ly Rs. 25,000 are required to pe paid
in excess of the amount sanctioned al-
ready, and the explanation given is
that these payments arise out of court
decrees or awards of arbitrators. I
do not know whether before making
such payments, the railway also tries to
ascertain who is responsibile for such
excess payments. Naturally if the
railway tries to know, then it should
be the duty of the Railway Ministry
to let this Parliament also know what
action has been takep against such
people who are responsible for it
especially when the accountability for
public funds wvests with thig Parlia-
ment,

You will be interested to know,
Sir, and the House will also be in-
terested to know that the Railway
Ministry has got a very special de-
partment known as the Law Depart-
ment, but invariably, in most of the
cases you will find that the railways
are invariably the losers in the cases
referred to the courts by the parties
against the railways. I do not know
why no action is taken against this
kind of inefficient working of the Law
Department of the Railway Ministry,
and also against the department which
is very much responsible for scrutin-
ising such payments.

Only the other day, it was stated in
Parliament that the accounts depart-
ment had become an eye-sore to the
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other departments in the same Minis-
try as well as in the other Ministries.
Most of the higher grade officers and
higher grade posts are in the ac-
counts department. Still, we do not
know how such irregularities have
escaped the eyes of the accounts de-
partment.

I would alsp state here that if Par-
liament has to sanction these Excess
Demands, it should be the duty also of
the Railway Ministry to see that pro-
per action is taken against the people
who are responsible for such things
sp that such mistakes do not take
place at least in the future.

My hon. friend Shri S. M. Banerjee
has talked something about labour. I
do not know which railway labour
union he represcnts, but I do claim to
represent the railway labour in this
country through the National Fed-
eration of Railwaymen and I can
tell you, Sir, that most of these mis-
takes on account of which excess pay-
ments gre made can be avoided if the
labour is alsg consulted at the time
of taking up these works. Labour is
the only element perhaps in the
Government Departments which js pot
expected to have any say in the
working of the railways.

When the new Railway Minister
took over charge, while congratulat-
ing him, T requested that if he could
see that instead of the mistakeg com-
mitted by the railway employvees, whe-
ther they be high officials or small
officials, being covered up in the garb
of administrative interest, the mistake-
doreg are brought to book, then
definitely it would set a better exam-
ple for the future.

In this connection, I would also
like to mention that in the Railway
Ministry, whereas the workers have
realised that they are the servants of
the people and the country, most of
the high officials in the Railway per-
haps think that they are the owners or
masters of the railways. I have re-

%
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quested the new Railway Minister al-
ready that he should inculcate this
spirit in everyone in the Railway
Ministry that he is a servant of the
people.

With these few observations, I
support these Decmands for Excess
Grants, because the money has al-
ready been spent and it has to be
regularised.

Shri §, V. Ramaswamy: Taking the
point mentioned by the last speaker
first, namely that some attempts are
being made to cover up superior offi-
cers and that the officers feel that they
are the owners or masters of the Rail-
ways and not servants, I entirely re-
pudiate this charge. I am rather sur-
prised that this remark should have
come from g labour leader of the
standing of Shri A. P. Sharma. 1
respectfully submit that he knows the
situation much beiter than many
others. 1 make bold to say on the
floor of this House that no servant
and no employee of the railways, high
or low, whether he be the chairman
of the Railway Board or a gangmas,
ever feels that he is a master and not
a servant.

13.29 hrs.

[Mg. Deruty-Sreaker in the Chair]

Shri A P, Sharma (Buxar): Of
course, the gangmay alwavs feels
that he is the servant.

Shri §. V. Ramaswamy: [ would

like to assure this House that every
railway emplovee, high or Jow, feels
that he is the servant of the nation,
and in doing this work of the rail-
ways, he is serving the nation and not
himself. If ever there was any such
idea ag my hon. friend has mention-
ed, that was before Independence.
During the days of the company rail-
ways, there was a feeling that senior
officials could be masters. I know that
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in those days, merchants used to go
to the Chief Commercia] Superinten-
dent asking for favours, asking for
wagons and requesting for this or that,
but I do not think that that situa-
tion prevails now. We railwaymen do
feel—I include myself and my hon.
friend the Minister of Railways in
thig category of railwaymen—that we
are the servants of the people....,.

Shri A. P. Sharma: Does the hon.
Minister exclude me?

Shri 5. V. Ramaswamy: [ would
like to include my hon, friend also,
though hg would like to talk differcnt-
Iy. t

We are gll wedded to this task of
implementing the Plan and helping
the nation to march forward. That
is the objective with which we are
animated. That being so, we cannot
certainly feel that we are masters. We
must necessarily feel that we are ser-
vants of the nation, and we are so,

Shri A, P. Sharma: Hope so.

Shri S. V. Ramaswamy: My hon.
friend says he hopes so. He knows
what g strain there was on the rail-
ways during the emergency. In cer-
tain places where the capacity was
limited, our railwaymen worked to
such an extent, night and day and day
and night that the capacity was in-
creascg and movement facilitated
thereby was so large that the emer-
gency could be met. The way In
which the railways performed during
the emergency was a matter which
was applauded by the whole nation. I
should be sorry if my hon, friend
would care to plough g lonely furrow.

Shri A. P. Sharma: I want to say
something in clarification.

Mr. Deputy-Speaker: Not now, He
is not yielding.



1747

Shri A, P. Sharma: He is referring
to railwaymen. ...,

Mr. Deputy-Speaker:
Minister yields, the
cannot interrupt.

Unless the
hon. Member

Shri 8. V. Ramaswamy: There was
another point—one or two hon. Mem-
bers referred to it—about the contract
system in relation to the railway
companies  which are privately
operated. We are under ap agree-
ment with them to subsidise those
railways and we on our part are bound
by the terms of the agreement. The
question of taking over these railways
has been repeatedly raised in the
House both during the budget debate
ang in questions. We have repeatedly
submitted that these agreements be-
come renewable after periods of seven
or ten years, and as and when this
oppartunity occurs, we will continue to
give the matter the best considera-
tion.

It has been urgeq in thig connection
that the labourers are not paid in full,
I am afraid it would not come within
the purview of the Government rail-
ways, because if the private companies
which employ Jabour do not pay them
well, it is no argument to tell the
Government railways ‘While you go
and pay the Private railways when
they are in deficit and make geod the
deficit and loss, why can't you rut
pressure on the private railways to
pay wages in full?”” 1 am afraid it
would be outside the purview of the
Railway Ministry because the questjon
of wages of labour will properly fall
within the jurisdiction of Ministry of
Labour and Employment. There are
labour legislations dealing with the
question of payment of wages and
those should be pressed into gervice.
So far gs we are concerned, unfor-
tuately our handg are tied and we are
boung only by the terms of the agree-
ment.

Several questions have beep raised
with regard to maintenance, repairs,
new lines etc. Strictly speaking, the
question of new lines cannot be urg-
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ed now. There js ample time when
hon. Members have several other op-
portunities, in the consultative com-
mittee, the nationa] railway users'
consultative committee and so on. Also
when the Fourth Plan is discussed,
proposals for inclusion of new lines
will be called for. There is time
enough for hon. Members to make
suggestions to the Railway Ministry
and to the Planning Commission,

Shri S. M. Banerjee raised the ques-
tion of repairs gnd maintenance. Per-
haps this also does not come strictly
within the purview of the discussions
now. Questions about overcrowding
more trains, improvements to track
etc, were also raised. Regarding
certain requests for better track, en-
gines etc. if there are any difficulties,
hon, Members could write tp the
Minister. We shall look into them.

Shri V. B. Gandhi raised the issue
of surplus. His point briefly was that
if without raising the fares gnd freight
rates, we could have a surplus in 1961-
62, why did we raise in Subsequent
years the fares and freights? But he
convenicntly forgets that subsequently
expenditure increased by leaps and
and bounds. There were the recom-
mendations of the CPC, the implemen-
tation of which alone in 1962-63 with
effect from November, 1962 came to
about Rs. 13 crores. Thep the price
of coa] has been raised thrice within
that short period. There was excise
duty imposed on diesel. All these
have contributed to a tremendous in-
crease in expenditure. In prder to
meet that, we had necessarily to in-
crease the fares gng freights in sub-
sequent years,

1 am not going into the dtails of the
accounts he wanted. It would not be
possible now to say what was the
estimate, what was the reviseq esti-
mate, what was the actua] budget
figure and so on in each year. He
would kindly wait for two or three
months more whep the budget papers
will be before the House towards the
end of February.

N
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Shri Vishram Prasad: What about
exces saving and defective budget
system?

Shri §. V. Ramaswamy: My hon.
friend raised the issue of certain cleri-
ca]l mistakes and al] those things. I
would like tg remind him of the size
of the railway budget. What percen-
tage does the financial -=ffect of the
mistakes that occur bear to the budget
figure? 1 think he was reading from
a report of two or three years ago,

Shri Vishram Prasad:
1961-62.

It relates to

Shri S. V. Ramaswamy: Subse-
quently there have been very few
mistakes, und s can be seen, we have
avoided m.stakes in classification, That
used to be Jargely the reason for mis-
takes in accounting also—classifica-
tion and posting. That hag been com-
'p]etely' avoided. There are only four
small items in the charged account
and two in the voted grants. After all,
the tota] of the charged items is less
than Rs. 1} lakhs out of a colossal
total amount. With regard to the voted
grants, this excess is Jargely due to
more efficient and profitable working
of the railways. In fact, it is a technica]
appropriation. You get more revenue
and you appropriate it to the Deve-
lopment Fund. Can you find fault
with that? How can you anticipate
what would be the result of the work-
ing? There are several factors mak-
ing for efficiency and pursuing them
with vigour, we were able to get a
larger surplus thap anticipated. That
is how we have come before the House
to say that thig surplus, which is the
result of increased efficiency on the
part of the railways, should be ap-
propriated to the development fund.
This forms a very small percentage
of the whole Budget.

As regards the charged appropria-
tions, a good number of these items
are due to the decrees passed by courts
of law. These cannot certainly have
been anticipated. Sometimes, suits
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get dismissed, in which case the figures
will show a decrease, sometimes they
are decreeq there wil] be an increase.
We cannot fully anticipate whether
the courts wil] decree or not. That is
why these small amountg are there,
which I do not think is really g very
serious matter,
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With these remarks, I
the Demands.

commend

Shri A. P. Sharma:
that point now?

May 1 clarify

Mr. Deputy-Speaker: There can-
not be 3 second speech now.
Shri A. P. Sharma; Not a speech,

Reference has been made to railway-
men as a class by the Deputy Minis-
ter. Ag a class they do deserve credit,
and in this House everybody has said
s0. What I have said is about some of
the officialy whg do not realise their

' responsibilities.

Mr. Deputy-Speaker:
is:

The question

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the
President to make good the
amounts spent during the year
ended 31st day of March, 1962, in
respect of the following demands
entered in the second column

thereof.
Demands Nos. 3 and 20.”.
The motion was adopted,

13.41 hrs.

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL
The Minister of Works, Housing and
Rehabiliation (Shri =Mehr Chand

Khanna): I beg to move:

“That the Bil] further to amend
the Requisitioning and Acquisition

*Moved with the recommendationof the President.
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of Immovable Property Act, 1952,
be taken into consideration.”

With a view to enable Members to
appreciate the various provisions of
this Bill, or rather the original Act, and
also to judge the amending Bill that I
have brought before the House, I feel
I should refer to some of the important
provisions of the original Act of 1952,

In section 3 of the original Act, there
is power to requisition immovable pro-
perty. It is laid down:

“Where the competent authority
is of opinion that any property is
needed or is likely to be needed
for any public purpose, being pur-
pose of the Union, and that the
property should be requisitioned,
the competent authority....”

Then there are certain actions to be
taken in (a) and (b); and in sub-sec-
tion (2). But there is a proviso to this
section 3 which lays down that no
property or part thereof—

“(a) which is bona fide used by
the cwner thereof as the residence
of himself or his family, or

(by which is exclusively used
either for religious worship by the
public or a school, hospital, public
library or for the purpose of ac-
commeodation of persons connected
with the management of such plac-
es of worship or such school, hos-
pital library or orphanage....”

shal] be requisitioned. That is what 1
wanted to bring to the notice of the
House.

Then, further on, the basis on which
compensation is tp be paid and the
principles and methods of determining
the compensation are given in section 8
of the original Act. Then there is alsg
provision for appeals and awards of
compensation ete.

So, 1 wanted to bring to the notice
of the House that this power was taken
by Government in 1952, and, as the
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name of the Act signifies, it was for
requisitioning and acquisition of immo-
vable property. The purpose has also
been defined fully in the orizinal Act,
that it should be a public purpose,
being a purpose of the Union.

This Act was enacted in 1952. Then,
Government came before the House in
1958 because the life of the Act was
six ycars, and now I have come be-
fore the House for a further extension
for a period of six years. It can per-
tinently be asked: the original Act
was for a period of six years, you got
the first extension, and now why are
you coming again for second exten-
sion? 1 am told, and I think the re-
cords will also bear me out, that the
original intention of Government was
that the Act should be of a permanent
nature, but then it went before the
Select Committee which fixed the life
of the Act for a period of six years.

I can give you the total fipures of
the properties which have been requi-
sitioned and the figure as it stood on
1st January, 1958 that is when the
first extension was given. The total
numbey of properties which had been
requisitioned by Government then was

only 1,100 in the whole of India. Now
on 1st October, 1963 the fipure was
944 —roughly about 170 properties

have been derequisitioned,

In the context of the national emer-
gency last October and the require-
ments of the Ministry of Defence, I
make bold to say that we have dealt
with all these cases with a certain
amount of sympathy and consideration.
Instead of acquiring a very large num-
ber of properties, during the period I
have been in charge of this Ministry,
I have derequisitioned nearly 100 pro-
perties during the last one year or 15
months, I feel it is a hardship on a
man whose property was requisitioned
15 or 20 years ago that we should still
hold on to it. As I was saying, in spite
of the national emergency and the re-
quirements of the Ministry of Defence
I do not think we have requisitioned
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[Shri Mehr Chand Khanna]

more than a dozen or two dozen pro-
perties. As you know, a number of
Americans have come {rom outside,
and they have been helping us in
many ways. I have utilised the exhi-
bition grounds, which are meant for
the purpose of exhibition, I have made
use of about five lakh square feet of
accommodation there, and even made
some {emporary arrangements. Not
only that, we have also applied an
emergency cul upon us, and we are
trying in a way tc reduce the allot-
ments to the various Ministries, though
this is causing a tremendous amount
of inconvenience and discomfort.

That is more or less the history of
this case. That is rather a negative
view. Up till now we have been re-
quisitioning people’s properties, or
doing some derequisitioning. What we
are now doing on the positive side is
this. As I have said in the Statement
of Objects and Reasons, we are short of
about 50 to 60 lakh square feet of office
accommeodation in the whole of India,
and about 70-75,000 dwelling units.
The Government of India have been
expanding alt a very rapid pace. We
have had the First, Second and Third
Five Year Plans, and all these Plans
have brought in their wake the expan-
sion of the various departments and
offices of the Government of India not
only in Delhi ,but all over. So, I have
paid rather serious attention to this
matter. As I have said in this House,
outside and in the other House, if we
hire accommodation, we have to pay
rent at the rate of about one rupee per
square foot, or maybe even more; in a
year we pay Rs, 12 and in about three
years we have actually paid in rent
the construction cost of the building.
The cost of construction comes to about
Rs. 25-30 per sq. foot, which is three
years' rent.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Rs. 25-30 per sq. foot?

Shri Mehr Chand Khanna; There is
the flnor area and the carpet area.
You have to take the wusable area; it
may ccme to about Rs. 14 or Rs. 15.
But if you take the sanitary fittings,
electric fittings, etc. it may be more;
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be covered by the rent that we pay. In
Parliament Street the rent, I think, is
Rs. 1.50 per sq. foot; that means that
over a period of 2-3 years the capital
cost of the building can be easily re-
couped. I am‘taking up an exiensive
construction programme and within a
year we had sanctioned about 25 lakhs
sq. feet of office accommodation in
Delhi, Calcutta, Bombay and Madras.
Round about Parliament we are putting
up big office buildings—2, 4 Rafi Marg,
1 Parliament Street, and on the Cen-
tral Vista.

1 feel sad and hurt that for the lower
category of Governmeni servants the
provision of residential accommodation
is highly inadequate. I am not respon-
sible for the backlog as I have said be-
fore, if in respect of accommodation
for Ministers, Deputy Ministers, Spea-
ker, Deputy-Speaker, Chairman, Vice-
Chairman, Members of Parliament, of
Public Service Commission, of Plan-
ning Commission, Senior Secretaries,
Joint Secretaries, etc. we have been
able to provide at least 70-80 per cent,
if not cent per cent. in respect of the
poor strata, I do not think we have
been able to provide accommodation
beyond 25-30 per cent We have a
large number of Government servants
who have not been provided accom-
modation though in the requisitioned
properties we have been able to pro-
vide them some accommeodation in
Delhi, Bombay and Calcutta. .

*

But 1 wish to say that we are going
ahead with our construction pro-
gramme. Two-three months ago, I
gave a programme to the Planning
Commission and Finance Ministry indi-
cating that if funds are made available
to me we can sanction these schemes
within the next four years so that by
the end of the Fourth Plan, we shall
be able to make up the deficit. There
are two years of this Plan and five
years of the Fourth Plan. Land is to
be acquired and developed and build-
ing materials are to be procured it
takes about a year or so before plans
and estimates are ready before the
buildings could start. During the two
years of this Plan and thre? years ot
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to be completed. I had made out a
programme for Rs. 100 crores ex-
penditure over a period of seven
years, I am glad to say that the
Finance Minister has been very
helpful in this matter, so has been
the Planning Commission. When I
came to this Ministry the total budget
allocation over the five years of the
Third Plan was Rs, 25 crores. I ex-
ceeded the limit of Rs. 25 crores last
vear., Then I had to go to the Plan-
ning Commission because the total for
the entire Plan was Rs, 25 crores.
That was finished and they gave me
accommodation for another Rs. 10 cro-
res and that was finished. The total
physica] payments were Rs. 15 crores
over the five years. I am hoping that
I will cross the limit of even Rs. 30
crores in the matter of physical pay-
ments,

Just now I said that on the one hand
we have to hire accommodation for
office at very exorbitant rents. On the
other hand there is bitterness and frus-
tration among Government servants for
whom we have not been able to pro-
vide accommodation, It is equally
difficult for me to defend as a Minister
when we hold on to a property which
was requisitioned from a landlord
about 20 years ago in the last war
when that was the public purpose.

Shri Bade (Khargone):
rent.

In the same

Shri Mehr Chand EKhanna: ] think
you are right. Once a property is re-
qujsitioned or taken on lease, the ques-
tion does mot arise. My worthy cbl-
league was telling me that certain
cases have been reported to him where
the tax paid by the landlord is more
than the rent. I did not know about
it, if it is so, it is very hard. I am
prepared tp examine all these cases; I
should examine them. The idea was
that the landlord should be paid rea-
sonable rent. I cannot however give
a guarantee or assurance that every
case will be looked into and rents will
be increased. But I am looking into
the cases of these requisitions, in Delhi
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requisition them as much as I can.
In fact I have done so in many cases.
I would rather build on my own land
and create Government ownership and
create capital assets than to acquire
the property of somebody else. That
is my approach. I want to derequisi-
tion property as much as I can. I hope
I will have the unanimous support of
of the House for this. Government
must be armed with this Bill as we
never know what the conditions may
be. This is a salutary provision. Seo,
I want the co-operation of the House
in giving me extension for a further
period of six years on two assurances:
that I shal] look into each case and
derequisition property and as far as
possible not go in for requisitioning
new houses and also undertake a big
construction programme on behalf of
Government.

Mr, Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable Property Act 1952,
be taken into consideration.”

14 hrs.

&t W} wEE S @R
ag I ger ar faw w= ¥ /v Arar
T o A fer §

“It shall cease to have effect on
the 14th day of March, 1970, ex-
cept as respects things dome or
omitted to be done before such
cesser of operation of this Acr,
and section 6 of the General
Clauses Act, 1897, shall apply upon
such cesser of operations ag if it
had then been repealed by a Cen-
tral Act.”

T A LANR FT A & Fefrafrr
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AT 7¥)

a R ¥ X & omw f
mwﬁﬂaﬁrﬁzxﬂfmt

W F w1 A g
2 | &1 te¥e W Ig FTIA STAT TAT |
39 ¥ T8 fafeq & swr H ot qav
FTAA 91 1 & (LY FT FYT REUR
% @ | 99 & 1% faeat GFe &1 fofer
FT F @ QRUR FT FTA AT4T TAT |
ag & AT & fu amar 74 av | 39 =
g s fzan aat fF ag F19 § @
¥ qu g wrEm | AfR §q teus §
g 6T wifeardz & amwa gy
o Fr 5 37 &1 < A F fAU A
Farar FTT AT F77 F o w9 W @y
FTH 2T SATIAT | AT § AT FT FAT AR
HATT AT TR | T TR F FAA AN
&1 qrfearEd yrar # dFET qrfet
FER & AT FILA F1 AEQ ATH T
1T IFR & FEA A w7 qfonw
ggar & fF 99 A1 @ aram .
qifegTiz &1 991 F FT /FT TG
fawar | & "waar g 7 ag i
& @9 uF aga a1 w4 g

o w71 § 5 o faw wr iy
AT o1 w@r £ 6 owre # omfew -
ovTe & fou & WSfaaeT  gwml-
T F fAu gfa Fem & 1 79 H
fomr & :

“As at present, the shortage
estimated is approximately 59 lakh
sq. ft. of office accommodation and
74,000 units of residential accom-

modation in Delhi, Bombay, Cal-
cutta and Madras.”

¥ fafrc sea A uF ¥ [EAT WRAT
B\ aE A gacadr  fewea | Sy dy

NOVEMBER 27, 1063

P

and Acquisition of
Immovable Property
(Amendment) Bill

1758

Fragard Homan o1 7 faeelt &
TFA ¥ TEAC FZTHE, T, FAAYT,
TR, " SE &1 W I Y
graveFar & W faet ¥ M
gz sy | FfFw gar AEr f
T ETETer § X Fgarg fF ww
g arfz &1 fasdt arr garaTgd avay
& Al frweft #7 grfowrgdr | S wraT
gifg § wwm ey & @ &
FLHIL ARHL AT et & A I &1
T fHet &7 gETATg FT A FT FEr
WTAT & A1 I aar wan ¢ e | A
2T qITHIT T Sifow wear & 5 3%
FET AAATIE AT |G IT AT 1 3
FTO0 AT faeell § URIRTIAA FT AMIT
93T 2 | WX ATHILE §B T T3 TEC
fasdT & ATz & AT AU A 38 HEG A
TEU & fag s sdqarfort & foa s
URTAISHA FTAIT GTHAS TZAC |
T 037 47 34 5 faey & fama
FREY FHIET AR fHr ag mar ¢
f s &, @faa &, s=R§ A
oTE 9 & Al § fEad deE faw
FFI F | WL ATHTL T TAT F AT ITFY
T & fAm ye o T e A
@A & faq wy gax gfaem § araw-
FAT AE @A

feedft F owig3TA # frawT &
oF &1L 7g Wt & O qfadt &1 N w0
% a% a3 i 1 gy a3 a7 FA R
Faferau ) GHoF oF MM A
mre feafaal &1 @ s ar 39 A
17 A At I F R qwd F

TT-AT § Fare 357 97 % awwr
AT AEFAZ F1 AV FAEL W) F
2\ A wgar g fr fafre gga fedt
¥ a7 ¥ 741 & 99 & N9 rfeadz
IT FT TGN [ATH [P & T FAET
af ¥ wfgd 7
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Tt 9F¥7 oy Fhfagi & A
HET &1, ST §IF FAS F1 AR
TF A T F1 A fR AR e dF amaa
& ¢ forw w1 & A 7 AT SmEAn,
Frarema@E rofemife
T g7 7% fufrere qrgs e E At
I #1 fesive g gaEisE &Y
T T 9T |

I F AT AT qF (EE AT FT
A g, & wgAr WA g fF o=
faifoe ifed w7 caatstom #ifod |
W & fad 7 % o g FT g
uFz q27 & | faa gt &1 oo 3 aq
q8¥q & fraeisfor foay gom & 991 &7
oFETaT 741 A1 F79 | § 7 fafaeec
H1gd & ware 997 fF 39 § & 5 gydfw
FT I FT F AT I & wrfeaai S
IR EIAMIOE RIE 1T T
o Ft S o

ot HET AR @ AR A7 FqATAT
wT R, WA FETAT

st &¥ ;AT 77 3T AW & F1G
gy 2 Y7 g9 &1 fafaes agg &1
TF 9 J g7 7 9027 | & 34T
g fe 3= 3 o7 7w wvft aF Tar &t
TE |

% qFANE gFE §  wwwa Al
A A AT R IH F AT AIWT ]
fr aga seqra g & 1 F AT F1 EW
OF IIEIT AT ARAT § | AT q|T
¥yeE Az wF F fod /) owy wfw
ot mr | wiF 3§ ¥ g9 wrafadt a
ST 4Y | IET A FI F AL IHAAT |
wgr w1 {5 AT gg qHm |7y ar
I TR FT HAT GeF T AT | TH
o< gE A ¥E w7 & fad e oy
a4t | & 7 FegeT ¥ qor fw @ AT
w07 & a1 IR A Tgr e HICH fwe
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2\ & fafree< & o T At I A wR
gt qw Fed #1 foe ar fa
ST A TR CFETI F1 T Ag 3E
T2 2, gafay gad S o mr

«t ¥gT W oW 77 ag fot-
SO AT A qEddT w7 oar ?

ot @@ : # sEgTr ¥ T E R AT
QRIS OFz & 19 71 gAr 2 |
Q¥ IIECT agT § & | A 984S &
fede o7 oF &1 99 ¥ A9 F7 OF qAH
gergaw fasd | @ qeus § fafaet
F Fgro4r

“We require 33 lakh sq. ft. of
office accommodation, that is, Rs.
10 crores, and 43,000 units of '
residential accommodation vary-
ing from ‘A’ grade to G type and
we require Rs. 32 crores’ "
g ANy IET A FEr4U fraw
¥3 g Girsfogs gfagw 81 d&7
qf | AT gfr@m & amama
fFadt A Ha aF aaT AT | TH A
gATAT Tierardz &1 f7ar o qeys
T "y & afeas & oo 33 e
TEATIT. B ORIRIIAA AT TET 41 6
¥} g IfrEfrow qfze & oew
A1 & ST TR v sw F & g
¥ AW 7 fFaat oRrg ¥ aar A 2
o T a7 TRIFETE A Ve dmE
A R F wfad @ 1 S A A A
it &, a1 9% ¥ & ofafe €
T FT gATar A& o

T aa oF e FTHa g
forg % sfae sparaar 7d foar o
IH AT AT GEAT wA FT 9y 5T F v
Afew fagr mm, A< 39 F 92 oF AEH
T g9 A< fagqr mar A qrodf arer
w0 AT Y | qg gy e A Wi I
& fordt ¥ qy fa 7 Aifew far mam
IO F LA A1 o T 1 OF gk
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[ 73]
FE § wfiw 1 AR A+
Tga F9 fear s @ WO gAT @
& oror aw foraen seae faa
FE%T R grew & A g Tifed o
W™ T@ & 93% A 919 F1 faw
ST §FA 2 |

# gF A /< ag g T §
fe mogafmamfmaifewm
FIIA F1 FF Q00 TF FFMET A §,
e aiferft @ Wi Tar @R & arfS-
Tz At IW FF T O GOET 9
fr w1 s A9 faer o
W WEE T A GrOw 7 wdted
i 3 g Kifw I 59 faw &1 =0
& I & AT EH A AT AR | T AFK
&1 fa= &7 FT A AW 9 A
& ad g g IR w3 v g
e 39 ¥ amvA fom 48 gaa fd 5@
w1 witeliz fear g Those
sections are not before Par liament.

o arex & wrgar g fe qww o g faw
AT | AT WY ARy & fog og wfeg
¢ fF ag a¥ agew & W el & fad
AFfm A s @A g | T
Y g e S AT W § qg Fwra
fam a s o | ¥ e g 5@
fawr s wan wifs 39 § aga A
aifasia § fore Y far & &< S Fasera
w1 gETR w0 § | qwiwd Sar &
q &g R QT F1 Q0 faw wmar
g1 AT |

ot wft wErEm 7 @ fw
g7 F19 AT Foeeie # a
g AwmAdmagm g fs sw
PR € Y 7 § 39 1 TFEms
Wi AE w ! QT FA FTFT
st N TEeTT H 39
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T Y ArHe deg A M W e
HTHe &9 3 A Aed gwfad for-
O 7 @A & 1 79, T AR A
A9 aF faEees $63 | g &
T mfest 1 Fd 7 gu & fE ar
M F AT HIfg 477 o § § a7
T O T wify a@ o §
FifF 37 F1 727 78 ArerwT @A § R
FER T AN F9 I7 F AR &1
PrioftorT w7 &, $9 G 1 A
FT ATHAT I K FIAT IF I 1TGT FTOT
t A2 48 gwm o fafeew @
T T OE

T HZ IT 9T AT AE FrET R )
qETOT FqT 0T A T FF AT
dm 1 Kmgm g fe @ wpw AR
yifaer 37 qx ot anp g wfed

gt #1 fefigequm w6 FeT
7 fr et soe femr wHeR #Y
freft ofed @ ox @ &
wfed | W= g ag & i Fefy Ty
HHEL BT AT WG L0 AT §, & wHA
oA aTaT2 W § sk gEl
T FHATA B FAT 3 AT 3 B
FAL FT HF (A1 F@ & aF qrofe-
fees 9o w1 qEmer & fom #T e
T & g AT I & gfafafaat
BT ST AT § , O W gl AT
% & AR wrmET g gefed
St mefF o asidmand
swfafes dga o @wEd FEw
FCAT ATEY & a1 I T FT WL Ha<
@ Ifea T AR T A oF aE
faer

Nt @rit (| agT) : SwEE
wgew, & @ e faw &1 @me
T g 1 wdr fafaeT ama &
W faar @ 99 % UF 0% e §
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Fagra g A s quri T § &
EATEARIIFEIRR TR E |
qH W A% 9T Fif T a9 A FHA
twifsdommg e fm A
72 fafree aga & o § 8 | fee oY
grew #1 a1z feamy & fa@ Fgav S
g g mide F aqtd 7z Fwfa-
fesdgmframdt g 2wae &
qedr, qeAT g & AfEw § AR W
straT & i awfafes 4z & ot gw
TAFAEN IR AR ?
O g H g9 B A9 A a9 7
¥V 7 O AWTaew 1 3 KT T AT
q&T | qE G 1 FHAT 6 AT AL IH FT
g9 MY A AR AR FTH F I W
WA® T

faeet ® OF WHER WX AER
AT FATA KT WG YT AT G E
4ff faeelt & amge & & R o
@ § gafEd feet W1 aga MRR
T A 79 Ay wifew @A R fE
77 wge 4w & i s g g el
T W GSF IF & G4 H A 98 |
argdy gfrar & ST F1 gw F & fod
faelt &1 WIMETT AT A ST SQ
afes 7o ogl ¥ A F W FA F
fo fergeam 1 srdamgy At &
wart afed | wEY € aga WA
fafeswa a7 THT &, FTR! WIS 7L,
TR @ 4 § | W g e faferw
AT BT TH AT | A XA FT qAT
=T wOA WEE & fag wa &
@iz & fraw wiwfamaw
fafrerm aaTa &7 AT SWH AT A0RE
ag wedt fafee @ #7 gr nfed |

forq s ® # fafae & ar
o a7 fafafeas soil &t @7 &
iyt Faerar qr a= 7%= 910 & g9
F ¥ FT TEAT Gro T=go Flo &
AfE & 7 arEsE W7 aEE
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oY | 39 &1 FgAr 91 fr @@ Ak =
TR F A 0FH AR FFHEGIAA &
wHAl #1 fooh 9= " g S
o TR F fFT 3T 39 9% dar
TR TN 93 Tl dmaT Ay @
fr mreftoe e & aie feg 9
Ty agma g 1 7T &
I W AR FHT aAH AT
T G A BT 3T fgd | wa
ZAR! R A a9 qFE T4 A
T A A1 Wfgd | W Az
Al faedt & @ avtw A
g FM ey | et ¥ omeiaw
ad wEEl # AT wE g T
2 T W wmas §fefren ®
& AT AT & a7 ? Jgi 9<
oY s & wHTH & wwa §1 agi T WY
BT F 9 g FHa § | wiig g
gt ¥ guT 9@ 7 T WITE W v
# orew fort &, 99 a9 &, wafag owx
w§ Qi 9 A} P fe g w@
T TET T | 5O 70T & a9 &Y
T & T oo T weT o wwa
¢ W T ¥ a4 AR ATHIC FT
gvd & |

oY ®¥ : 77 @1 wieE W gwdd
FY FuTET ar fafret § 1

=t @ : & s g e ooy
HTE W HYT W W AT B 3@ AT
g9 @R wa we faamr @7 #7F W
swfafes dz7 w1% @@ &1 ara
AT 917 fawt g% @ oa § 99 A AT
FCH  FaH GgAT UEFT | WA
drafaefes dz7 & 9 oz 79 € fr
[Tt o gfoew 1 aeg & dv #ed
¥ godr foealt #7121 #E § fafaees
WY HUA AT T A W F ! T
& famr oY 3% 3 Y O Aww_ o wE
MmAgEfmral s E
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are ferz r & T aTad ¥ sk Ay
& TF FF? w9 ag iw
aé & e iy gwwa o § g R
T 78 | wva s Swfafes @
oTF HETEET AT AT FT CF G
AT AT AFET & | TOHAT gHIR
A AR TOF ¥ guEa 1 0w g
w1 & /T g S wE & fawfas
¥ T 99 @ & mrEra 9 afgan
a%17 40 (g ¥ fag ? qeEfmg
# fu, o & fomer s 1 st
g Z o ot v qafes & 2w 0
AT FIT | AT g §
@A # IT 1 AT gF & 9= 5 gL
T ZATL &1 AT WA W g A
afcartz & #r oF, oF 97 & o aver
feer & ' & faeex a@a &1 ang g
o &7 & 77 I FTH & AU FT T
g% @1 79 ¥ fom w2/ A% 97w
#1 faar awifs wifas oy o st
hﬂﬂﬂ'%%l TH 9¥,000 FNT 3 A
F AR & "I 97 S T AA
& TR A W I TELE, A, A A
A7 wFTA & §1 T &, AT a991 FI
wgi fad Rt 7 A o s
et Wt & WY aF W § |
fo avaTe #1 378 we T  anfw &
Uy F=E1 & qG ATOH F @ G5 |
wfa a0 qfan 7g & i g
FL & AFF a7 & faafaw § g oF
e fomm & sfaq 1 oo F&
FORTL FT TR § q ATFoa W Arge
ad 3 | T AR ¥ A wael F argead
WY 9 §FF T | A I AN qoF &
AT FT AEAAL @A §U TW WA
Y GO FTT | T AT F F A9 A
qaAHe ¥ §F aa 9 W AR fear s
frgem & o=t @ wEdr 8%
wzfag) 51 feet § fome fis a0
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a7t wT g &) o 0w aga @
aTeTE FHIET F FHT 9T 9T F97
HBEAWAIRITAF R LTI
WA AR A EFE A TG § I
frftmasa & 1 g o asmi & |
WE I F g Arferw agt § 1 |\ oA
w1 ag T & f& 9 ¥ 9 g0 Wradr
mm—f‘loo'ﬁfﬂﬂ'aﬁﬁ'ﬂ'mrﬂ
THHT X W E T A I A AL 6
I wwMi w1 faferrs gl &1 &
fF ATeitaT Sl § @A & | JEE
S WY TR I AR FT IT AU § A
FT AL FLHFT & | aZ HIA TFHT HI
Fgafiwwd 1 ¥ g g fr o
grfafers §z7 @r%  Srargdr R
A § AT FOFT FT aF Ao
Fzw a1 grn fF fergem @ Faaa
A afE I F g ST aa FI FT T FH
oF W AT 2 % A fRog e A &
9T § 3 AYAT TF, TF THA T
& | 37 0F T 7 39 & faw gdra
w1 o fzear wmaT @ fear s oA
I8 7 73+ f7919 FT, B B w9
a1 fa7 w7 A A & oF o faad
& arg ® 15 7F17 A9A 74 & AT a8
UF, 0F B2 B2 rew 2 fad oy arfe
q UTA WFATT I G AT H | ST AT
9T ¥ AHA 7 A% GAMAS FT 7047 Y
FFTIIARA AN T a%a § 7
I W, 9 9 F HIAT FT 7 | q-
fafezs ¢z omw drared ¥ aw ¥ w9
&L OF ATTHT FT FIAT TF THA G
FT G qr FAT & fzw 1 g% =
wowT Ifeg a ) w1 aw B A
"Y1 OF SteT @ wea g fomy
SR A T4 g ¥ Wy fort Qe
& 1w frgemT # co wradt
¥ wqrRT S T #7 greT & § 1 9
i wodt a7 A § fr g W I
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FUFLFLRAATE | IJRFT AT ZAHY
FA T E | FATT AW AT F AT AR
il & a7 & ) T ¥ a9 I
AT g g o owmw #
‘:Fﬁmﬁmﬁﬁ(@ﬂﬂ:o
Y AT T H gAT FTAT AOEY |

FH ¥ FHAtEy & faw wwe
a1 @ E afew 3 9% faw wgdt & o
FIRFTGI A T I TR E |
#a afee & fF F=ma ¥ 1 qanfam av
IrEfEFa 9T WA AT F9ATC G2 A9
FIFTL AT AT IqF fog o, 4 AR
9, o YT T FATEL FATAT AT F&T TF
sfea grv? ¥ TomEw aw @
T AREd & fqu faaw fs qm
Azt &, I 9% AHE w fafred
FiTtg ¥ fore et aama e § T W1
aifardz & faage aoae § aifF F
q3 A UF GANT FT GEAT ATAT
WY § a9 0k 9T ¥ AT /% afFA
@ AgerEl a9 & fau fomwr R
a7 a1 ATEfEA 9T WA AT § e
fam v, © HIF &F FEA 9T TIAEL TAET
JTAT & W T FAT qg 99 T T
# gfer 7 & 9@ &1 39 9T JETr
#< faay ST & | 99 AT & TS A3
f e 90 quETE Fawa A E, IWE
w A & AT A fegmmn W@
g? & gwman g 5w 5w feer A
e &1 7k o 70w S & fag mwm
g TAX g WX I AW WK
s & fae afeariz /i ow &
aodrE aA orda ot intafes dg
ST ATETE FT AT FT AT AgA UF
ATE A FT @ A |

-

W gue ¥ fF s g8 odw
¥ 1F 2w A T W Fesiagt
Fitcg ® IR awrar @ ar fae w
o % a7 o oA, oy SataT I
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¥ o #1 grea 73T o 27 g
g sd @T | Kam s g fe
aifearde et g3 AN w@ifs ag
qrferariz 98 a9 T A  fr ow
THT TEF T T F T A AHC W
Ffaar &1 st a3 waw frama & fag
€9 T Y THT Y 17 | 7™ T AT
So BIEET ATATEY HT KIAH TFAAT & |
Wi A s R fF @ e &
waT IyEifaat & foq om0
AT AT TATE ...

st AFTaVT oW A ag S Y
g

st &Y . g T & AY a7 Ty
AT AT R | A7 ANE A 2 fE
WEW OF A F AT 4 39 AR
TOF ART &1 qEET F g ag o F
IvE F7a7 g fF 97w I8 e
W, A A A TF FT ALY
T & fea oz gufeesd & a9 ]
f s &5 fafeere doe & oe A
a7 frer 1 9w 7 F07 9
qifeamiz & I a7 UF q9ET qi
i e & o3 a1 Faey w7 ferar @
fF o 9 F T I ¥ T OF qIAR
#1 forg® 6 o 7o @2 1 AFW T
FH FEF &, @ g fre i o
9% fF 8 AT AFEA 97 99 WK ag
IH qFH FT AMCAw & 49 |

deges FEEH F SO0 A T
& fau e gv=T fada & 2
AT T g fF g f@a &
F1€ wraar AEY g 9w o v degee
FTREE ¥ T=4 T4 71 0F, UF A6
7 faer 1y 1 99 A @ A< aEE
FT TMEY, WA@ & IR T
wrr =ifgy, e s wfge @ife
T, AT § AT 98 qWH {6 9 A6
A e T8E W AT A} FER
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T &1 A F @ AFE I
gER AR Im A A & | Tgf o
I AEMET 7 FHIA FT FHT 7 959 2,
a8 ol & qq=0 @1 a1 2

¥ W =W T SWERT I ARG
AT wEA , FiftF T4 & g fF o
Fg # 7 =9 fea &, 78 fafrees o
Flma g Amirsagfrag
TH W F QO FA )

st gorow Ty (F¢T) @ ATAAE
aee & fow # o1 wra &, 7w Fafaee
& faui & 41 7€ 8 ? www @EE
fafrer a8f a7 @=%a # fafaex
g WTEAT A8 @ §EA |

o% AT aRE : afee fafrees
T 9T I WA Ag

Shri Warior (Trichur): Sir, I have
only a few points to make. I welcome
this Bill,

Shri Tyagi: Sir, I rise to a point of
order. I wanted to make one clarifica-
tion, My frined has said that the
whole Bil] be brought under discus-
sion. My feeling is that we are dis-
cussing the Bill for extension of the
life of the old Act and, therefore, any
hon. Member can bring an amendment
saying that the life of the Act be ex-
tended provided such and such a sec-
tion is amended. Therefore, such
amendments can be moved. I think
that is permissible under the rules.

~ Shri Bade: Sir, I want a ruling from
you whether we can bring in amend-
ments to other sections of the Act.

Mr. Deputy-Speaker: It is for you to
decide. You know the rules,
Shri Bade: You are in the Chair now.

Mr. Deputy-Speaker: I am not here
to say that. You know the rules. You
are a senior parliamentarian,
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Dr. M. S. Aney (Nagpur): What you
cannot do in a straight way, you can-
not do by the back door. You cannot
bring in amendments to the sections
which are not before the House now.

Shri Warior: Sir, incidentally, I was
alsp just on the verge of remarking
that the whole Bill should have been
brought under discussion because there
is some understanding, 1 think, that
whenever an amending Bill is brought
amendments can be tabled only to that
section which is sought to be amended
by the Bill and not to all the sections
in the entire Act. Here the entire Act
is not before the House in the sense
that only a particular provision to ex-
tend the life of the Act has been brou-
ght. That is only a part of the Bill
and not the whole Bill. If the whole
Bill had been brought we would have
pooled our experiences in the imple-
mentation of the Act and amend-
ments which are worthwhile 'could
have been brought here. 1 hope the
hon. Minister will take particular care
in implementing the extended life of
this Act and slowly he will bring for-
ward some other amending Bills also
to the parent Act so that we can pool
our experiences in the working of this
Act and get ourselves enriched by that.

Then. I would say, the condition of
the Class IV and Class III employees
of the Government must also be going
in the same speed and space as the
government establishments are ex-
panding day by day. The government
departments are having multi-storied
buildings and all that. It is a question
of a sort of race of space. The em-
ployees themselves do not get as much
consideration at the hands of the Min-
istry as the ministerial departments
get. If both of them do not go at the
same speed in the matter of construc-
tion,, parallels will not meet at any
time, and the employees will at no
time he absorbed {ully under the
housing scheme.

At the same time, the Government
must remember that it is not only the
directly employed government seT-
vants who require accommodation.
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Apart from the people who are living
in slums which are coming up every
day =ven inside the heart of the city
of Delhi, there are many commercial
emplo;-ees and employees working in
semi-government establishments, for-
eign legations and such other estab-
lishments. Delhi has become a centre
of attraction and naturally many peo-
ple are coming here. They find it very
difficult to get accommodation
Therefore, out of sheer necessity they
agree to share another government
servant's quarter paying very high
rents. For instance, some of the hous-
€5 which are given to government ser-
vants, say, on a monthly rental of
Rs. 100, are sub-let by the allottees
and they collect the entire amount of
Rs. 100 for a small portion let out by
them. There is a regular racket in
this sub-letting of houses in different
parts of Delhi.

Shri Mehr Chand Khanma: By
private owner?
Shri Warior: Private owners as

well as public servants.

Shri Tyagi: Not the department?

Shri Warior: No. The department
gives the house to an employee and
he sub-lets a portion of it to another
government servant and takes the
entire rent from him or even some-
thing more in some cases. This pre-
mium is paid only for a very small
portion of the entire house and he
suffers a lol of inconvenience. Be-
cause they do not have any shelter for
them they go in for this sort of things.

Another point is, some time we find
that very high prices are given tO
useless properties which are requisi-
tioned. For instance, old dilapidated
structures in certain parts of our
country are given big rentals. I will
quote the instance of Himachal Pra-
desh and other hill stations where the
ex-maharajahs ang big landlords and
zamindars had their bungalows and
buildings. I do agree that the Gov-
ernment may find it necessary to re-
quisition some of them. But when they
are sn acquired or requisitioned the
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officers in charge of it give a price
which is not really commensurate
_with the usefulness of those build-
ings. This has come to the notice of
the public and a fair amount of cri-

ticism has also been raised on this
score.

There is one thing which I would
like to bring to the notice of the
Government. The Government should
have & plan for buildings and cons-
tructions early enough. The land
price is rising every day. There are
50 many people who are purchasing
land now 10 to 20 miles away from
the heart of Delhi. They are invest-
ing some smal] amount now. They
know that if the price today is, say,
Rg, 5 per square yard, after a time it
will go up. When the Government,
after some years, find it necessary
either to requisition a building or
acquire a property they will find the
price to be very very high and the
Uevernment will be forced under the
laws in the State or under the Ac-
quisition of Property and Compensa-
tion Act, to pay that high price at
that time. Therefore, if the Gov-
ernment has got a clear plan early
enough showing that the expansion
scheme will be such ang such, the
Government will not be at the mercy
of those people who are now invest-
ing some amounts anticipating that
prices will shoot up after some years.

There is another thing which has
come to my notice. When some State
Government properties are requisi-
tioned by the Central Government or
some lands belongine to a State
Government are acquired by the Cen-
tral Government, they fined it very diffi-
cult to come to an understanding on
the question of the amount of com-
pensation to be paid. On account of
that many gchemes are now held up.
I know about a scheme in my own
town., There the Central Govern-
ment has asked for some land belong-
ing to the State Government for put-
ting up an automatic telephone ex-
change. For two years provision was
made for it in the Central Budget.
Even now the dispute is going on bet-
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ween the State Government and the
Central Government and the cons-
truction of the building has not yet
started. This happens. Because, the
Land Acquisition and Compensation
Acts in the States are very complica-
ted, and therefore the thing is very
much delayed by so many processes.
Hence ] would ask the Central Gov-
ernment to see that in this respect
also some such methods are evolved so
that the compensation to be paid to
any State Government will be settled
or else, if the settlement does not
come about immediately, the building
will be surrendered urgently for the
purposes of our development and the
compensation dispute will be settled

later on. That can be done.
To the private parties the Gov-
ment's advice is to surrender

the properties much before the com-
pensation dispute is settled. That can
be done by the State Government also
because Land is under the Schedule of
the State Governments.

Another thing is about slums com-
ing up. Something must be done by
the Ministry of Housing, because there
are very many amountg now  ear-
marked for so many different sections
of building construction. For ins-
tance, the plantation industry, the
industrial housing construction, all
these have large ambounts unutilised.
I wish to tell the hon. Minister—he
knows it perhaps—how much amount
that has been allotted for the housing
of plantation workers has been utili-
sed. Not much.

Shri Mehr
plantation labour?

Shri Warior: All these amounts are
already voted and the taxpayers have
already paid it, but the amounts are
remaining unutilised. From the ex-
perience of the last two and a half
Five-year Plans why not we take
into our consideration and utilise all
these unutiliseq amounts; why should
we continue to allot these recurring
amounts which can be utilised and
used for those people who in some

Chand Khanna:
Very little.

For
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way or other are serving the necessi—
ties and needs of the city but who
are staying in slums in the most
deplorable and unhygienic conditions?
Things like the cement tenements
constructed in Bombay and other cities
can be thought of. ] am not saying
that this shoulq be done all of a
sudden, but I place it before the
Ministry for its earnest consideration.
This can be done so that the first
sight that meets the eye on entering
Delhi, especially for foreigners and
even for our own people who are
coming from outside, may not be so
saddening or sickening. With all
the grand buildings rising up in the
heart of the city, if (his is continued

or allowed to continue—the unhy-
gienic conditions and other things
which I do not want to detail—I

think it will have a very bad moral
effect even on the people living inside
the country. Some way must be
found, with the amounts already in
the hands of the Ministry, by a phased
programme, to wipe out the slums
in and around Delhi, so that these
people may also be accommodated in
a way which will be good for any
decent human being.

st go Fo WA (FeAAYLY)

I WEEA, WA IH HAAE AGA
F V@ A AT AT AT §, TEET
# maeA F7AT g | WA AAT S A
wax W § w77 5w awewA
frafr & zw #1 §8 THI=R A" &
forir arfaer 37 &7 s&vT 9% a¥4T 2,
TH I T4 U &1 fowear &1 agmar
A T TR § | T A
=\ | ot £1% wF a4 8 fr w fafaedy
A ot w17 faan &, ag woaAg ) fom
WM & 72 fafesht wm 7% = &
IART FALAT FIAT AL AR H qF
Fear A Fr @ 1 Forg gafaeiter s
¥ gt w1 for o 727 2, 9w A frma-
fer T St sw ¥ &1 w7
WTq, FW TGN AINT HT a6 § |
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" AT A |7 w2 fawm
T99 7 T I AT AT, 9R43 F, I
wwa 1 g & F faeg sammn @)
T8 ¥ 77 fg @ s & e form grem
¥ A Uz AT T 91 T T &Y
W faeg 7= 11 & o7 97 7= g
AT A Zw wa ot w1 A g Ay
TR AH AR T @ e & qafas
@ 1 o g g e
fgsfivm 3w aw &1 4%, @ oar
FIA FHA A1 1T ZATL AR 47, 77 F
F%AT & e oo 7 g A w7 gma A
HHEQTd &9 21 | &9 ATy § AHeAn
g & wea = T #1 fa=h # agr
T T AT TG R | e wanefAgi
*Y T A1 AAAE qAT AT 7 @g F
oy e & s w8 froaw
a% g Ffearsai aga & wfes At
&1, mifas srogmEl &1, ofas SdEi
&1 21 @ 2 o &1 a0w 37 7 o
sl g1 &1 W faAmm g e am
F1¢ wfirwrs, o & a1 aua frdt wfaswg
#1 famme #7& &, At 3w F g A A7
gart wuv 38 forwarfean o mdt &
iz 3 fardarfagi &1 fram 7 fog
g9 FAT FCA AT 12 E, W 9T AT 2H
T o gar & 1 "W g g fF
T a7 &1€ M g faar o @ ) Faw
™ e # o=t R & fag oF
g fadgs &7 FC gwTL WA 4w
%< fear wm & | v= wAAEE A6 ST
F1 T T A A o g
f aga & grema & a9 sarefaay #1 a
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F 3O & fAg ot qui T 2,
I F o 77 F AT FY ATAT AT AT
a1 | a7 qgT wED A7 | F AwwAr §
fFaatad s d maEd
famatt agm & a3t & gt Ay o
gk N sfsTEm @1 @ 7
TR FUMT FT feumn wd wEgw
% ¥7 FT fF FAOTT 39 WK
o1 &, A A1 78 drar Ifea 7€) wrw
M E

o7 wE & fF 3 avg 7 s
QFATAT. 74 T qrT T4 A AT ET R
o & 3% fom adT wgEa w1 garg
W g, aurd I g 1 e aga @
ZATY T72R & A AFAT H A Fifw
ag Srar 91 § 7z a1 o1 ot fava g
WE FHT 41, T IFT F T GG
g I ATI=1E AT 0T § A T qHy
fefaafqem 7= v v 4F o917 ;i a%
ot Frefaafas & 1 97 & oF Far ar
ag q=z1 g ar 5 3w a1 feerie
& 9§, 37 &1 fawrer faar mam ar 2w
39 &1 ag mrvara fear mr gr fs
I & #maa & fau g waw fa
ST | e owr qw wwr aw A
gamar g gwrar i fafe=gr & @
F1§ AIT9A% Faeqr Iq aFAY A
gt 1w & 1 ) fEa gw Jmr A
gt o W € f& faas e
fagrer @ @, 37 # & feai & fAg
9 gavg faar mar A w7 a6 F
fore & fear mar & ar 78) fear mar € 1
The Deputy Minister in the Minis-

try of Works, Housing and Rehabilita-
tion (Shri P. S. Naskar): Sir, this is
a Requisitioning (Amending) Bill,
it has nothing to do with slum clea-
rance or eviction.

sMgogouni: az wEr & ¥
afawr 1o &9 3% A1 & | AfFT a9
za feet s 1 an et 51T &1
fefrafama s & a1 0 grama I=<.

AR TG @&, A1 AL A F A
& Fy AT AT 9% 98 a1 wi T 97
fr 97 FfomEal F1 g€ FH & fau
ST ®9YT gW B TH A AT wifed,
39 oA &7 W1 79 § ad, faear
A ® oG qudE g, ST B W
3q # afmfag ¢ & | 37 Ffoargai
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[+ %o 5o 1]
qa1 &1 & f5 o1 gaar ofawea 1 0%
2, 99 F geAila ag S wr aEr @ W
I & w39 F1 ofawz FTETIRAT )
™ ¥ foir gw %1 7 st a7 agan
RS ECECR R o i o
w7 9T+ & famfas § ag ad g/ 7
gt & A o\ At a7 A @A g
@ aJifgg 4

gt g ag & f gw fam as
ffsafama #2& 3 3% aaq 35 quraw
ANamN s wiwaae ¥
g1 af & AT gm & fon e g &w
wat & & it e v A% e 1A E
wmomsfemm g aa ) afes
SET HAl AERE A ;T AN, §9 A4
Zraa 47 g1 1% & ot faerar g faan
T 97 I § FE SART IAW AAw
HEIA F AT qEAT § |

st dgeaer @WK A g

st go wo awl : W 7 F1
g wrft qw 8 A1 o 8, T AR
g & | & wwwar § fr w59 Gwe
F A2 &1 "9 39 & fa 1% a19 #7¢
w7 A1 7T &, Afe & awwar g v mmag
THT FAT qfewT g ) gafed @ &
T F T F1E T7747 I E1 ATAT B
AT 59 99 & #9939 AT Tfgd
ar | gz a1 @@t ¢ e gard adum
fafrest &1 sivg 77 & f& dwamac A
& sng, afes e 3w & #r¢ Tifawa
Wz & Fr &, g GEaTaT &7 a9 ¢
a1 g 7 ot gedreir g€ & 9 ¥ frare
§ ot T s & f amaeret &Y
@ a7 g & A, afew ot O,
Z8 AT, AT FE FE 9C AR AR
9EE AT aF &1 TR | AT ArHfAErT
i § vt v fmm g dmd ag g
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AemgmiieFavmc g 1 &
fmr gar & -

“The compensation payable for
the acquisition of any property
under section 7 shall be the price
which the requisitioned property
would have fetched in the open
market if it hag remained in the
same condition ag it was at the
time of requisition and heing
sold on the date of acquisition or
twice the price which the requisi-
tioned property would have fet-
ched in the open market if it had
been sold on the day of the re-
quisition, whichever is less.”

fgoqat e dw & A AT A6
gz & & s IwEr SrEw g av
¥ & @ gw I & FaE @,
IHY Sgrar & ¥ETC AE g, o+ f§
ot F1 7w , W A awE & WA
wERE &1 W AE Z fF o oA
ZATSA T L AT G | T A9
a® T W AT T FY A T 3
X FE ag Avaa gt g 5 g faf
# SraETz gifge a1 IEH ST
T EATT | W1 FEHTE IHET IY
faenm #aT I8 § IEET qAC J49T Y
THAT & | FAT W ATHE TAFT A ATAI
¥ woraan 27 & | & qwwar § fE A
] E ) Tg AT wE A Al g fE o
T W AT JFAE § ITH T FT
St 72T W4T ET & | FHTT AT wY
TATERT § W WX T AR IEF I
ot fear dar @}, O swerd
dar g &, foet aoig & FwE a3
&t ag o gurear O A TEEH |
¥fea & awwan g fF ag e it &3
§ 9w 9T wrow gEfag A9 AT
fi ot i ATaEE § SEE! S qHrAAT
frreran & ag 999 e g w1 IR
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T a7 awar § W A gmear
T Faew 1 F wmwar g 5
g § TEe o4t o7 9w g fRoaw
IT AR & AT A2, A TF FA-
A fraE Y qeaT g, I IR A
2T N aS qray qiT a1 g 1 F
wawar g fF ag darea ot @ wmr
wfe? fF fgeea sw A Fr am ot §
I A ¥ frarw T afgy 0 afew
T a9 S STeH & gW IEe AW
&t IF A & awgar fFoamws wd
SoTeet TET EET & .

AT F FHAT TH ACE HW
247 =rfed, w1 fF mir gart oF A-
#r "qeeg & #g, (@ a9 7% a8 wefaay
& wraw /1T wETEE AR gfar aw
TN SR A 72 AR AT GiE A
7 I a6 &M T 2, IAE aE
AUy Zfee 7 W@, 9 5 ogw ogEe
@t & fau @3 & a1 97 e =t
wAfad grft | & arz fa=rar svzar g
fr axrat & fog w77 o @ fF
g 1 39 ® 0F Ffgar A A 4v )
ag AT A A 41 g e 2t
ISt SR & oAy oAz AREr #)
TTH F qgd AW A IH AfGAT H AHIATAT
fr g avl dmd R Y, gt A
WG F A1, qg FT A1, 98 F AT,
afe afewr 7 Far fF 2@ @S A
aT aET & g, & gy avfew g, &
w3 & fod faega dm adi § o
ARET F1 A9 qg A9 ATGA g€ ar
IH T AT I agan far (F A,
e 7@ Afen Tw @, g ¥ g
w\wa g, afF 9% amg f =3 grm,
& gEar JOS Tt 2T ALY A
oS 9% SHE Hed F aud # 39 fFe
1 gimfsar #19E & W1 I6T 9 a9 1
wara faar | wwfwd & awsar g 5
W aT®s § Z0a qrafaee 924 66
1520 (Ai) LSD—8.
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HETEET A FgW @A g a1
IHAT T TCH, T AT T TTH ZART
BT AT W | W W I a4 9%
a5 dY aFE W gW Fg aaq fF gw
ara ¥ grafaee GaF we g
gy F) A W gw AW &
fa¥ @ a9 THT I Fey W@ (F
77 T A §, 77 T 8, T Avefan
= ¥ 7 AW, A1 98 F T4 & | gH A
Fg T [F g0 A= ¥ W A9 w
argy &, afer gard fadedy oFr w20
fF gzast wrdwmr § 1 gufar &
wrear g fF gt W g g A
Fr T o 3 HiT 913 At § F
q F1F Hraw 39 fauaas F FAT A4 |

ot o fag  (FTm) 09w
o weEd, a te¥y § wuw  fag
FA F1 A G IAF ATET AR deq
F1 L4 B T Frge &7 ST 47 7 A
sgerar & fai ® ot fam avm T g
IEF AR FA AT FHG AT IWA
W FH 9T gH TEIIR ANUg a9 8 |
ZAFT AA99 g aA fF aw adw
FT 3 To T FFT §o To AA TF I¢ 47
qFAl & | AT Yo To IJT ¥o o g
aF YATH FHT qHAT § | AT T
Ti" § 39 a9 gHE @1 9 99 fF
IOFT TG &9 97 WX AT IqR
wTFz deq 45 T § A1 ATFe &G F A9
T Fvg IaF! AT IHET FE AT
T & | gafed g A w7 A A
@t T & I g Ay AR A A
& g1 IuF wAfa® gorEar faar
STE | 9T H o gAw fag &9 X
quT® AT aF quraar far & H917 ag
& fram 3% o oA W@ & #fEA
dzw waHz fa grAT AW T
ag weAt & fF o @ @t W7 1 3
T TG AT A
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[ aar fez)

WS q9 q9 9w ag faw &= w
Y sarde FAET § gy wraETee far T
a1 {5 7g 9% 7@ a= & fodr a9
%W 919 &1 T4 § afew gguaar g@
T gAT | WA W OEW A T L
7w &1 g9 48 ¢ fF @ ¥ mfwsw
TBE TG | FET AT Y T FTo4r
f& @Rl F A=< T T AT IH
o T ¥ AX AFfAGT T K AT
AfFT o T T 9T @ & AR wiw
IATY ST W@ & | AR WA WgRy A
it & fors fFar 1 g aadEAl
¥ oagT O ) owT A g AD
Fifteqe § swdFT qFT AW |
FA ¥ FY HALUHT HHC TH | Ty
X h7 98 fadr wwdET F1 A
TW T AT T AIZECL I}AT 4Y
7 gaw agT g 2 A 1 gHA IAW
[ § T A [T R TR AR
gt | e F g Do a
faard faear 1 gt ¥ wewaral &
Yoo fear 1 @F ¥ wae fadan
o1 o 9 §@R I9F fagad gu
AW HT IATEAT AR AT AT WA AT
Y

w1 ST F ot wgRg F e
fF Y¥ooo WX wooe FT HIHAT
¢ =1 e ool ot @l & v e
W¥ooo HHIAT T HTHAAT a, Wr¥ooo
sHar 4% & foad & o\ Tgd A
¥ qEr & a1 9ad fau a1
AFAE HLA & ABCT T4 & | THH
QR I gAY FfAgr | I EW
F g A A7 i gfad & ZT )
Iq% A @vF ¥ g Fr5 gafaar
& A7 1 afegq o fre? Al adw
wEdr &, et &1 fr=ir a3 #3178
g, 378 ey 9w fr afe @ o %
wf fafegm aiy gafag @€ o &

NOVEMBER 27, 1963

and Acquisition of
Immovable Property
(Amendment) Bill

1782

gZ 9@ AT I IR W Y IACE
T AT gg TEETT AT FEATT 1T
AW AE AT & 1 AO mw ¥ g
g e fF@mar fm aram &
BN WIT ¥ AW T M Rfwad
fe s st s Ffemeaa aw @
qg I9 "rfafees §=4 7 FEEa
& ¥ 7t @ g fower fr gw aman
FE@ § | WX TAT  HINAEF
fed me @ oAt AW
FT AT I G WY | W arwd
grofafes qmzd & 31 g FaEy
& ot wed g F7 fraz fooar & @y
TAFAAA  FAMATHHAT F1 W FC
foar 97 | W A &= =W FT Ar
ferz famar & 2@ ozt 71 & ®
g w7 faqr g | T H AT S
OIEHT T a1 #E G @ At 97 e
FATH B F9a7 § Afwd S o A www
FLATAT § A2 AT FATH H AT & 1
79 W Awfafes §29 o SEh
g ar TEr g =war |

wa HWq, § qEAr, U M3 F
@A §, A T A=A [T 9B AT
aTRfaq rafafes d27 96 FRTEer
¥ ag qurfaar faar fF & oF o2 &
FAL H AT § | WA ¥ wAT 7
AT g | ¥y At grew & o 3@ W@
fe wrg g o ¥, ¥ TwT ARA
@1 §, Q000 TAT WIZATX TF WA &)
731 § AfeT qHo To &1 T FLTT-
gt § wiar & fag 7 fag faad
fF mwTst IAFT TAr WA § ) T A}
¥ 3 & fay "= g fs |4
gré &% A9 g A AT AX ETIN FHE
& Jadq w157 @ & fog afyar daar
~ 2 7 afs7 FfF ¥ waeq § AT qa
==t sag A faar & 1 Aofafes
§2d #1 Aaa7 02 & f 780 & qaifas
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faar s, fai fom 9t @@
¥ wwa gafaw faor Wm0 @
FgaT o€ & % w1 Ay wwa §
o1 7 wda g, are a9 7@ &, fagme
g a1 IS T3 I A0A1 ¥ F@IT AT
BIE BIZ FWU § TAT I | T WX
@ g zaw DA A " fafres
& T@T ¥ far grme & gy afew
# 3fF =1 § Tl AR 1 & a
¥ @51 foar mar &1 W a7 A qre-
fafeew qe7 amw grmedt & fr wa
&Y 3u% fawm & fag w1y sz ot 78

Mr. Deputy Speaker: All this has
nothing to do with the Bill.

Shri Tyagi: He wants to establish
socialism in heart trouble; he wants
to socialise the disease.

it wearer fag : 7Y T w7 "o
78 2 f& AT qg U000 AT 6Y,000
srafeat & a7 AT } At g w000
R T OF A FT IAE ZT 9 A9
T EFS § | T 39 qT T ¢ 6 oy
W &1 < famr wm arfs oF aafe
W1 ITRT T AT AT OF HEHr H7 A¥
FTga T fFar oma AT ST §F wRr
fF [T T A AT a8 THT T qFAT
2 R I oy,c00 wRfAGT #Y FET
A aFAr &

JUTETH WEIEH, AELT 5 AT #7
& 5 oF O faw &mar 9 9 v F0-
e 1 AT At 3w 9T AEg A @Rl
wed ¥ a1 98 I wE o g fw
AT § A9 "EEt qar g dfee
@Al F grAw W A awaT @
g et A1 aergd & Nfs ot
7 q &, ferwa v 7l amwawd 8
F7 g9 AR q4T F Ay AW F,
ol 341 % aTg 13 &, 79, T9 A=At
oF OF AJrrd 9T S §, TF T
W AT AR FT FTEAT TF4T § | 59
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adm & & fAu g fad & w=T S8
famn adt & 7€

qEAE = A ¥ a1 fF o e
fafreer & 9a% g% =g wom &, 99 &
#fasfRa & g7 78 IR qEAT
¢ fF ag 97 avai & faq 98T 38
oA A F A7 @971 I=%E
T ®H W1 9% 93 10 Ry g, 9
Wag iz g e @ fam &t &
Frigfaa fae &1 waer & T I
qT T 0F "WEE F1 INE T I
qoeT g fHar soom 1 fafaeet aea
F A AEE AR A dgw ¥ A
fegeam & #3009 & AW A7AC 9
F AT § ATAT Fd &, T EF o=
g fr 37 FU0 %1 aEm § R FOA
FT AR SN | AT IRAE 7 oW
sffr &1 Wt IEEr T & faamm
q TITT AT | TR ¥ 9% 3o &,
g dar 7 gq # sret fF g mra
¥ TETAT AT qFAT § | AT A T
ar fF were W s AW g ar
H T4 94 FEA FATEd AT EA A
AFM qMT a5 FL fad | AT A
T 1 F1 I8 ¢ 5 g & 9y wfeia
aitrg § I foee w3 [|El § X
ST AT /YT §HD R gATL W ATt
FATH Y F AN FAAO E AR W fF
wAfadl #1 G @ 1 &, sAw ady
gaam faar g

gl ¥ W St JagTEr "
FIGT AT G & 99 & 09 WA &
foa @ gigtam adf &, s oy
ot 3R AR 5T R § | agi et &
ax fafreed §, wfedtomde AR
mﬁcQo @o*ﬁﬁm@
# o § a7 W g faeet fores aoatd
FT Jlaet F7 g9 I § | Faw 19T 59
T qF 9% 4 AT FAAT §, 39 faw-
£ FrEr g ot . 39 ¥ T°q AW
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[=fr merr= fag)
qET 2 A ag faewA aErao @)
ST & " a7 37 57 fafaey o a2
43 TET ARAOR WA G @ P
“f fafrezz #e #t @ 1 oam
af e sy es aqEA € fr me
faeety foed aors S a19 Ear A=y 1
WA A=A @ am w1 g fE faes
TR F ATAET FW A A T A
ATt a3 W7 Ed & fad Sar d o7
w1 fafaer weg 1 9@ s g g
grafan 1 e s=Ey 3T 1w
GHT &7 A1 fafrea w7 & st omre
FTUL A0 @A AT AT AT ATLE W
3T 39 ¥ A0 e & avdar #750
g I QAT FIH gt o ATE 0
FLE T A AR @1 o FTAT 2 |

Tazua e avar g@iaa &1
arfaw forgr s At g7 €7 9 26
FIqrAT 2 a1 17 Farar fmifata s,
2, az afmfas o (w299
faw g7 g fafaee= o far oy Df s
it Fm fafa=1 =7 zean #71 7o o
OF mEg g 2, Al 4 ORI
At ¢ afem gm fafat & ot fs oY
g7 ¢ 99 g 34 faa w1 7 mar w@
W AT g1 ¢ arad et & o il
gt faer srman s forg # qrelt a2 7
& T wfeg & 2w w3 F fazarfoa
W F9T AW HT TH FT AT &1 10

Shri D, C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, on the
face of it, it is a very harmless Bill.
If it were a controversial Bill, the
hon. Minister, Shri Mehr Chand

Khanna, would put it forwarq in such
a way that the Bill would appear to

Shri Tyagi: Innocent.

Shri D. C. Sharma:....., a toothless
and harmless Bill. But to tell you
the plain truth, this Bill is fraught
with great dangers to my country.
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you study the migration 'of population
all over the world, you will find
that there is a great danger envisaged
by all sociologisig all over the world,
The migration of people from villages
to towns, from towns to cities and
from cities to metropolitan cities is
assuming a very alarming proportion.
These days in every country all over
the world, including the USA, socio-
logistg are making efforts to see that
the exodus of the villagers or of the
town-dwellers or of the city-dwellers
is not directed towards these metro-
politan cities. Thig is the writling
on the wall which is to be found in
all the progressive countrics of the
world, There are certain countries
where 1 will have to get a passport
to come to Delhi and I will not be
allowed to come to Delhi at all. Why
is that done? It ig not only a case of
Police methods buy it is also a fact
that this metropolitan world migration
is a wvery social danger and it has
to be limited, restricted, controlled
and minimised.

What do I find from this Bill? The
hon. Minister who has a way of soft-
pedalling evervthing and doing it s0
well is making Delhi, Bombay, Cal-
cutta and Madras, already bloated
cities, already swollen cities, already
outsized  cities into colossi, into
huge monstrous collection of residen-
ces and monstrous aggregation of
human beings of all types. I think
this is not the right thing to do and
1 point the finger of warning to my
countrymen and to my Minister and
the Members of the Cabinet that if
they are going to do this thing, I
think, they will not be fulfilling their
duty towards millions of those people
who are living in villages, who are
living in sizeable towns and who are
living in small cities. I think what
they are doing is, they are trying to
make the metropolitan cities pros-
perous at the expense of other cities.

15 hrs.

Mr. Deputy-Speaker, Sir, there
was a time when I used to read and
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enjoy puoetry. Alas, I have no time
to read it now! But at one time I
read a peom called Deserted Village. It
was writlten by an Irish poet and
Irish poets and Irish men have a
knack of saying candid things and
saying things very beautifully. George
Bernard Shaw was also an Irishman
and I have great respect for him.
An Irish poet wrole that poem Deser-
teqd Village. And I can tell you, if
we had any poet worth the name in
our country—all our poets now sing
the praises of Governors and Chief
Ministers—I1 think they would des-
eribe the misery, the appalling misery,
of the villages of my country. I
think everyone of us who is here re-
presents the villages. I want to ask
them: What is the condition of the
villages now? Very few  persons
want to stay in villages. What is the
reason? One of the reasons is this
Bill—it says let Bombay grow, let
Madras prosper; let Calcutta, already,
a congested city, become more con-
gested; and let Delhi, alrecady out-
grown its size, become more popula-
ted. This Bill is the reply to what
is happening in the villages. There-
fore, 1 think this emphasis on the
metropolitan cities of this country at
the expense of- other things s, I
should say, indicative of a lack of
proper perspective so far as the plan-
ning of our life is concerned, the
planning of our population is concern-
ed and the planning of our residen-
tial accommodation is concerned.

The hon. Minister wants to have
the power to acquire requisitioned
property under certain circumstances
and also to requisition property. Mr.

Deputy-Speaker, Sir, this Bill was
passed in 1958. ...
Shri Mehr Chand Khanna; You

were a Member of the House.

Shri D. C. Sharma: I was a Mem-
ber of the House at that time. I was
afraid of you at that time; I am not
afraid of you now,

Shri Mehr Chand Ehanna:
not move that Bill.

I did

Immovable Property -
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Shri D. C, Sharma: You did not
move the Bill. You are a good man.
I know that. What I was respect-
fully submitting was: from where
did we get this idea of requisitioning
the property? Who taught ug to
acquire this kind of property? 1t is
not an Indian idea; it is not a peace-
time idea. This idea came to us
during the War. This idea came to
ug from the foreigners; it came to us
during the War. It is they who
taught us how to requisition the pro-
perty and how to acquire the property,
But what can be valid during the days
of War cannot be wvalid during the
days of peace.

Shri Ansar Harvani (Bisauli):
there is the Emergency.

Shri D. C. Sharma: My friend is
trying to carry on the war mentality
of 1939 to 1944 into the sixth decade
of the twentieth century. That is
what he is doing. For him there is
no peace; for him War has not come
to an end; for him foreigners are still
here; for him there are no peace-
time conditions prevailing in this
country and for him there ig only
one thing, which is that he is trying
to perpetuate this war time menta-
lity. He is giving it a longer life;
he is trying to continue that war-time
measure which wag there. There-
fore, I think, that this measure which
might have been good in the good
old days, in those days when there
wag War, cannot be good today. 1t
he had told me......

Shfl Mehr Chand Khanna: There
waeno war in 1958

Shri D. C. Sharma: But you were
continuing the war mentality. I was
very respectfully submitting that it
he had told me, “Mr. Sharma, there
is the question of Emergency; I re-
quire office accommodation and 1
require this housing accommodation
for vur soldiers, for those persons who
are going to fight on the front,” I
would have said, “Mr. Minister, we
are al] at your service because there
jqo Emergency.” But he has not done
that. What for does he want the
office accommodation? He wants it
for housing accommodation.  For

Dut
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whom does he want it? Now, on
the floor of this House, Mr, Deputy-
Speaker, we have been putting ques-
tions to the hon. Minister and to his
predecessors also—and 1 think we
will go 'on putting the questions to
his successors also—as to what is
happening to the shifting of some
offices from Delhi to other cities.

ISh.rl Ansar Harvani: To Faridabad.

Shri D. C. Sharma: What is hap-
pening? He expresseg his helpless-
ness. He shows hig pathetic figure of
failure saying, “I cannot do anything.”
And if he removus some office to
some place, he has to take back his
orders because there are pressures
and counter-pressures. Now, instead
of removing these offices and finding
residential quarters for these persons
in places outside Bombay, Delhi and
other places, he wants to have his
hold on these metropolitan cities. I
think, the proper policy is not that he
should be given this power to requi-
sition the property but the proper
policy is that he ghould be asked to
shift these offices and along with these
offices he should transfer the officers
to some other places. Mr. Deputy-
Speaker, there is a place called Dal-
housie, a very famous place, a very
beautiful place. Why does he not
shift some offices to Dalhousie? He
would not. ...

Shri S, M. Banerjee
That is too cold.

3.
Shri D. C. Sharma: That is toa cold

(Kanpur):

for you, not for him. I was res-
pectfully submitting tha: instead of
catching the bull by the horn, ins-
tead of dispersing these offices all

over the country, he iz trying to con-
centrate here so that people suffer
from over-congestion, over-crowding
and over-population here.

The last point that I would like to
make is this, There have been
some speeches made here and I want
to put in one thing and it is this. He
wants office accommodation to the
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tune of 59 lakh sq. ft. and 74,000, units
of residential accommodation. That is
very good. I would like to have a
break-up of this figure. For whom
does he want it? Does he want it for
those persons who are standing near
the walls of this Chamber?

Shri P. 8. Naskar: For all.

Shri D. C. Sharma: Does he want
it for them? Does he want it for
those persons who are living In
chawls, who are living in thatched
cottages, and who are living in these
newly sprung up towns? No. He
wants them for those persons who are
pursuing white-eollared professions,
who are big officers, who are highly-
placed persons, who are Members of
Parliament, who are Members of the
Rajya Sabha, who belong to the Gov-
ernment Secretariat in the North Block
and the South Block, Vigyan Bhavan,
Krishi Bhavan ete. He wants it only
for those persons, If he were to tell
me that he wants these 74,000 units
of accommodation, and out of these,
70,000 will be given to the poor peo-
ple, to the class IV people and to the
clags 111 people, then I would say that
this is a good mea.are and he is going
to help some persons. But, no, he
believes in the theu:y that he will
give more to those who have already
much, and less to those who have
nothing.

I dp not want to go into the ques-
tion of the price. I think that the
price of the property which is acquir-
ed or requisitioned should be an eco-
nomic price. I do not know what it
will be, but I hope that it will be an
economic price.

In conclusion, I would say that this
Bill as it stands does not satisfy me
as a citizen of India,

Dr. M. 8. Aney: It perpetuates the
Wrong.
Shri D. C. Sharma: It does not

satisfy us as Members of Parliament,
and it does not satisfy me as a person
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amongst whose voters 889 per cent
are persons who live in villages, and

persons who live on the subsistence
level
Therefore, 1 think that the hon.

Minister should withdraw this Bill
end bring forward a Bill which should
do equa] good to all the classes, which
should be a socialistic measure, and
which should dole out good things to
everybody and not concentrate things
in the hands of those who are already
prosperous and take away things from
those who are not endowed with all
the good things of life. I would, there-

fore, request the hon, Minister to
withdraw this Bill.
Bhri R, Barua (Jorhat); Sir, the

Bill before the House only seeks to
extend the life of the original Act,
namely the Requisitioning and Aecqui-
sitionp of Immovable Property Act. I
ghal] try to confine myself to the limit-
eq scope for discussion which it offers.
While admitting the inevitability of
this Act, I am opposed to it on prinei-
ple.

As you know, Sir, this requisitioning
business came into existence during
the last war, and this was done with
a view to meeting the exigencies of
the war at that time, to meet the
Government's own needs, and the
Defence of India Act and the rules
thereunder had been invoked for the
purpose of requisitioning  houses.
Thereafter, several Acts, Ordinances
and orders had been passed to extend
the life of the Act. Ultimately, in 1952
when the parent Act, namely the Re-
quisitioning &ad  Acquisition of
Immovable Property Act came before
Parliament in the form of a Bill, it
wag referred to a Select Committee,
The Selcct Committee realised that
this must be a temporary measure and
it should not be extended beyond a
period of six years. That wag the in-
tention cxpressed in no ambiguous
terms by the Select Committee, and
that had a purpose also. But, unfor-
tunately, Government are still acting
as if they are in the midst of the last
war, ang instead of constructing their
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own houses within the limited period
which was given to them, they have
lapsed into a state of inactivity, and
they try to come every now and then
before Parliament to extend the life
of the Act so that they may be relieved
of the blame of inactivity which they
have indulged in so far.

In the Statement of Objects and
Reasons attached to this Bill, there
is a list given indicating the demand
for office and residential accommoda-
tion, ang the shortage of office and
residentia] accommodation in Delhi,
Bombay, Calcutta and Madras. Gov-
ernment have only given a list indi-
cating the shortage, but they have not
said what they have done during the
last few years. We do not know what
the performance of the Ministry has
been in this regard during the life-
time of the parent Act, I would like
to know what they have done. I am
not going into the question of slum
clearance; I am not going into the
question of housing in the Scheduled
Casteg areag etc., but I simply want
to know what they have done so far
as Government accommodation for the
offices is concerneq during this long
period of ten years.

Now, they have come forward with
this Bill to get the Act extended till
1970. Are we to understand that dur-
ing this long period, they will again
relapse into a state of slumber, and
come back at the end of 1870 for fur-
ther extending the Act? If they do
s0, then that would be a dangerous
state of affairs.

As you know, Sir, there has been
an acute shortage of housing. We
have glready got the mid-term apprai-
sal of the Third Five Year Plan, and
from that, it is abundantly clear that
the Ministry and the Parliament
should regard the solution to the hous-
ing problem ns far from satisfactory.
Therefore, I would like to know from
the hon. Minister whether he can give
us an assurance that Government
means business and they will con-
struct the necessary gccommodation
during the extended period which is
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now sought for. If it is only going
to be a safety-valve to hide their own
inaction, then it will be an unfortu-
nate state of affairs,

So far as the Central Government
are concerned, I know of cases where
the CPWD hardly execute their plans
and programmes in due time; it takes
years together to builg a house; for
instance, in my own part of the coun-
try, 1 know that the Central Excise
Department, which is a big depart-
ment, wanted to  have their own
houses, but the CPWD has taken years
and ycars even to give them a blue-
Print to execute the plan. So, I fecl
that the malady seems to lie some-
where in the Housing Ministry. Un-
less they can rectify thesc difficulties,
unless the Ministry is in a position to
remodel ang reorganise the CPWD to
meet the needs of the people, it is
absolutely useless to come forward
with measures like these with a state-
ment attached thereto saying that
Government would’be involved in
huge expenditure of crores and crores
of rupees if the parent Act is not ex-
tended by Parliament,

I quite appreciate and realise that
at the moment Government are in
need of expanding housing accom-
modation and expanding accommoda-
tion for their offices. But, at the same
time, we have a Ministry for Hous-
ing which is entrusted with the task
of constructing houses and also office
accommodation. The Ministry also
should play their part in constructing
accommodation, Because of this con-
tinueq requisitioning, what will
happen is this. Already, there is acute
shortage of houses for the civilian
population and it will be further
aggravated by continued requisition.
If you take the case of the small offi-
cials with humble income and also
private citizens with low incomes, it
is very difficult for them to get ac-
commodation in these big cities at
modest rents, and they are obliged to
vay very high rents. It may be said
that, well, there is the Rent Control
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- Act, and they can take recourse to the

Rent Control Act ete. But then, how
many of these petty officials cam
afford the luxury of litigation, espe-
cially the prolonged luxury of litiga-
tion? 1 have come across very few
cases, almost none, I should say,
wherein these officials could afford to
get the rent fixed properly under the
rent control measures,

If the houses built by private per-
sons and meant for private use and
usurped and utiliseq by Government
to a great extent in these big areas,
then it creates a problem by itself, ang
that problem is already in existence,
and by resorting to this measurc now,
Government are making the problem
still more acute,

Therefore, I would beseech that
Government should forthwith come
forward with an assurance that with-
in a particular time-limit, they will
build their own houses, so that at
least the private persons wil] not be
bothered by this requisitioning affair.

My hon. friend Shri Tyagi has
made a suggestion in regard to the
housing problem of the Scheduled
Castes people as well as of the Hari-
jans. It is a burning problem, no
doubt but I do not know whether it
comes within the scope of this Bill.
At any rate, it is a wvery healthy
suggestion which has been made by
my hon. friend, and I hope that the
Housing Ministry will take note of
it and see that that question is also
properly dealt with.

1 shall give my consent to the
passage of the Bill only on condi-
tion that the Ministry gives a clear
undertaking that it will not again
go into deep slumber for another
seven years, till 1970.

st e Temw (TR
IuTET® WEred, A w9 fawr & fadm
T g | 98 7 % 1@ fadaw *r
wrawgsar faege T & . AfeT i
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ot g§ & A% @, 9w W fFEug e
WA fRarsmwr & 1wt aw e
wr fdod quAdl faarsmwr &
oVl % I8 F1 FeaeT & gral ¥ wid-
Fifgf A faar @ A& & 1 gEET
Aarar ag g @ fe ag www fr am
qt g § TR e T AT U
g e &1 a8 o @A Tsm Zfen
e Qe gE § IW A A et A
el i

st dgeam e 7 frw 1w
?

it fem qeame @ aEa g fE
wARYE & @1 o awar #fs
qg WITET &1 AT THC FTEN

ot Agea wWr: AT R |

st frr qEATaw: T AR A G
g1 FTTE Fear ¢ f5 Tadr forn-
T gAk P A 3 W
saim  FEar & fw ww @t feeaer
gmiFmT A & 1 Al ag A A
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@Tge WX G FT S A EN g
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Iq @I & TR a5 4. Wfgd
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Y &w w5 A Afgg A Ad da ¥



1799 Requisitioning

A A7 fat d, 44 ghewm, & T3
fa= qaman s wnfed

st wgET ([E) : AEAG I9T-
o wged, d | fawr &1 qwaa s
FIwANITI A T grma arg
THECAE T gFar fF 6y wgEw
F g0 Tw AW # O gw TR F wafy
gt ¢t 1T sA i fae ag
# fr 2g Y aget g€ Wy w7 g
Ay Afeatofa gé & o
fow Hag swmr o &, A mew-
defr-Frd § gH wr WY 3 # we-
WA 9% §HA ¢, @ fom g W
9w ¥ e wfawx faemm =ifed,
e g0 X W a1 ofew
e sTeT & gfE @ faw W
QW &3 & 9g &Y fasdr aava 9,
e fiF T\ 2w § gaei oifad gf oY,
va aF faeelt R & €343 i
AT € A WWT 3o, ¥o FATT
AT ATTHT & A JHA @I FE TE?
a7 FT0 §F gueiedl & A0 ATATC
AT AW FT IAET T W SR
g fada ¢

& ag aw g 3 fF gmiEa #

aﬁimwaﬁmﬁmﬁ'ﬂ a= T
A I9 @60 A 9gl 9T ATEl ST
1 T I FI AT FAC |
SAH OA 47 41 fF AT AR Fqr,
afsq WY AWM E qg FT@HT gHT
aifgq W ag FEAT T FTEAL

AGRAHAYANA 6, 1885 (SAKA) and Acquisition of 1800

Immovable Property

(Amendment) Bill
F oam ¥ awrd wE) IAF AWE
gy ‘fme’ o gl omea W
‘e wmar ¥ FIgwEr A @
g amgar g;  afww a6y
AT ATH AW A A FEAT AT,
a Az & af ) & qom we g e
fF 7r 97 & & i s S odr o
FTIAARM A GAG &9AT I AAAA
gagage &t A fmm oar? ag
wee g deAE AR SR aw
Sl &% T FTRN qET FAATE |

3" = § fom S T #
arg fear @, sl faeslt, vremy
wai AR amE, & Y@ g R OR
| 9T gl arEl & arere #
TG FH FG & AT s g Iw
FIO@ET a@AH FaAT HgENT &

weqrm fear orar € fF Seer TR
afmdt My swEl o WA ggar
g, ol qaT qwr A€ g 8, ot
IR G FT AT SaEfeqgd ITE
Y et 8, i I AmeE A@
freett 2, s firer o @
® ®r§ smawar A@ g7 WA IEEr
T FT § | FIAAT AT & AT AR
fawr ot amm g smam, afFw =@
grErg # AW A% &9 e 7oA
F9 99 §AA qE AT, sEAfE H6g
& AT FT qHG A /T TF AR
¥ fure wwgw agaw ¥ (A
gIMT WEH TG AT |

qeyy # fegw Fal @< ZATe
qaTg FeAr A gAr fredt W omar &
qeit—safeat w1 faderor fFar
frder ®4 ¥ A wuTA AAT A
Fg fr &7 faWi & R WO
weTq %@ & W forw 2w # w98
W R Fw §, Tew W oA



1801 Requisitioning

[=fr FaET]

SN ¥ AR ART WIg wEAl
¥ wy & a3t srrm gafaEm
WA T | SER 9g T98T e
1 fe & =i afemt s & o
AR T W 97 gy WA @y
@ifgi | 3 am &1 W @ @
1 g, afFw o St gy
& maare gralafeat & ave
TR gL, I TR U OFE 6EA
TE & | FH ARG g9E AAT T 0
WEm #r o fr zmy dw & AT
&S T e AAT 2, 9w o faEed
A T AM F 3T AT T[T
g1 #F | 9 9T ¥ AW WA F aew
& w07 Fr A AR ZEA
T F7, qnTe F7 faar maw

st AET W @ A A A E
] oaT g

st wgEam : H AT FERIZOT
@A | A9 UF FeA ZEA A
a1 g, o 9w 3 @mw @ ast
fFar s 1 FEST T AT AT
a1 f s & A< w7 wnAr g fE
el # #E sgTaT @49l @
fear smgar w T gAE W 93
#gar @mF fau 2 @@ #71 gew
dare @1 wrg) AqEm IEOEE
foar o7 3o & "Fogd A, w1 IF
A FUCT T ATH W FT ;Y
agi faar ? @ S ATETC T AN
agt faar 7 s gl Fzad werd
99 TEIAl, T FGH FALW HAg
ara faan fF gaa 3o ¥ T9-Teg &
tfan A & wogd R SEE,
AT Gy S, FT F1 979 a1 | IT 9T
W ¥ Aogdl 2R TR e A e
#1 &g faar | Afe o= w7 77
W@ fF oy TH-TST ©F TEIEen

NOVEMBER 27, 1963

and Acquisition c; 1802
Immovable Property
(Amendment) Bill

? AT R g, TR AN
o AE §, a1V EETR wWEr wrsgt
Farn  fr ooy @@ famw @9 &
¥ AT @ W@ AR, sHiAg
OF 747 AT I | qF IR AT
g #1 Ara fear | TH-eE & Sar
FT QIog-a9 AT AT F7aT § TF A
T ZWT, A W OTW AWM W ST F
WE g, WA F AHA g1 3w W
SORT  AFTA &gl, ARl EEd
or%, TET FY SATET  gE™@T T,
g 99 N9Ed 61 g9 & ST & T
AHAT WEA WA | T FFAT A T
ug v fom fF g1 wo-Tem ®oarg
ga@ T 2, a gare Fradr wrgml [
gyt difen Ha qWmo&r Ara
femr f ag A &t Tm-T59 3, T 99
Ta g, q¢ T A ATE T TH
¢T wEREE & U7 WAl aEm
g, 7% wg freent w S aeet
qE 9T0 AT | A AT gar
@ A7 Fa F faeam o ags-
ST § I3 AT, A1 FTAAS AT FT
arar fear @ | @A @ oW gd
wffg #1 &S AAAT FATH 9
ffq g @@ TETY, 9 AT AFNT
oI W mAA g1 WifET ¥ g3



1803 Requisitioning

q 7R @A E, N gAEw ¥ a3
§ ¥w Famads F W wE A
garé 39 & S My St & ATe Ad
£1 @ ®wuge ¥ FWiAAl #
Fae 9 &) F quAr =z g R
7w w4l fRar amEr &

fag afs & oo 2w &t gAmEmEr
FT T ¢, T A 39 afa FaryIw
¥ 9FW 91T 99 ! 39 & &1
From  fF gt aFT A &1 FH
gt At wfy & fEm oo @ g ?
TE ¥ g oA T § @ eEr
] Oy A S T EF T A
2 FF @ IR A aer faear
tfF g dam @ fr fomar ow
AT §, SR AR I TR
#1 o7 moger orew faAy € A1 7@
GHT SHT FIE AT FAT  AFT HEA
TAA AT TAAT FIA § | ACFA AT
F AT AAH AT TR FAAE, ar
EREn B e AL A B o o A o 4
w fam ST ATy ST AR
TER &1 € W7 & fero geay
TUHe UAo We ATUHo Gle &1 qFsAT
qEAT @ W AT GITHT FIE IHAT
fagfon & gm0 & wear @, A9 @
@F § A gz g1 quAT Wngar §
fean g &% 2 =@ g% &t
e far smar &, sEwr @w fEar
AT ITRT | A1 & T &1 1 A
®,UE TW # g ! FT ALY 59 i B
TFGRAT AT 7 FE A gEdT ao
e ot ? @z ara fafesa @ fe 2w
¥ foma wawr a8 9 98 qEe
£, forae SaTeT 7 WETE &, 39 A
Iwfa SEY & ATEC 9T &Y ST |

gg #g FLH WIAT WG FHTR
T E

sy ma o (faee-w0w
arr) - qfw & gfowgw, s =

AGRAHAYANA 6, 1885 (SAKA) and Acquisition 1804

of Immovable Property
{Amendment) Bill

F qeEeT gg O fagas gurd e
AT, 9T § @Ad FETE |

foeelt ® fow w0 & mraTeY 99
W R WX IERT TEW T AT AT

gras, drerfade qfe s &1 Sy
aifgr 1 wfg s F@ & A
A1 wEH §, 3l feaaw &7h e
& & femr S@T Wnfzm o @
g ¥ foeAr 4T oWrowE, TEE
o #, I GEA &1, @EIT FAT
=nfgy |

T W § { OF a1 HEAT =g
| B A% W M @ I W
S| W UFT WA ST
TE A1 HT IR FHa 3 AT
T

1

.

& & e gy g, sfaar
Fgr wrar & fF vo  wfama
FHM & WET a1 Aed g M

4 3 %4



1805 Regquisitioning NOVEMBER 27, 1963 and Acquisitionof 1806
Immovable Property
(Amendment) Bill
[Y e )
W AT gw I @ AT & wF Shri Ravindra Varma: Then why

® WIEOE Ay T g § Ar o T
gfowr T A 1 SEE o
w9 W T feaewie wifaw ¥
Td @ 3w gfe ¥ W o wiww
¥ wfeF w1 Qo w9 ¥ gravw g
) g R W ey amar
T AT o @ fEr mm d ar qe
A @@ - & WEGW A U
frgw faii et womEe 7 aww
¥t faosht faww wfusor g, fom
W Fo e o T AME, T dw
fasfm  fawret o€ At fow & 39
WA [ F AT I TG St
®H 4, TAR A4 I@T AT | IAH
fear  gwr @1 fr 35 < A1 fF
N Wy A # fad 9w o3y
i WR §g ACGH wf7 v &
fearm & ¥ @7 W TG TR @
W1 fF 3¢ T AR 3 w9 wfT -
Te FfEA A fA oW A w
IRl FWT g Lo 4T s aT wigs
Yufads A o o & TuEr AR
N E AT 3% T ag w0 AR g
aFdr g | wwfaw Auaw frEe
TF WAy mww agm g
gfz g0 WeT W@ A OO FT GWEAT
SEd g at gH wer qifesr ageer
WO | We9 Wi & ® 1
TR El SAH mE § TR A9,
gfom, fgg a1 zanfx ...

Shri P, S. Naskar: That is quite
different.

Mr. Deputy-Speaker: That is quite
different. You have to be relevant.

Shri Ravindra Varma (Thiruvella):
Many others spoke about these mat-
ters, and this speach is quite in line
with the rest of the speeches.

Shrl P. 8. Naskar: ] agree there.

penalise a Member from this side of
the House?

WMt oTaw W gft & wfe-
W & fawfasr & waar fgar qw@ar
gfmafa @1 sa & ww afEw
frarfedt 1 o qore T 3 AT A
HTY T IGHT FIHT 3 a1 FI=T A°

= fawr &1 & wavra Fom § W%
¥ wran wvar g 6 S g &9 faar
2, 39 9 g S wEEg faEr
4T |

sitogrem Tm AW ()

iz ofmfama we oEaw gEf
T WA & AR AT wafy W g
¢ & fog agm #Y a9 G &0 aH
¥ 9w & 7§ g fRee AF &

affw o A m'ﬁ"rm
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15-48 hrs
[Dr, Sarosmwi Mamisur in the Chair)

&t AgT W ey o AW 9,
W e mgi g TR dQ
feedt & afem s g1 At
gzdfs B gAtem A1 W wEHEIE
#1 ofwdt § @ gafeas T Far
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Tifgd, @ § wF AT gy fed
AR wEd # Wl & ATATAY AT
2 T IEEr QFAW &7 §E Ay
g o&T FeAr aTfEd |

a1z faw gu &7 59 g9 H F@
qr fg gl aF ¥ Faca e
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IHET T g T UEl-
FIA 91, WL MW W WS @ ™I
o 9 S AT 49 E 0 -
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Frfasr ¥ @it S w1 77 fora fzar
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¥ =fgr @t I@EY avw A= qAvE
& wmwh | Adn g g i o
& soqr &9 91, %N §Y w9
™

3 enfr afgma & & &
" § e sfaea & e anfgana
¥l Paamg 1 # A o ¥ o fre
q7 N9 qg AT FATT § 79 7A@
G| 9 % A75g w2 w faar fs
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Mr. Deputy-Speaker: The question

is

“That the Bill further to amend

the Requistioning and Acquisition

of Immovable Property Act, 1952

be taken into consideration.”
The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments to this Bill, The question
is:

‘That clause 2 stand part of
the: Bill.”

The motion wag adopted.

Clause 2 was added to thet Bill.

Clause. 1, the Enacting Formula and
the Title were added to the Bill.

Shri Mehr Chand Khanna: Sir, I
beg to move:

“That the Bill be passed”
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Mr. Deputy-Speaker. The question

1s;
“That the Bill be passed”
The motion was adopted.
16.14 hrs.

DRUGS AND MAGIC REMEDIES
(OBJECTIONABLE ADVERTISE-
MENTS) AMENDMENT BILL

The Deputy Minister in the Ministry
of Health (Dr. D. S. Raju): Mr,
Deputy-Speaker: Sir I beg to move:

“That the Bill to amend 1tne
Drugs and Magic Remedies
(Objectionable  Advertisements)
Act, 1954, as passed by Rajya
Sabha, be taken into considera-
tion.”

This Act was in force since 1955, and
actually those people who contraven-
ed the provisions of this Act have been
punushed. In Delhi itself about 22
case; were prosecuted and a certain
amount of fine hag also been collect-
ed. While this was going on, in the
year 1959 a few manufacturing con-
cerni—Hamdard Dawakhana and
Sadhana Pharmaceuticals—brought a
writ petition holding that the prus
sions of this Act are contrary to the
Constitution, holding that section
19(i)(a) and 19(i) (f) and (g) con-
travened the provisions of the funda-
mental rights of the Constitution, So,
a writ petition was brought before the
Supreme Court. The Supreme Court
went into the whole question and
finally decideq that the general pro-
visions of thig Act were valid but
section 3(d) and sectivn 8 were not
satisfactory and that they should be
amended. It held that section 3(d),
which contained a schedule of diseases,
conditions and disorders was rather
vague and indefinite and the powers
given to the executive under the rules
were unchannelled and unfettered
without any guiding principles for
oelusion in or deletion from the list
of diseases, conditions and disorders,
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It further held that section 8 has also
arbitray and so it should be amended.
Therefore, we are amending these
sections in accordance with the ruling
of the Supreme Court,

Then, while implementing this Act
during the last few years we have
found a few minor amendmenis ure
necessary to some other provisions,
They have also been included in this
Bill

Actually, the purpose of this Bill is
to prevent self-medication in the case
of the diseases conditions and dis-
orders mentioned in the Schedule by
reading these advertisements. As hon.
Members are aware, most of the peo-
ple in our country are poor and they
would like to have self-treatment by
reading these advertisements, Also,
there is a lot of quackery in the coun-
try, By resorting to self-medication,
they injure or harm themselves, ulti-
matcly making the treatment very
aifficult. It is very difficult to cure
such patients, A schedule of diseases,
conditions and disorders which requre
consuliation and treatment by a quali-
fieq registered medical practitioner 1s
attached to the Act where 54 such
conditions or diseases are given. In
regard to these disorders or diseases
no objectionable advertisement 1s
allowed. The reason is gimple and
obvious. We see a lots of advertise-
ments about magic remedies, kavachas,
mantras and magic rings which are
supposed to have miraculous powers.
Some ignorant people are lured by
these advertisements and they worsen
their condition.

Shri Thirumala Rao; (Kakinada):
How can the kavachas affect the con-
dition of the people?

Dr_ D. S. Raju: They pay a lot of
money and get these kavachas, involv-
ing them in a tremendous amount of
financial loss.

. Shri Thirumala Rao: I should like
to understand how kavachas or man-
trag are going to affect the health of
the people?
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Shri Wardor (Trichur); Psychologi-
caily.

Dr. D. 8. Raju: Apart from financial
ruin, there is mental, physical and
psycnological affliction,

The list is a comprehensive one and
1 do not think hon. Memberg will have
any opjection to these provisions being
amended.

Keeping in mind the experience
gained by us in the working of this
Act during the last four or five years,
we have made a few minor amend-
ments, which I will briefly mention.
In accordance with the recommenda-
tions of the Supreme Court, we have
made a few alterationg in section 3(d),
The Supreme Court has said that there
must be some guiding principles when
the list of schedule is being altered.
We have now provided that no new
name of disease condition or disorder
should be added to the schedule unless
and until the Drugs Technical Advi-
sory Board is consulted and unless
that particular disease or disorder re-
quires consultation and treatment by
We have now provided that no new
a registered medical practitioner, So,
this amendment of the Act is in ac-
cordance with the ruling of the
Supreme Court.

The old section 8 has been com-
pletely deleted and this also is in ac-
cordance with the recommendations of
the Supreme Court. Section 8 laid
down the procedure for the search and
seizure of objectionable advertising
material. Under the old section any
authorised person of Government
could enter the premises at any time
of the day or night and seize the
article. That was rather hard upon
the industry and business. Now that
has been deleted and now it has been
provided that a Gazetted Officer could
enter the premises at stated times with
the permission of the Magistrate and
seize and take away the objectionable
advertisement matarsi; and the con-
tainers also, if they could not be sep-
arated from the advertisement could
be considered. This is the amend-
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ment which has been brought forward
in order to give some relief and not to
harass the trade and business.

Shri Warlor: For relief from haras-
sment.

Dr. D. S. Raju: Yes, not to harass
them unnecessarily.

Under section 9A it has been made
a cognisable offence. This is another
provision which has been added to
this,

A few minor amendments have been
brought forward to section 14. This
actually contains the savings provi-
sions. It provides that a registered
medical practitioner can advertise on
his premises. Registered practitioner
will mean a practitioner of all the
systems, whether allopathic, Ayurvedic
or Unani. So long as he is a register-
ed practitioner he can advertise on
the premises gaying that he can treat
heart disease, venereal diseases or any-
thing. That much is permitted and
to that extent he is covered. Also,
Governments could advertise in regard
to control programmes, for instance,
malaria or small-pox eradication pro-
grammes. Medical text-books, liter-
ature, scientific journals are also ex-
empted because they are all for the
public good,

Under the existing section manufac-
turers can send advertisements to
chemists, druggists, hospitals and
laboratories also. That provision we
have removed because we find that in-
formation that was sent to these agen-
cies was leaking inte undesirable
private hands, that is, into the hands of
the quacks and all such persons and
that was doing harm. Now this ma-
terial from the manufacturing con-
cerns can be sent in a confidential
cover to registered medical practition=
ers, They are entitled to get it.

One more provision made in section
14 i that these provisions do not apply
to permission that wag already secur-
ed before this 1963 Act came into
force, Permissions that were given to
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private individuals or firms before this
came into froce are covered.

Section 15 has provision for the
Central Gvernment to give exemp-
tions. In any particular case of a
particular individual or a particular
drug if it is found to be good in the
public interest, Government can give
exemption to that particular firm or
individual so that sections 3,4,5 and
6 need not operate in respect of them.

These are some of the provisions
which have been brought forward
through this Amendment Bill. I hope,
hon, Members will appreciate their
meaning and contents and the spirit
behind it and will be able to pass the
Bill. If there are any more points
which the hon. Members would raise,
I will answer them.

With these words I move,

Mr. Deputy-Speaker:
ed:

Motion mov-

“That the Bill to amend the
Drugs and Magic Remedies (Ob-
jectionable Advertisements) Act,
1054, as passed by Rajya Sabha,
be taken into consideration.”

Time has not been fixed for this.
Shall we fix one hour?

Some Hon. Members: Two hours,

Shri Warior: More than two hours.
Mr, Deputy-Speaker:

will fix two hours.

Shri Warior: Mr. Deputy-Speaker,
Sir, the amending Bill looks a wvery
innocuous and innocent legislation,
but actually it is full of harm and full
of difficulties. It is harmful to the
people and to the big section of physi-
cians who actually do some service for
the people. It is not only that, It does
not give any remedy also for those
people who will be suffering from the
effect of the implementation of this
Act. T do not know how the parent
Act itself was got through this august
House. The more I think about it,

All right, we
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the more I am convinced that gome
radical steps must be thought of by
those responsible in the administration
of this Ministry. It is rather a very
sorrowful aspect. We cannot but
mention it because, I think, there is

a confusion of thought, a confusion of
idea......

Dr. D. S. Raju:

Absolufely
I will answer that

none.

Shri Wardor: I will prove it to the
Minister and if the Minister is open-
minded, I am quite sure that he will
be convinced in the end, though not
in the beginning.

Sir, I know there is an enactment
in UK. also similar to this. There is
a tendency amongst us and more on
the other side to copy whatever is in
the statute book of the United King-
dom or for that matter of any of the
western countries forgetting conveni-
ently that the conditiong are entirely
different in this country.

Shri Ranga  (Chittoor): Tropical
disease.
Shri Warior; Not only tropical

diseases, but the tradition itself, Take,
for instance, the physicians of the Alo-
pathic system and the physicians of
the Ayurvedic system. In the Alo-
pathic system, the physician is not
responsible for dispensing any medi-
cine. The entire responsibility rests
with the pharmacies, the dispensaries
and the drug manufacturers. He has
nothing to do with it. If a drug
manufacturer putg any label on the
packet, or whatever it may be, that
it contains such and such a material,
that is the end of it. If the material
is nol genuine, the doctor is not res-
ponsible for that. It is only the drug
manufacturers or those dispensers
who are responsible for this. Suppos-
ing a doctor prescribes a mixture and
from the dispensary one gets that
mixture and in case thai mixture is
not genuine or it does not contain all
those materials prescribed by the
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doctor, then the doctor is not respon-
gible for that. But ig that the case in
Ayurvedic gystem? No. In the Ayur-
vedic system, the physician is respon-
sible not only for diagnosing the
disease, prescribing the medicine and
the treatment but also even for dis-
pensing the medicine. I now parti-
cularly all those people who are
practising the Ayurvedic system in
Kerala, I have my own prejudices
against them. I have my own com-
plaint that many of them are more
obscurantist than actually coming up
with the modern developments of
science and technology. But that
apart, prejudice should not come in
the way of our thinking, and we
should not mix two things together.

The allopathic gystem, its tradition,
itg development, its present condition,
its connection with modern science
and technology, especially with che-
mistry and other things is entirely
different from the tradition, history
and the practice of Ayurveda. So, my
first suggestion is that this subject
should not be handled by the present
set-up, because we want to regula-
rise these things and we want to deve-
lop things and bring them on a par
with those in any other medical sys-
tem in regard to their efficacy and
their use, particularly, by our poor
people,

Dr., M. S. Aney
about magic?

(Nagpur): What

Shri Warior: I shall come fto
magic also in a minute. But there is
more magic and sorcery in the allo-
pathic system than in the Ayurvedic
gystem, I shall come to that point a
little later.

My first suggestion is that in India,
the Health Ministry must be bifurca-
ted into two, and a seniormost Ayur-
wvedic physician must be put in charge
of all those departments which come
under the Ayurvedic system. I made
this point on a prior occasion also that
the allopathic doctors heading this
Ministry cannot carry out their moral
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responsibility to our indigenous system
which had been practised for thou-
sands of years in this country of India,
without prejudice. They would only
bring to bear on it the subjective at-
titude with which they have been
trainad to look at things, and not a
really objective attitude.
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The second point is about the drugs
and medicines which are dispensed. In
the allopathic system, every prepara-
tion has got its own specific ingredi-
ents, but in the Aurvedic system, it is
not so. I had occasion to mention this
on a previous occasion also. In the
Ayurvedic system, how can we test a
particular preparation and see whether
it contains all the ingredients pres-
cribed by the old text or by the new
code? The Physician is at perfect
liberty to omit anything and prepare-
a new combination. According to my
limited knowledge, originally, in Ayur-
veda, they gave only one thousand
combinations, and they called it the-
sahasrayoga or the thousand combina-
tions. But those thousand combina-
tions can be changed into very many
more, by dropping something and ad-
ding something else; in this way, by
permutation and combination, they
can make so many combinations ac-
cording to the necessity of the parti-
cular individual whom they are
treating.

Dr. D. S, Raju: May I point out to
the hon. Member that the Act only
refers to advertisements about cure for
certain diseases?

Shri Warior: I know. But adver-
tisements come later. Only after the
preparation of the medicine, the adver-
tisements can go., The advertisements
cannot go ewrlier as in the case of the
allopathic system, so far as Ayurveda
is concerned. In the allopathic sys-
tem, gven before they actually dizcover
the properties of the medicine, they
begin to advertise. That is not so in
the case of the Ayurvedic system. It
is only after they prepare these things
that they can advertise,’ Moreover,
many of these things are household
things now, because they are so very
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.0ld and they have come down the ages.
If you call any young boy in the
streets of Kerala and ask him what
the ingredients of Dasamoolarishta are,
he will immediately recite to you a
sloka which will give the formula.
These are household things. There is
no such thing here as the changing
«of this into that, the changing of that
into this etc. as in the case of allo-
pathic system, and thus experiment-
ing on humanity. The Ayurvedic
medicines have already been experi-
mented upon, and there is so much
of accumulation of empirical wisdom
in the Ayurveda, much more than in
the case of the allopathic system and
its preparations,

1 know that Dr, D. S. Raju is not
prejudiced, but he may be prejudiced
because of his training. That is why
1 have gsuggested at the very outset
‘that the Ayurvedic department itself
must be taken away from the allopa-
thic people.

Again, some of these Ayurvedic pre-
parations contain certain materials
which are very cosstly. For instance,
there is the case of saffron or musk or
some guch thing, which is added to
so many of the Ayurvedic medicines.
How can Government or any technical
-people know whether it is actually
there or not, because it will be present
in the medicine only in a small quan-
‘tity. They might have added it or
they might not have. When we fix
certain standards for these medicines,
there is much difficulty. What is the
way out? It is very simple. People
who are used to all these medicines
in our country know from the very
tasting of it what they contain and
what is absent. For instance, if
musk is added, anybody can say that;
otherwise, he will say that it does not
contain it, Tt is just like salt for our
rice in an Indian home. I do not know
about conditions in north India pretty
well, but I know of conditions in our
south,

How can you have a gstandard for
this? Naturally, in the allopathic sys-
tem, it is very easy, I do not say that
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there is no absolute necessity for any
standard. There is. But the point is
that if the physicians are not adhering
to the standards prescribed in the text,
it is simply because all these costly
things are available only in the black
market today, and therefore, not avail-
able tc the ordinary physician. (An
Hon. Member: Gold). Take, for ins-
tance, thanga bhasma, It is used for
so many things.

Dr. M. S. Aney: 14 carat.

Shri Warior: 1t is
other alloy.

Dr. D. S. Raju: Who prevents them
from using gold? 'l'hey can use as
much ag they like.

Shri Warior: That is underscored
only now, it was not a few days back.

These things should be looked into.
If the Government have some device
by which to supply these pecople with
all these costly substances which have
necessarily to be included in these
preparations, ‘it will be a welcome
step and an encouragement to these
people,

Another point is that these prepara-
tions are to be marketed. Usually,
the physicians Yprepare these things
only for their own treatment, for their
own clientele. But there are some
which are sold outside also if there is
demand. For instance, I invite the
attention of the hon. Minister to a
preparation coming from an institution
in Kerala called the Kottakal Arya
Vaidya Sala. I would challenge any-
body here or outside to prove that
they are not genuine medicines, that
they are harmful. But the people must
know. They will not just go for a
medicine if it is put in prosaic langu-
age that such and such medicine is
available here. The good qualities
must be highlighted. Of course, there
will be a bit of exaggeration also, be-
cause people have to be attracted. We
can dispense with the tie, but still
people wear it. It is a bit of exag-
geration. It does not do any harm by

gold with some
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having a tie. People wear it because
that way they attract attention.

So also in the case of these medi-
cines. They must have some attrac-
tion. So they must advertise it like
that. Now comeg the Minister's penal
clauses? What will be the effect of
that? The intention is said to be that
self-medication should be avoided or
stopped or discouraged—at least dis=
couraged. If allopathic medicines can
be advertised, for instance, aspro or
any other substance or sedative, and
we can depend upon ourself medica-
tion in that, why not depend upon the
most harmless of medications in the
preparations of Ayurveda? How are
we assured that the Government will
not penalise them even though the
Government cannot penalise Bayer
and Co. or any of these pharmocolo-
gists? There is no such guarantee,
that is the whole trouble. Ayurve-
dic preparations must have at least as
much protection at the hands of Gov-
ernment as allopathic preparations, so
that ordinary people, even though they
resort to self-medication depending
upon the genuineness and integrity of
established houses of Ayurveda, do not
come under the penal clause. In all
other respects, namely that spurious
things must be destroyed and nipped in
the bud etc. I am at one with the
Government. )

Bhri Sham Lall Saraf (Jammu and
Kashmir): Does the hon, Member
mean that there is no adulteration in
Ayurveda and Unani?

Shri Warior: I neither mean that
there is no adulteration in Ayurveda,
nor that allopathy is completely harm-
less. There aré more deaths because
of allopathic gself-medication than
Ayurvedic gelf-medication. If a survey
is conducted by Government, I think
that will be proved.

Shri Sham Lal ®Saraf: But what
protection is there with regard to the
rest?

Bhri Warlor: These are technical
questions. I may take a dose of peni-
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cillin according to doctor's prescrip-
tion and may not have any reaction,
but my hon. friend Shri Saraf may
have reaction to penicillin because he
is allergic to it.

Shri Sham Lal Saraf: That is a
different question. May I make a sub-
mission?

Mr. Deputy-Speaker; He can hava
his gay afterwards,

Shri Warior: Regarding these ma-
gic remedies, of course, sorcery and all
these things are reprehensible, but if
Government can allow astrologers
and palmists to go about the country,
how can they say that magic remedies
should not be allowed?

Dr, M. S. Aney: Very right.

Shri Warior: Palmists are every-
where. One palmist had been here,
staying in Glaridges Hotel, one of the
best hotels, and I think some of the
highest persons consulted him when
they were on the verge of being
thrown off their high pedestals and
from their jobs. In such circumstan-
ces, how can you deal with these poor
physicians in this manner, I do not
understand. Unless Government comes
forward and does away with this sort
of palmistry and all other psycholo-
gically harmful things, I think some
latitude should be chown at least to
the very material things which the
physicians are prescribing.

Hence I come to the conclusion thay
thiz should not be left like this. It 1s
a very rich system, though it may have
its difficulties and dcficiencics, but at
the hands of the present sct-up and
the preseni Ministry, it is not fairing
well. Hence, I once moure insist that
in India Ayurveda must have ils own
place, and for that it must be handl-
ed by an efficient Ayurvedic physician
and not at all by an allopathiec phy-
sician for years to come,

st go wo ®Ww (faeqw)
IUTEIE HEIAd, Wl AEIRd d agerar
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Wt AT Few e Ao g o
Fdran ag g & iz g @9 g
ot faeret 78 & |\ qEd W Agi o Y
sfawwr #1147 wifs e & F weer
atg & sfafug =2 1 7% T F A
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g% uF gizfrde e smar & 1 W a4
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I Tl #1 @9 F44 @icfmwed faa
A L AR AT q0F F AT aTE
T &, 39 &1 3v JFEw
afew dar 78 o W fag w4
fafeez arga & oF s @ f& 2@ fawr
1 q qOF & #R AF wOfET € F AT
FT S o arfagr § sTFTET w4
TIATH F¢ | GET g1 W A SArEr
QT ZT | 4 T #99 I faw @
aE F AT A ANET F TG gar
|

Shri Sham Lal Saraf; Sir, while sup-
porting the Bill, I wish to make a few
observations. It is a welcome step to
control such advertisements as magic
cures are becoming common now-a-
days. My friend Shri Warior touched
a very important point. No doubt you
are putting under control a number of
things with regard to allopathic sys-
tem. But the law needs to be brought
up-to.date in order to cope with the
problems that confront us today. From
experience we know it is not possible
to deal with Ayurvedic and Unani sys-
tems of medicine in the same manner
as the allopathic system, Mr. Warior
said, rightly, that the manufacture of
these drugs is not so difficult and the
pharmcopoeia is not so vast gnd wide
in Ayurvedic and Unani drugs. Treat-
ing them also under the same law
would be welcome but it should be
done in a way as not to harm them.
If we treat all of them on par, I appre-
hend that these two systems may be
harmed. I tabled a question last ses-
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sion on the resolution passed by the
All India Tibbia Conference held at
Simla in June; I had pointed out there
that they wanted that these two sys-
tems may be left out from the purview
of the Drugs Control Order and that
they may be treated differently. In
that way the two systems could be
helped in the best manner possible, I
did get an encouraging reply, but I do
not know what the Government have
done now. Therefore, I submit that
while all these systems have to be
brought under control, one thing has
to be kept in view: dealing with one
system in one way and with another
system or subject in the same manner
may harm that system. So, I feel that
it would be quite in the fitness of
things if the two systems—Ayurveda
and Unani—are given shape and form
in their entirety so that they can be
placed on a proper footing in the
country.

I will not be making a new sugpes-
tion before this House when I gay that
as far as these two systems are con-
cerned, they are very, very popular in
the country today, both in the sub-
urban and the rural areas, Firstly, the
medicines that are prescribed, whether
Unani or Ayurveda, are very cheap and
do not bear comparison with the medi-
cines of the allopathic gystem. I would
say that with regard to the allopathic
system very costly medicines are pres-
eribed and it has become difficult for
the people to get them. Secondly,
almost all the medicines in the other
two systems gre available within the
country. Thirdly, the strata of popu-
Jation living in the rural areas, and the
poorer strata of population in the urban
citieg are evem mnow Ayurveda or
Unani-minded. Keeping that in view,
it will be in the fitness of things if the
Government tries to make the allopa-
thic system also up-to-date, curbing
undesirable things wherever necessary,
and thus enabling it to help the other
two systems.

One thing that we have to guard
against is that we may not deal with
all the three systems in the way we
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dea] with the allopathic system. With
these few words, I support
this Bill, and I wish that the hon.
Minister clarifies the issues that
were raised by some of my hon.
friends and also takes into consider-
ation the points that I have raised.

st o e HEw (Sae)
JIEqE HgIRd, I8 W faw A v @
T ww #1 afcfeafaat & @@ go
T AT § | " W § wfor
ot &feat &1 S § @ihe @
faqt &1 a7 @ga IR E | AW H
ifas T F1 g9 AN A aga
geFar ¢ | 29 | € B ot 9wt ww
AT, HAY, I F g0 AT A
#t g fea s @ &)y e
wre & foe o &Y are 48 3 ot
fegfar & g wisde w7 AEwEE a7 |
Afr AT 7 81 s Y YT TS Faii A
WIAf® AT FAS & IT JATAY TATSH
FUA § T H TFATT A | 57 AT FT
AT T AT &1 TEAT J0ET |

A AT K Hg N A E AR R
2 fr forgga 1 @ foar o qwan
2 | =W F iy @z wrnfeea faer &
Y 3, T 1 oty &7 o wwar
FEE & AU oft T 90 ¥ f3@
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% THATE G & H w9 S J9<T
fau & wR o= (ifaar i zrgwgs
T A= At frg § | 57 T 7 ow
g fAam@r o @Far 9 T a@
frg oter & &war ar 1 afew et
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In England, they have the British
Code of Standards in relation to the
advertising of medicines and treat=
ment. This Code is drawn by an
Advisory Committee of newspaper-
proprietors. National newspapers
do not accept adverfisements which
fail to conform to the Code.

gl IX FAIITH F SIUReH § T 5
T # T@HT & UETITOHEE &Y
gfag 7@ 4 & |

Mr. Deputy-Speaker: He can
continue his speech tomorrow,.

17 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TraiN-Bus coLLisToN ON 25-11-1963
NEAR GAnpHIDHAM, CuTrcH

Shri Yashpal Singh (Kairana): Sir,
I call the attention of the Minister of
Railways to the following matter of
urgent public importance and I
request that he may make a statement
thereon:

“The train-bus collision on the
25th November, 1963 at an um-
manned level crossing near
Gandhidham, Cutch, resulting in
the death of some persons and
injuries to others.”

The Minister of Railways (Shri
Dasappa): Sir, at about 8.58 hours on
25th November, 1963, while 65 Up Fast
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Passenger was proceeding from Bhim-
sar to Gandhidham on the Radhan-
pur—Gandhidham metre gauge section
of Western Railway, its engine dashed
against a motor truck loaded with
green grass at an unmanned level
crossing gate No. 236 situated at mile
182

The collision resulted in the death
of two occupants of the truck—the
driver of the truck and a labourer—
and injuries to three persons. The
injured persons after being given first
aid on the spot by the Guard of the
train were taken to Gandhidham by
the same train and admitted in the
railway hospital. One of the injured
succumbed to his injuries on the even-
ing of 25th November, 1963. The
other two are said to be progressing
satisfactorily.

The next of kin of the dead and
injured persons were informed.

The cause is under investigation and
an enquiry has been ordered.

The view of the railway track from
the road is clear.

ot zoae fag : Fr & 9 wwar
g f& o@i @ aw &t aade afaw
wifew &, Tt 9T awT F AefaA ar
sacfas g & feaer awg wm
MR W q@ ¥ Wy fam owEew
T ST I A A &Y gw oA ¥
QT FA BT FTH &9 % 43 71 T 7

Shri Dasappa: Sir, as regards pro-
viding an over-bridge or an under-
bridge to these level crossings we
have laid down a formula by which
the Railways undertake to provide
the bridge across the track. The
approach roads have got to be done
by the concerned authority—it may
be the State Government or the urban
areas municipality or the panchayat
board and so on. The policy is, wher-
ever they want it we are prepared to
give the over-bridge or the under-
bridge on this basis.

6, 1885 (SAKA) and Magic
Remedies (Objectionable Advertise-
ments) Amendment Bill

Shri Indrajit Gupta (Calcutta South
West): Apart from the question of
providing over-bridges and under-
bridges, I want to know whether in
view of the repeated tragic accidents
happening almost every now and then
at unmanned level crossings the Gov-
ernment is prepared at all to recon-
sider the former stand which it took
that many thousands of unmanned
crossings will not be manned? After
these accidents that have taken place,
are they reconsidering the matter.
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Shri Dasappa: These unmanned level
crossings are not a special feature of
the Indian Railways. It is found
everywhere. I want to inform the
House that there are about 19,000 un-
manned level crossings as against
about 12,000 manned level crossings.

Shri Hari Vishou Kamath (Hoshan-
gabad): But there are plenty of men
here in our country.

Shri Dasappa: We have also now
liberalised the conditions under which
the State Government or the con=
cerned municipality or corporation
could give its quota. Formerly it was
on the basis of 50 : 50, that is to say,
they had to give 50 per cent of the
non-recurring charges and of the
recurring charges also. But now we
have said that if they can contribute
to the non-recurring charges—it may
be about Rs. 5,000 and odd for each
crossing the responsibility for man-
ning the level crossing would be that
of the Railways. That is what we
have now decided upon.

Shri Jashvant Mehta (Bhavnagar):
The hon. Minister said that it is the
pdlicy of the Government to have
over-bridges or under-bridges in the
municipal areas or highways. Is it
true that the rules of the Railway
Department are such that Railways
demand from the municipality or the
State Government that the bridge
should be constructed under the super-
vision of the Railway Department and
the charges for such supervision should
be made over to the Railways? Is it
also true that in spite of many
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Tequests by the State Governments to
take over such unmanned crossings
where there is heavy traffic the Rail-
way authorities have delayed for a
long time the execution of construc-
tion of bridges at such crossings?

Shri Dasappa: I do not know what
my hon. friend is referring to. Is he
referring to under-bridge or over-
bridge or manning the level crossings?

Mr, Deputy-Speaker: It has been
Aanswered,
Shri Jashvant Mehta: 1 want to

know whether the railways are pre-
pared to reconsider the procedure.

Shri Dasappa: If it is for the pur-
‘pose of manning or providing an over-

bridge or wunder-bridge, there is
nothing to reconsider. The formula is
there.

Y FgAm (W) W L8,
%2, & MT €3 ¥ w7 & wwaw feawy
safe A% &, 39 7 At § feay |9¢-
F FHA §, fFaw AT
AT A7GT F Fnr § w7 wfqay fFaar
oarfaer 3= &1 e # W & P
aar ?

Shri Dasappa: It does not arise out
of this.

off 3 (@rie) @ | wEEg A
w1 fF 2z maizE wuAr Fer @
Y # ot 3faer Fifaw gz F £1€ Ay
& TEdr & Y =@ & fav ¥ oA ¥
Ter FrFTU &1 arew far fr agr 5w
q7g &1 § #1E {a9H AIW FT arw
g g7 & 9T & g T AW T I44r
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Shri Dasappa: It is a well-known
principle. 1 do not think there is any
need for us to issue a special notice.
Everybody knows about the arrange-

ments for level-crossing, either man-
ned or unmanned,
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Amendment Bill

17.06 hrs.

NEWSREEL* ON C.P.I. PROCESSNON
SION IN DELHI

Shri Indrajit Gupta (Calcutta South
West): Mr. Deputy-Speaker, it is my
unpleasant duty to: have to raise this
half-an-hour discussion, because some
of my friends, not belonging to my
party, have been asking during the
course of the day why I should bother
to raise a discussion at all on what i
such a trivial matter. If this was only
a quarrel between the Communist
Party and the Government, or the
Communist Party and the hon. Minis-
ter, then it might be considered a
trivial matter, but it is not on that
plane at all that I wish to raise this
question. !

As far as the Communist Party is
concerned, I am not bothered particu-
larly whether a particular newsreel
blacks out a demonstration held by our
party, although on all accounts and
by all admissions that demonstration
was not a very minor matter, And as
far as the publicity value goes, I would
rather thank the hon, Minister for be-
cause of this peculiar procedure he
took of releasing the newsreel and
then withdrawing it and the hubbub
it created the publicity that it has got
was much more in that way and I
should actually thank him for many
people got to know about our demon-
stration than would otherwise have
been, Therefore, I have no quarrel
with the Minister on that point.

The issue involved here is not that.
The issue involved here is whether the
Government wishes to use and utilise
its monopoly of these newsreel films
for its own purposes, because, there is
no private agency in this country per-
mitted to make newsreels or exhibit

*Half-An-Hour Discussion.
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them; this monopoly is held by Gov-
ernment and it 15 the Government
which compels the cincma theatres to
exhibit these rLewsree]l films, My
whole point in raising this discussion
is to bring to light this action of Gov=-
ernment, which released thus newsreel
No, 780 and withdiew it again within
& week or so because of the pressuris-
ing tac.ics employed by ceitain ieading
members of the Congress rarty, among
whom Shri Tyagi's name was also
mentioned in the papers. I am very
sorry that the hon, Minister allowed
himself to be bulldozed by his Party
men so easily.

This withdrawal of this film has
been rightly taker, not only by us, by
people belonging to the Communist
Party but by people who Go nut belong
to our party, by circies which are bit-
terly hostile to our party, the with-
drawan of this film has been rightly
regarded by them in the correct pers-
pective, and that perspective is that
this is a very dangerous sign of the
mental attitude of the Government
towards a powerful organ of publicity
and propaganda, over which it alone
holds monopolistic control,

I may just quote briefly some of the
comments which were made at that
time by responsible newspapers in
this czuntry, which are well-known
for their anti Communist views, and
which nobody in his wildest dreams
can accuse of being fe!low-travellers
or sympathisers of the Communist
Party. To take one example, Shri
Birla's paper, the Hindustan Times,
had this to say—] am only quoting
certain extracts from the editorial as T
have no time to quote it .n full—

“That the Communist procession
was news is however undeniable.
1#, for a change, an enterprising
director of the Filmg Division
thought of breaking the monoto-
nous sequence of official activities
with which the newsreels are
usually loaded by including a few
shots of this procession nobody
could say that he was going out of
his way as & news-cameraman.”
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Then it says:

“The fact that the film was re-
leased showed that the Ministry
saw no objection to it on grounds
of policy, The fact that it was
withdrawn showed either that the
Ministry had changed its views or
had no views at all and was ready
to change whatever decision it had
taken at the first sign of opposi-
tion from influential quarters. Its
willingness to rush blindly into de-
cisions and to retreat blindly from
them when challengeg has been
seen in other instances and, notab-
ly, in connection with the VOA
deal.”

This is how the Hindustan Twmes put
it from its own point of view,

Then, the Times of India said:

“It will be a poor day for India
if news is to be censored merely
because the events described are

not in conformity with efficial
thinking, News management of
this kind is normally associated

with authoritarian regimes but
cannot be reconciled with demo-
cratic practice.”

Then, the Times of India goes on to
say:

“A newsreel, by definition, de-
picts news. And any significant
event that has occurred for good
or ill is news quite jrrespective of
whether it is convenient or em-
barrassing. The Communist pro-
cessions was news. It was promi-
nently reported by all the news-
papers and presumably figured in
ALR's newscasts.”

Shri Ranga (Chittoor): What about
the running commentary?

Shri Indrajit Gupta:

“It was a perfectly appropriate
subject for newsreel coverage
the fact that the procession consti-
tuted a demonstration against
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Government policy cannot by any
means justify its omission, far less
its suppression.”

The Times of India further says:

“....it would not merely be
wrong but dangerous if the news~
reels (then A.LR. and ultimately
the Press) were to be unashamed-
ly used as instrumen:s of Congress
propaganda through official news
management. The Communist
Party of India is not banned; nor
was the Communist procession
illegal, Why then frown on a
newsreel? The official motto “Let
Truth Prevail” has in this sorry
episode been cast aside in an
exercise in  suppression that
threatens the fundamental and de-
mocratic right of freedom of infor-
mation."”

These quotations, a few of which 1
have read out, speak much more elo-
quently than anything that 1 can say
abou! the correct perspective in which
this issue should be regarded by this
House.

I heard Shri Ranga, sitting in front
of me, ask: What about the commen-
tary? For his benefit 1 will give him
the commentary too, This film lasted
for exactly 32 seconds on the screen.

Shri Yashpal Singh
Which newspaper is it?

(Kairana):

Shri Indrajit Gupta; Its length was
51 feet. The commentary said:

“Nearly one hundred thousand
supporters of the Communist Party
of India from all over the country
march to Parliament House in New
Delhj to present g mass petition to
Parliament. The four hundred
word petition signed by ten mil-
Jion two hundred and fifty
thousand people demands, among
other things, reduction of prices of
essential articles, withdrawal of
the compulsory deposit scheme and
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nationalisation of vita]l units of
economy.”

This was the commentary.

My motion for a discussion arose
because I had tabled a question on the
first day of the present session and
this question was replied to, The
written answer in my opinion consti-
tutes an insult to the intelligence of
this House. Here is the reply given.
Parts (a) and (b) are just statements
of facts saying that the newsreel was
released and then withdrawn Part
(c) of the question was:

“the principles governing the
preparation of such newsreels”

and the reply given by the hon. Min-
ister is as follows:

“The weekly newsreel attempts
to cover asg many newsworthy
events of the week as possible in
different walks of life. The res-
trictions on it are....”

In my opinion these are all after-
thoughts, but anyway let us take them
at their face value,

“The restrictions on it are that
notice should not be taken of acti-
vities of such political partieg as
are not recognised as all-India
parties”.

1 do not know what definition of an
all-India party is being meant here.
1f the hon. Minister is trying to import
here that technical criterion about the
allocation of symbols in elections, 1
believe, that has got nothing to do
with this issue which is in question
here. If the Communist Party of India
is not an all-India Party, I would like
to know which Party is all-India Party
except the Congress, Except the Con-
gress Party, no Party will ever be an
all-India Party by the arbitrary defl-
nition that the Minister might wish to
impose on us.
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The second restriction s‘ated in the
reply is that they should not publicise
the activities or programmes of politi-
cal parties. That means, it relates to
any political party, It does not say,
except the Congress Party. But any-
body who goes to the cinema and
watches the newsreel knows that they
are filled ad nauseam with scenes de-
picting various programmes and activi-
ties of the ruling Congress Party in-
cluding various meetings of AIC.C.
and the Working Committee and lea-
ders coming and going and s0 on.
How does this fit in? I do not know.

The third restriction is that discre-
tion should be exercised in covering
demonstrations and processions pre-
judicial to the Government, This is
the most dangerous part to which all
the other sections of the press includ-
ing the anti-communist press have re-
arted correctly that this is the most
dangerous thing of all. It means that
since there is no substitute or any law
governing this thing, the dlscretion
which is left with the Government is
being utilised, as i done in this incl-
dent, to suppress, t7 black out precise-
Iv those bits of news—which are news
—which are not to the liking of the
Government because thev depiet peo-
ple of this countrv exhibiting some
opinion which is eontrary to certain
policies of the Government, And this
is a'so not consistent because I mvself
have seen a newsreel—I do not ohiect
to i* and manv people mav have seen
it—in which the rival dem~nstrations
hold hefore the two eates of this Par-
liament on the occasion of that No-
Ceo~Adenea motion which eame o
in *he la<t seesion—one demonstratin
bv the Jan Sangh and certain other
Omnnsition Parties at one gate and a
counter demonstration by the Congress
Party at the o‘her gate—were shown.
There was nothing wrong with it in
mv oninion. That was the news. So,
all these nrincioles which are being
now imoorted are after-thoughts he-
earee an unorecedented step was taken
eimnlv in the cese of this Indian News
Reel No. T80.
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I have raised this question here
not because it is a quarrel between
the Communist Party and the Govern-

ment. We do not mind if they black
ot something of ours. In fact, in
blacking out, they have helped us

also berause people’s curiosity has
been aroused all over the country
that this must have been something
very very big and that is why the
Government have gone in for a thing
like this. As far as I know, the
Central Board of Censors must have
passed this too before screening. Ap-
parent'y, they saw nothing objection-

able in it. They gave it a U’ certi-
ficate. Then, the Film Advisory
Committee of the Government of

India also certified it for exhibition.
So. if these are the well-established
principles or restrictions which the
Minister tells us now are the Gov-
ernment policies, how is it that the
Central Board of Film Censors or the
Film Advisory Committee of the Gav-
ernment of India seem to know noth-
ing about them? It is only when this
question was asked that some sort of
a replv was concocted and hatched
up in the Ministry and this kind of
rep'v has been given which, T believe,
iz totally inconsistent, illogical and
really constitutes an insult to the in-
tellipence of this House. Moreover,
it represents a threat, a menace, to
the freedom of opinion which is in the
hands of the Government so long as
it continues to hold monopoly over
these organs of publicity. Therefore,
we feel verv much concerned about
it and it is obvious from what I have
read out to you that a wide section
of the press, irrespective of po'itical
opinfon, share its concern and, there-
fore, T would like the Government to
make it clear on the floor of the
House what exactly is their outlook,
what Is their policy and what they
propose to do about it.

Mr. Deputy-Speaker: Three Mem-
bers have given notice that they
would like to put questions. Shri
Vasudevan Nair. He is not here.
Shrimati Renu Chakravartty.



1849 Newsreel on

Shrimatj Renu Chakravarity (Bar-
rackpore): I would like to know, 1n
view of the fact that we are always
talking about permitting full freedom
of the press and information, whether
it is in the knowledge of the Govern-
ment that cven unti-Government de-
monstrations in London are fiimed and
shown widely not only in England
itself but also throughout the world
and whether or not this particular
action of the Government was laken
because they did not like this historie
march being filmed? It was biggest
march that took place in Delhi on all
accounts.

ot qme faz - gz feew freard
wé oz & ATET &0 0AQA q0 AW
afeg & &t 7€ 72 F7F T AT 2T
w1 gure fwr 1 & s SgA g
fagi & z@ foew &1 fogr a1 it o=
wgaea 7 T faew #® fmm #1
o & Y, 3 o "ar & ag?
Shri Warlor rose—

Shri Vishram Prasad. rose—

Mr. Deputy-Speaker: I am sorry. If
1 allow one hon. Member then I have
to allow the others also. Hon. Mem-
bers must have given previous notice.

Shri Yashpal Singh: May I ask one
more guestion?

Mr. Deputy-Speaker: He has already

asked the question, and the hon.
Minister will reply to it now.

Shri Yashpal Singh: I have one
more question to ask

Mr. Deputy-Speaker: Only one

question is allowed and not two.

Shri Yashpal Singh: But the original
yuestion was mine.

Mr. Deputy-Speaker: The hon.
Member has already put the ques-
tion.

Bhri Vishram Prasad (Lalganj):

What about me? ] had made a request
to you,

NOVEMBER 27, 1863 C.P.I. Procession in

1850
Delhi
Mr. Deputy-Speaker: The hon.
Member had sent that request after
we had started this discussion, He
wili have (o give previous notice in
such cases.

Shri Warior (Trichur): As soon as
the discussion started, I had made a
request.

Mr. Deputy-Speaker: The notice
has to be given previously.
Shri Warlor: 1 could not send it

when other subjecls were being dis-
cussed.

Mr. Deputy-Speaker: The hon.
Moember knew that the discussion was
being raised, and he should have
given previous nolice, Now, I am sor-
ry. I cannot allow the hon Member.

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha): I
have listecned wilth great attention to
what my hon, friend opposite has
said while raising this discussion,
If I may be permitied to say so,
1 would say with all respect
that my hon. friend has tried to
raise a tempest in a tea-pot. As he
himse!f said in the beginning, it was
a triviai matter which should have
been debarred according to the other
Members. (Interruption) That was
what my hon. friend had been advised
to do by other Members, but he did
not listen to their advice.

Shri Indrajit Gupta: It would have
heen convenient for the hon. Minister
il I had listened to their advice.

Shri Satya Narayan Sinha: After
hearing my hon. friend, I am more
convinced than ever that the step
which we have taken was only the
right step. My only regret is that we
allowed it for seven days to be exhi-
bited all over India. This thing was
released on the 20th, and our atten-
tion was drawn to it, and I am very
grateful to the gentleman who drew
our attention to it, not because he
wag a Congress Member, but even
otherwise. I want to make it quite
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clear that I would welcome this kind
of drawing of our attention to such
things by any Member of the House
or by any member of the public Our
attention was drawn to it, and by that
time the mischief was already done.

Shrimati Renu Chakravartty: What
was the mischief?

Shri Satya Narayan Sinha: My hon.
friend knows that generally whenever
the newsreel is screened, the duration
is only for seven days, but in this
case, the duration was over
on that date practically, and we had
stopped it because we did not want
it to go away to the other cities, but
by that time at least one hundred
cinema theatres hag alrendy dispiay-
ed it. That was too good. So, I say
that we are sorry that on account of
some lapse on the part of my depart-
ment, this thing was allowed.

Shrimati Renu Chakravartty: But
what was the danger?

Bhri Satya Narayan Sinha. My
hon. friend has had her say alrcady.
And now, let me have my say.

When our attention was drawn io
it, the Home Minister and myself both
went there and saw it on the screer.

Shri Indrajit Gupta: And the hon
Minister was duly impressed?

Bhri Batya Narayan Sinha: I may
tell you that when we saw it both of
us were convincedq of what step we
should take, not because it was any
kind of giving publicity to the com-
munist propaganda, for, in fact, we
had allowed that thing, and All India
Radio had broadcast the whole news
about this procession ete. All that we
objecled to *was this, and this has
been our practice so far also, and,
therefore, it is not fair for the hon.
Member to say that we have concoct-
ed all these things, and these are
after-thoughts. This kind of thing
haq arisen in the past also, and from
time to time, this Ministry gave cer-
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tain kinds of direciinons and laid down
certain guiding principles as to what
we should do in such ma!lers.

So far as newsrcels are concerned,
you know that the Nowsreel divicion
prepares such kinds of films covering
a’l important things which are called
news-worthy ilems.  About th2 poli-
tica] parties’ processions, meetlings,
conferences and other things, my hon.
friend had referred 'o the question of
the party buing an all-India party for
that purpssn. Of course, that is tie
rule, and .h~ term ‘All-India party’
includes the Communist Party., The
All-India pariies are the Congress,
PSP, Communist, Swaiantra, Jan
Sangh and Suocialist, So, on this
ground, we do not deny that my hon.
friend's partv is an ail-India party.
My hon. friend's party is an all-India
party by a’l means. But then this
rule applies ip the Congress party
also. It does no! matter what party
it is.

My hon. friend must make a distine-
tion between the Congress Party and
Government. There is always a dis-
tinction between the two. Look at
their flag and lovk at our flag The
distinction is there.

Shri Indrajit Gupta: [t is the flag
of the Governmenil or of the State?

Shri Satya Narayan Sinha. It docs
not matter. But the sCongress flag
is different from the Government fag.
There is always a difference between
the two. There is nuance. We would
not allow cven ithe Congress party
to have any such thing done by way
of propaganda. All that we have
been pressing for is that. Time after
time this is done. The ru'es are laid
down. By all means give news ilems.
To that we do not object. But there
should be no propaganda slant. That
is the only thing to which we have
objected. About the other things, we
have not objected.
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Shrimati Renu Chakravartly: What
is the slant there? Your procession
was also covered.

Shri Satya Narayan Sinha: Let
me be very frank. No Government
worth the name would allow itself to
be liquidated by a propaganda which
is based on exaggerated facts. If I
may say so. if my hon. friends ever
happen to be on this side of the
House, I do not know if they would
al'ow even 1/100th of what we are
allowing today. So it does not lie
in their mouth to come and say that
we are not doing this, we are not do-
ing that.

Shri Kapur Singh
That is God's own truth.

(Ludhiana):

Shri Indrajit Gupta: What is the
propaganda slant?
.Bhr{ Satya Narayan Sinha: We
have definitely laid down ceriain
principles,

“The newsreel should avoid
covering eventg or presenting

them in a way which may:

“(a) embarrass relations of the
Government of India with foreign
countries, .

“(b) go contrary to accepted
policies of Government such as
the secular nature of Govern-
ment or prohibition™—

these are points on which we have
asked the newsreel people to be very
careful.

Shri Indrajit Gupta: You did nct
give these in your reply. Why are
you reading them now?

Shri Satya Narayan Sinha: Per-
haps you did not read all of them
correctly.

Than:

“({¢) encourage linguistic or
regional fanaticism or untoucha-
bility” . . .

Shri Indrajit Gupta:
give these then.

You did not
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Shri Satya Narayan Sinha: Please

have some patience.

“(d) create discord, ill-feeling,
hatred or enmity between diffe-
rent classes of the population”—

In the name of democracy or freedom,
will our hon. friends here a'low a

newsree] tn be nrepared on ‘hese
lines?
Shri Indrajit Gupta: 1 think you

are r~ading from the Preventive De-
tention Act.

Shri SBatya Narayan Sinha: There
is nothing wrong in preventive de-
tention. That is also for the safety
of the countrv, Likewise, we will not
allow the newsreel to be exploited by
our friends, which will go against our
interest. =

Then:

“(e) promote disorder or vio-
lence or breach of law or distur-
bance of public tranquillity”.

What we objected to is the exag-
gerated propaganda based on incor-
rect facts, Otherwise, we would not
stopped it.

Shri Indrajit Gupta. If it is the
commentary, it is wvour internal de-
partment affair. Whv did you not
deal with it inside your department?

Shri Satya Narayan Sinha: We
are going to do it

Shrimati Renu Chakravarity: What
is incorrect? Please let us know.

Shri Satya Narayan Sinha: The
<tatement that one lakh people were
there. Some papers might have writ=-
ten about it—I do not know. But
from the Government side, our esti-
mate was 30,000 people.

Shrimatl Renu Chakravartty: Not
even 30,000, but 5,000!

Shri Satya Narayan 8Sinha: We
would never allow our department
to carry on incorrect propaganda even
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by the Congress Party, if it so hap-

pens. 1 can say that.

Shrimati Renu Chakravartty; Your
demonstration was 50,0007

Shri Satya Narayan BSinha: The

Swatantra Party convention and other
things have also been covered in
newsreel. This is not the first time
it has been done (Interrup:ivns).
The Swatantra and other parties, the
Congress Pariy and all the non-com-
munist partics were there.

Shrimati Renu Chakravarity:
then, it was 50,0007

Even

Shri Satya Narayan Sinha. We
would allow the Communist Party
also the same facilities which we are
allowing to other parties, But, I say
with all respect, even if the Congress
party indulges in such things, we
would not allow it. Take the AICC
and others news items. They sim-
ply give the information. On'y the
item is there, not any kind of propa-
ganda slant or propaganda cdge. It
is the propaganda slant to which we
objected.

Shrimati Renu Chakravarity; It
was one lakh. So it was stated so.

Shri Satya Narayan Sinha: My
hon. friend quoted certain news-
papers. For his information—or he
might have come lo know—, one
weekly of Bombay, which has a fair-
ly large circulation has on the front
page described it . . |

Shri Indrajit Gupta: You
Current?

mean
(3 ‘_]5

Shri Satya Narayan Sinha: Yes.
You are quoting Times of India. Per-
haps in your opinion there is very
litile difference between Current and
Times of India and Hindustan Times
and Birla's papers. Whatever may
be its circulation, the most important
news that they published on the front
page was this, and it was about our
Ministry, unfortunately. All that 1
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regret is my own unfortunate posi-
tion and that of this Ministry. Here
are the Communists coming forward
and condemning us and accusing wus.
That paper writes on the front page
with quite big headlines: *“This Min-
istry (Ministry of Information and
Broadcasting) does not exist for the
public; they exist for the Commun-
ists”,

Shri Kapur Singh: Quite right.

Shri D, C. Sharma (Gurdaspur): It
is very damaging.

Shri Satya Narayan Sinha: They
have listed certain things to prove
that case, and the most important
thing which they have tried to make
out was this newsreel, that we con-
nived at it for seven days and al-
lowed this tp be done.

Shri Indrajit Gupta: Sou, you want

to prove your bona fides to Mr.
Karaka?
Shri Satya Narayan Sinba: Why

are you quoting other papers? Other-
wise, this kind of comment in the
newspapers we do not f{ake very
much notice of.

~
The other point raised was what
action we have taken.

Shri Yashpal Singh: What
ishment has been given?

pun-

Shri Satya Narayan Sinha: No
question of punishment. We have
asked them to explain as to how this
thing happened. They have submit-
ted their explanation. We arc going
through it, and we have not come to
any conclusion, and unless we do
that, I will not be in g position to say
what action we are going to take.

I repeat that whatever we have
done is perfectly correct and that it
will be our future guidance also.

Shri Indrajit Gupta; May 1 seek
a clarification on a small, factual
point? The Minister says that the
directions were given in the past, and
were there for a long time, regarding



Newsreel on
C.P.I. Procession in
in Delhi
[Shri Indrajit Gupta)
this coverage of newsreels. Am I to
take it that these direciions were
unknown to the Board of Film Cen-
sors and the Film Advisory Commit-

tee?

Shri Satya Narayan Sinha: There-
forc, 1 sav it was a lapse on ‘heir
part.

1857

Shri Indrajit Gupta: On every-
body's pari?

Shri Satya Narayan Sinha: Some-
times it so happens.

Shri D. C. Sharma: Does ‘he hen.

Member kncow all the procedurcs?

NOVEMBER 27, 1963

1858

17.32} hrs.
BUSINESS ADVISORY COMMITTEE
TWENTY-FIRST REPORT
Shri Rane (Bu!dana): I beg to

presenit the Twenty-first Report of
the Business Advisory Committee,

17.33 hrs.
Lok Sabha then adjourned #ll
Eleven of the Clock on Thursdiy

November 28,
1885 (Saka)

1863/ Agrahayana 7.
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Corumns  WRITTEN ANSWERS TO Corumns

ORAL ANSWERS ‘TO QUESTIONS—contd.
QUESTIONS - 1619—358 U. 8.Q. Subject
SQ. Subject No. '
Ne. 619 Naming of Public Insti-
rutions . 1668-69
a1 A"ﬁ’ﬂ‘“ Govt. records b? . 620 Association of pnvnt: colo-
ex-Minister 1619—23 nisers in Housing Schemes  1669-70
212 SB;r;um rtﬂfmrif - 1623—25 621 Allahabed High Court . 1670
214 ifting of capita o
P £ P t6ag—~ay 622 Death sentences 1670
215 Lumt:d Com c:tn\ﬂ: Exa- 623 Ruler of Baster . - 3670-71
minations for .A.S. 1627—30 625 Grants to °°”‘F' in
216 Closer integration of J. & Andhzs »  MEE
K. with India 1630—44 626 Drilling at Pnfukl:ottl: . 167172
217 Oil exploration . 1644—46 627 J""“"“'I Tml S: chool
218 Scientific and industrisl B (K 1672
teaining in Japan . 1646—49 628 Library schoolsin Onm . 1672
219 Oil and Natural Gas 629 Social Education literature
Commission ) 1649-50 in Orissa = 1672-73
2z0 Statue of Swami Viveka- 630 Sezure of copies of “Pltml
nanda o f“ . 1650—53 Review” * 1673-74
221 National Institutes for 631 T.A.of Ministers . 1674
Rural Higher education 1653—56 633 Prisonersin Delhi 1674
222 All India Education 634 New collegesin Delhi 16
Service . . 1657-58 i 75
635 Import of crude ojl from
WRITTEN ANSWERS TO Kuwait 1675
QUESTIONS 637 Electronic d:mnry b)r
S g Indian in U.S.A. 1676
2. 16§8—1702 638 E‘Io{;oﬂa En:u.m':vr Comrmucc
213 Inquiry Committee on 6 Co! A
National Laboratories . 1658 39 H:ﬁ?’ kiee on the e °f 677
223 Forged passports . 1658-59 : ' !
224 Staff for Indian Institutes Sos (SR e 1o
of Technology " 16se 641 P(;ndms cases in Dclh:
225 Coordination in Puhce urts 1o
Force : 1660 642 ISDultl‘Im of Bmu.hm in
227 Price of gas 1660 64 S;m;, f . 169879
228 Physical Education . 1661 6 J Prices ::: ?nu: ﬂm. X680
229 Appointment of }udgcs to Nicobar cielus o 1680
executive posts 1661 udges
231 Oil exploration policy . 1662 645 Civil} at Port Bh“ Thwna
; I 646 Indian grudents in British
232 Primary education . 1663 Universities 1681
233 Business and Industrial 647 Consumers' Coopen. ti .
Management 1663 Stores in Andamans v 1681-82
234 Oilrefinery in Madras . 1663-64 648 Tipu Museum Snnng:-
235 Administrative Reforms patam 1682-83
Commission . . 1664 649 Purchase of stecl ml pipen
236 islation for removal from Japan 1683
of Judges ‘ . . 1665 650 Delhi Courts 1683-84
237 Gas from Pakistan . 166% 651 Indu:tml Mmmem
238 Indiaw Archaeologists 1o ool - 1684
Afghanistan 1666 652 Snlc of obmene lltmmre
239 Reservation for S. C md in Delhi 1684-85
S.T. . . 1666-67 653 Foreign Schohrlhlp- . 168s

240 National I-hontones . 1667-68 654 Chinese internees . 1686
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QUESTIONS—contd,
U.S.Q Subject
No.
655 Delhi Police 1686
656 Urdu ‘Un:vmlty in
Madhya Pradesh 1686
657 Education of elmncnury
teachers . 1687
658 New All India Sewiocu 1687-8R
659 Deposits of phosphate and
carbonate . 1688
660 House collapse in Delhi 1688-89
661 L.A.S. Officers . 1689
662 Tracing of oil and ore
deposits by radio-activity . 1690
663 Cultural delegations 1690
664 Development Blocks 1691
665 Welfare of S.C, and S.T.. 1691
667 Grants for Pmnu? aduca-
tion 1692
668 Criteria for backwardness 1692
669 Conference of  Chief
Justices 1 : . 1693
670 Children’s villages 1693-94
671 Election of teachers to
Senates nd Syndicates 1694—06
672 Auditoria for Punjab
Schools and Colleges 1696
673 Untouchability 1697
675 . Concessions to children
belonging to S.C. and 8.T. 1697
676 Ilntimte of Libmnf Scienoe,
1 1698
677 Basic Schools in tribal
areas 1698-99
678 Research intribal dialects . 1699
679 Scheduled tribes 1699
681 Indian Medical and Heal-
th Services . . 1699-1700
685 Patna High Court 1700
686 Oil Companies 1700
<087 Rural  University at
Viswabharti University 1701
688 Natural Resources under
continental shelf 1701
689 Tribals of Maharashtra
State . 1702
690 Prohibition Propamda
tres, Dethi | 1702

[DaLy Diaest]

MA’
PUBLIC

CALLING ATTENTION TO

TTERS OF URGENT
IMPORTANCE

(1) Shri N.G. Ranga call-
ed the attention of the
Minister of Defence
to the L.A.F. helicopt-
cr crash near Poonch
on Se 22nd I;lov-
ember, 19063 resulting
in the deati of some
senior officers of the
Armed forces . )

The Minister of Defence
(Shri Y. B. Chavan),
made a statement in
regard thereto .

(#) Shri Hem Barua call-
ed the attention of the
Minister of Defence
to the LA.F. Dakota
crash near Banjhal
Pass on the 22nd Nov-
ember, 1963

The Minister of Defence
(Shri Y. B. Chavan),
made a statement in
regard thereto |

(1) Shri Yashpal Singh
called the attention of
the Minister of Rail-
ways to the train-bus
collision on the 2s5th
November, 1963 at an
unmanned level-cross-
ing near Gandhidham,
Cutch, resulting in the
death of some persons
and injurjes to others.

The Minister of Rail-
ways (Shri Dassappa)
made a statement in
regard thereto

PAPERS LAID ON THE
TABLE

A copy each of the following

rders under section 43 of
the Copy right Act 1957:-

(1) The International Co-
pyright (Fifth Am-
endment) Order, 1963
published in Notifica-
tion No. 5.0. 2731,
dated the 19th Sept-
ember, 1963 .

1862

CoLuMNs

1703—20,
1838—42

1720—22
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PAPERS LAID ON THE
TABLE—ceontd.

(i¥) The International Copy-
Amend

right (Sixth -
ment) Order, 1963
published in Notifi-
cation No. S.0. 3056
dated the 2s5th %?cl
ober, 1963 .
A copy each of the follow-
ing papers under sub-
section (2) of section 16 of
the Tariff Commission
Act, 1951 —
(i) Report (1963) of the
Tari mmission
on the continuance of
protection to the Diesel
Fuel Injection Equip-
ment industry

(1) Government Resolu-
tion No. B(2)-Tar/63
dated the 25th Novem-
ber, 1963 .

(#%) Statement explaining
the reasons why a copy
cach of the documents
at (i) and (ii) above
could not be laid on
the Table within the
period prescribed in
the said sub-gection .

A copy each of the follow-
ing Rules under section
41 of the Defence of India
Act, 1962 —

The Defence of India
(Tenth Amendment)
Rules, 1963 published
in Notification No.
G.S.R. 1618 dated
the sth  Ocrober,
1963 5 .

The Defence of India
(Eleventh Amend-
ment)  Rules, 1963
published in Notifica-
tion No. G.S.R. 113?9

0

(i)

(i

dated the 8th
vember, 1963

A copy of the Reserve and
Auxiliary Air Force Act
(Amendment) Rules, 1963
ublished in Notification

0. S.R.0. 284 dated the
sth October, 1963, under
sub-section (4) of section
34 of the Reserve and Au-
xiliary Air Forces Act,
1952 . .

[Damy Dicest] 1864

CoLumMNs CoromMus

BILL INTRODUCED 1722-23

Appropriation  (No. §) Bill,
1963 . . . .

DEMANDS FOR EXCESS
GRANTS (RAILWAYS),
1961-62 1723—%0

Discussion on Demands for
Excess Grants in respect of
Budget (Railways) for 1961-
62 commenced and con-
cluded. The Demands
were voted in full |

BILL PASSED 1750—1821

The Minister of Works, Hous-
ing and Rehabilitation
(Shri Mehr Chand Khanna)
moved that the Requisi-
tioning and Acquisition
of Immovable Property
(Amendment) Bill be
taken jnto consideration,
The motion was adopted
After clause-by-clause
consideration the Bill was
passed . . . .

BILL UNDER CONSIDERA-

TION 1821—38

The Deputy Minister in the
Ministry of Health (Dr.
D.S. Raju) moved for con-
sideration of the Drugs and
Magic Remedies (Objec-
tionable Advertisements)
Amendment Bill as passed
by Rajya Sabha. The dis-
cussion was not concluded.

HALF-AN-HOUR DISCUSSION
1842—50
Shri Inderjit Gupta raised
a  half-an-hour b dis-
cusgjon on points arising
out of the answer given on
the 18th November, 1963
to Starred Question No.
24 regarding Newsreel on
C.P.1. Procession in Delhi

‘The Minister of Parliamantary
Affairs (Shri Satya Narain
Sinha) replied to the dis-
cussion . . .
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CoLumNs
REPORT OF BUSINESS AD-
VISORY COMMITTEE
PRESENTED. 1858

Twenty-first Report was pre-
sented |

AGENDA FOR THURSDAY NO-
VEMBER 128 1963/AGRAHA.-
YANA 7, 1885 (SAKA).

Further ml‘llldthl:ll%'l and p“é
sing rugs an
Magic Remedies (gbjﬂ:t-
jonable Advertisements)

GMGIPND—LSD—I530(Ai) LSD—5=1 2-63—t80

Bill and also consideration
and E.uing of the follow-

(1) Appropriation (Rail-
ways) No, 6 Bill, 1963

(i) Appropriation (No 5)
Bill, 1963

(iii) Companies (Amend-
ment) Bill . .

1866
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